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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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- Uy e gyS a ey S et oy 0 - ]o,h.‘_..én&-v“w(v)
< yady et kpfabe 0 o S e Jmale i - Y ylow o o0 = VPo sanis (4A)
SUttE Sy e apr S vt quySy 8- ¥ jan o W~ Ve daaks (9)
coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
S otR ot i 0 Jln S et By 3 - P gl o @ 1oV &b ()
- DR gt UKy 0 ey S ee GaUK) 0 -] yoe = )10 &b ()
- by et UG 0 e S ee 500051 a0 - |1 e ¥ - |Ire amie ()
4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
- U¥R ee olﬂuéhp.pé e lﬁ n -9 ghe - 1Y mhe (P)
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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Tuesday, Tth February, 1950.
. The House mect at a Quarter to Eleven of the Clook.

[Mr. Speaker in the Chair.]

MEMBER SWORN
Shri A. V. Thakkar (Saurashtra).

ORAL ANSWERS TO QUESTIONS.

AvroMaTic LOOKING OF D0ORS OF RAILWAY COMPARTMENTS

*118. Shri 8idhva: (a) Will the Minister of Railways be pleased to state
whether the device invented by a Calcutta scientist for automatic locking of
doors of railway compartments has been completed and if so, with what result?

(b) On what section of the Railway is this experiment being carried out?

(¢) What has been the effect of the device on ticketless travelling on this
section?

(d) Is protection against thefts or attacks on running trains provided for
in this device?

The Minister of State for Transport and Rallways ssm-l Banthanam):
(a) No; the work of installing the device under the personal supervision of the
mventor is still in progress. It is reported that he has not yet finalised his
device,

(b) The device after its installation will be tried out on the Howrah-Banarae
section of the East Indian Railway.

(c) Does not arise in view of the answer to (a).

(d) The inventor of the deviée claims that it is designed to give protection
against thefts or attacks on runming trains.

Shri 8idhva: May I know when the work was started, whather facilities
were provided by the Railways to start the work, and what stage it has
reached ?

(97)
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8hri Santhanam: The order to proceed with the experiment was given as

early as May 1049. But I shall read to the House the report of the E .I.
Ry. It says:

‘‘The installation of the device was started in Lilooah Workshops under the super-
vision of Mr. Mukerji, tte inventor, end has been going on for over four months. The
inventor apparently is chenging his ideas from dey to dey and has not been able even to
furnish & diagram of the eleotrioal connections up to date. It is difficult to forevast when
the installation will be completed and when the rake will come in service.”

8hri 8idhva: What is the date of this report?
Shri Santhanam: It is an extract from a rezent report.

8hri Sidhva: But can I have an idea of the date, at least approximately?
Shri Santhanam: It must be about s month ago.

8hri 8idhva: Is it a fact that the inventor has written that if hiy device is
adopted, it can be brought into use from January, but that the Railway
Authorities are not giving him the necessary help?

8hri Santhanam: When he has not been able to give even the design, how
are we to proceed with the experiment?

Dr, Deshmukh: Does not the Minister of State think that the inventor is
under-rating the intelligence of thieves?

Mr. 8peaker: Order, order,

Shri Sidhva: May I know the reasons why the device invented by the
sciontist has been refy\'lsed?

Mr, Speaker: It does not arise, hecause the report is that he has not been
able to give a design.

8hri 8idhva: The point is whether he himself has been unable to give a

design or the railway engineers are placing some obstacles in the way of its
azceptance. v

8hri Frank Anthony: Are any steps being taken to prevent the incidence
of thefts in respeet of goods belenging to passengers?

Shri Santhanam: We are taking all possible steps.

Shri Kamath: Pending the finalisation of the device referred to, do Gov-
ernment take care to see that the locks that are aiready there on the doors
are intaot?

Shri Santhanam: I think all locks have been put right in the Pallways

Shri Tyagl: May I know whether the proposed device permits easier
locking of the doors from inside by the passengers? .

Shri Santhanam: The essence of the device is that while the train is
running, all the doors are electrically locked and cannot be opzned until the
train stops.

Shri Frank Anthony: Ts it a fact that, in spite of the so-nalled ‘steps’ taken
by the Railway Admiunistration, the number or thefts is »n the increase and
pecple like quelf are constantly being exposed............

Mr. Speaker: Order, order. T am afraid the question does not really
relate to thefts. It relates only to the device.
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Shri Tyagi: Do I take it that the device only checks thefts on running
trains and not when trains remain in railway stations?

Mr. Bpeaker: 1 am calling the next Question.
IMporT OF FooD GRAINB

*119. Shri 8idhva: (=) Wili the Minister of Pood be p.eased to state the
total value and quantity of food grains (with the names of exch kind) imnported
from foreign countries frcm January, 1949 to December, 18497

(b) What is the basis for Government to state that-India is deficit in food
grains for which purchases from foreign countries are made?

(c) What is the value in rupees of dollars and sterlings spent in the puwchase
of these food grains during the year 19497

(d) What quantities of rice, wheat, bajra, maize, barley and gram are to
be imported during the year 1950?

(e) Have any contracts been made for import of food grains for the year 1950
and if so, at what rate?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram):
(a) A statement is laid on the Table of the House [S.ec Appendiz 1, annexurs
No. 12.]

The exact value of each different kind of grain cannot he given at this
stage as in some cases shipments are still continuing and in others full accounts
have not yet been received. The approximate value is given.

(b) The quantity of food grains to be imported is based on various fuctors
namely:

(i) The stocks of food grains in balance with each State Goverrmnent; (ii)
Total rationed population in each B8tate; (iii) The actual offtake of sush
population in the preceding year; (iv) The maximum procurement possible in
each State; (v) The net quantity needed by deficit Btates for issue to the
rationed pepulation; and (vi) The net surplus available from surplus aress for
ass'sting the deficit areas.

(c) The amount of rupees actuslly puid for dollars and sterlings spent in
the purchase and shipment of food grains from January 1{o November 1049
was Rs. 19 crores, 86 lukhs ($60 million) and Rs. 81 crores, 44 lakhs (£. 63.53
million). The tigures for December 1949 are not yet available.

(d) Of 1-5 million tons which i¢ at present the maximum limit of imyorts
in 1950, for rationing food, the quantity of rice will not exceed 100,000 tons
and the lalunces is expected to consist who'ly of wheat.

(a) An agreement has been concluded with Argentina for the import of
390,000 netric tous of wheat from that country on barter basis ugainst jute
manufuctures. A contrat with Australia for 500,000 tons wheat is wnder
necotiation.  As the agreement with Argentina is a barter agreement it ia
not possible to state at this stage what the exact cost of Argentina whesas
would be but it i3 estimated that the cost would he about Rs. 15 1er maund
landed in bags. The cost of Australian wheat under the International Wheat
Agreemont up to 31st July 1950 would be about Rs. 14/8/. per inaund landed

in hazs,
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Bhri Sidhva: Aris'ng out of answer to part (b) of my question, may 1 know
the basis on which the deficit is calculated? Is it hased on the difference
between the total production and the total consumption?

Shri Jairamdas Doulatram: As the hon. Member knows na, ¢xa=t estimat:
of the consumption can be made. Rough calculations are made on the basis
of 16 ounces per head for the rural population. But if the per head ocon-
sumption were to go up by one ounce, it would increase the demand by 24 lakh
tons.  Therefore, imports are not based on total production and total con-
sumption, mor: especially because concumption is not an easily caleulable
factor.  Thoerefore, the actual stocks in the province, the actual rationed
populution, the actual ration to be suppied to them, these are the [factors
which o to determine the quantity of food grains to be imported in the
«country.

Shri Sidhva: What is the per head ration on which Government hase the
«quantity to be imperted?

8hri Jairamdas Doulatram: Usually it is 12 ounces, becauss 12 ounces is
the usual retion which is given to people in the various proviuces.

Shri Sidhva: On th» basis of 12 ounces per head, do Government consider
that there is deficit in the country?

Shri Jairamdas Doulatram: It is not only the rationed people who eat
food graing produced in the country. Food grains produced in the country
are nlso being consumed by a large number of people who are not on ration—
espe~ially the rural population, the producers themseives. How much each
producer conswnes cannot easily be calculated. We propos: to have w kind
of a sample survey to check up the consumption levels in the country.
At present the calculation is based on a rough estimate. A recent sample
survay carried out in one village in the Delhi province shows that 20 ounces
is the consumption of each individual This sample survey was conducter
only three wecks ago.

Shri Ramalingam Ohettiar: Is the (overnment aware that procurement in
Madras province will be very much lower than what was expectad ?

Shri Jairamdas Doulatram: Probably it will be, in view of ‘{he failura of
rains.

8hri Ramalingam Ohettiar: What: stcps have Government taken to meet
the deficit?

8hri Jairamdas Doulatram: Government is trying its best within its limited
imports to help all provinces.

Shri Shiva Rao: Ifas the hon. Minister’s attention been drawn to the
statement that is reported to have been made by the Food Ministar in Bornbay
that he hopes to persuade the Central Government to increase import of food
.graing from abroad this year?

8hri Jalramdas Doulatram: T have seen the statement.
Bhri 8hiva Rao: Is there any basis for the expression of that opinion ?

Bhri Jairamdas Doulatram: It is not for me to say because I have not
expressed any suck hope.

8hri Munavalli: What was the percentage of food deficit in India during
1048 and 12497
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Shri Jairamdas Doulatram: I have not got the figures. As 1 seid ‘Lhasa
figures are based on statistical calculations. Nobody has actually weighed
the grains at one central place and calculated the deficit.

Dr. Deshmukh: May I know, Sir, whether we paid less for the food graine
imported during 1949, as compared with the grains imported during 1948?

8hri Jairamdas Doulatram: I have not got the figures for the two years. I
think probubly we paid. less.

Shri Rudrappa: Have the Government of India given direstion to the
Provincial Governments to reduce the quantity of food grains to he retained bty
the growers this year?

. Shri Jairamdas Doulatram: No such instructions have been issued. We

have only asgked the Provincial Governments to make their best efforts to
increase their prccurement.

Shri Hossain Imam: What was the number of people rationed last y-ar,
and what is the number proposed to be rationed this year?

Shri Jairamdas Doulatram: I am sorry 1 have not got the figuies.

Shri Bharati: May 1 know whether the Madras Goyernment have asked
for an edditional quota of six lakh tons, in view of the combolete faiture of
crops in the Twaml districts of Madras provinee?

8hri Jairamdas Doulatram: We propose to help Madras to the hest extent
possible.  We shall wateh the situation from month to month.

Shri Kamath: In so far us the answer to part (b) of the question is hased
on the rationing system, has it cotne to the notice of the hon. Miunicter thus
revently several thousands of ghost ration cards have been discover:d in the
country ?

Shri Jairamdas Doulatram: That is true
8hri Kamath: Then how is the deficit statistica’ly correct?

Shri Jairamdas Doulatram: The Provincial Governments caleulate their
requirements after making allowance for the bogus ration cards.

Shri A. 0, Guha: Has it come to the notice of Government that m some
provin“es at lenst the growers are permitted to retain a smaller quantity of
grain than was allowed last year?

Shri Jairamdas Doulatram: It may be so in some provinces.
Shri A. C. Guha: Is the Governinent satisfied that the quantity of grvina
aliowed to the growers would be sufficient for their consumption for the year?

Shri Jairamdas Doulatram: This is a matter for the Provincial (Governmerts
to decide #and | am sure the Provineial Governments responsible tc ths penple
must be taking eare of the interests of the rural population.

Shri Satish Chandra: To what extent has the Bengal-Assam rail link
helped in redvcing the deficit of food grains and. the import of rice fom
abroad ? ’

Shri Jairamdas Doulatram: It will greatly help.

Babu Ramnarayan Singh: After what period of time after the annual
harvest is the tctal produce calrulated and how?
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Shri Jairamdas Doulatram: It may be probably after three or four months
at least, because after harvest the grain comes to the mandis and then 1§ is
procured nnd naturally it will take two or three months to be able to ussess

the usctual yield.

Shri Sidhva: The hon. Minister stated that the sample survasy carried cut
revealed that the villagers were cousuming as much as 20 ounces of grain.

Shri Jairamdas Doulatram: I referred only to one particular village where
the survey was condurteq.

Shri Sidhva: In view of this startling revclation, as compared with ths
12 ounces of ration per head allowed in the cities, are Government preparel
to sec that all get umfcrm quantity and thus stop import of food grains?

Shri Jairamdas’ Doulatram: We cannot take a decision on the results of a
sample survey carried out in one single village. The survey will huve to be
spread over u lurge area before we can frame any policy.

IMPORT OF PETROL AND KEROSENE OIL

*120. Shri Sidhva: (a) Will the Minister of Works, Mines and Power be
pleased to state what quantities of kerosene oil and petrol have been imported
during the years 1948 and 1949? N

(b) What was the consumption of kerosene oil in India in the years 1948
and 1949?

(¢) What cuts, if any, have been effented in quotas for kerosene and petrol,
allotted to each province, from time to time, in the year 1948?

The Minister of Works, Mines and Power (8hri Gadgil): (a) to (¢). I
lay on the Table a statement giving the required information. | See Appendix I,
annexure No. 13.]

8hri 8idhva: May I know what is the present position of petrol and
kerosene oil and whether the prices have gone up as a result of devaluation?

Shri Gadgil: in fact for the year 1949, 7,07,915 {ons of kerosenc was
imported and for the surrent quarter of this year, 40 million gallons have been
allotted. Now, as a result of devaluation, the question was raised,.as to
whether we thould reduce the quantity of kerosene. It was decided' that*
not only should the quantity of kerosene imported should not be reduced, but
more quantity should be made available for the poorer classes of people and
that has been secured.

Shri Sidhva: May I know whether there was any cut in the ration fixed
for kerosene snd petrol during the year 19497

8hri Gadgil: There was no cut in 1949. In 1948 there was a cut of 10
per cent. in the beginning and that was necessitated by the fact that thire
wa3s a shertage of tin plates.  An additional cut of 88 per cent. became
pecastary in order to meet the requirements of high-speed Diesel oil and
waporising cil for the industry. Not only was the cut restored in 194Y bus
additionul quuantity was made available.

Shri 8idhva: In view of the exchange difficulties, may I know whether the
jmport during the current year will be affected ?

8hri Gadgil: So far ss kerosene is concerned, T have already answercd,
but so far as the other oil is concerned, there is hound to be some reduction
on actount of devaluation.



ORAL ANSWERS 103

8hri Tirumala Reo: Have Government under consideration the policy of
encouraging the conversion of petrol-used motor lorries to diesel-oil . enpinos
in” order to save petrol and doliars?

lshﬂ Gadgil: Tt is more or less a matter for the Minister of Tvansport to
reply.

Dr, Deshmukh: May I know if the present supply of korosene is much
less than in the war years and, if so, is it likely to show any improvement?

8hri Gadgil: The Lon Member is entirely incorrect. It is mot only mor
than what was in the war years but it is also more than what was in the pee-
war years. '

Dr. Pattabhi: In view of the economy in petrol which can be effected by
the use of diesel engines, will the hon. Minister be pleased to communicate
with the hon. Minister for Industries or whoever may be concerncd with this
matter, to consider favourably applications for importing more diesel-engines?

I'd
Mr. Speaker: Order, order. It is a suggestion for action.

Shri Raj Bahadur: May I know whether any proportion of the kerosens
allotted to the provinces is earmarked for rural aress therein?

Shri Gadgil: It is more or less for the provinces to decide. What is done
is that the provincial quota is fixed in terms of the estimated demand and
supply and that quota is allotted. It is for the provincial governments to
allot it further in areas under them.

8hri Raj Bahadur: May I know whother the Government have issued any
instructions to ensure that some minimum fixed proportion of this keros.n.
quota is «'stributed in the rural arcas?

8hri Gadgil: Icw zan we?

Shri Rudrappa: What are the principles adopted in fixing the petrol quota
to the various provinces and States?

Shri Gadgil: The usual principles are adopted, and generally the provious
year's figures are taken into consideration, and also the probable need, and o021
that the distribution is fixed. ’

Shri Rudrappa: Am I correct in assuming that each provincial government
or State Government makes a demand and on that demand ullotment is made
by the Government of India?

Shrl Gadgil: Denunds are made by provincial and State Governments but
the allotment depends vpon the supply available.

SEcOND CLAsSS ‘“ORDINARY” RAILWAY COMPARTMENTS

*121, Shri Bidhva: (a) Will the Minister of Rallways be pleased to state
whether the Second Class ‘‘Ordinary’’ has been introduced in the suburban
services of G.I.P. and B.B. & C.I. Railways from 1st December, 1949 and if

nodt, why not?

(b) Is it a fact that in the day service of the railways between Bombay and
Poona the Second Class Ordinary is not available and if so, why?

The Minister of State for Transport and Rallways (8hri Santhanam):
(8) No; with the introduction of the revised classes of accammodation from
1at January 1949 it was decided that there should be only two classes, wvis.,
Classes T and TIT on suburban trains. The introduction of Class IT Ordinary
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will lead to excessive diversion of traffic from Class I and result in unneces-
sary loss of revenus, and is, therefore, not contemplated. .

(b) Class 1I Ordinary is provided on all trains other than the Deccan Queen
on the Bombay-Poona Section. On the Deccan Queen Class IT Special is
provided instead in view of the amenities available being such us conform to
Class II Special standard.

8hri 8idhva: In view of the decision to introduce the second class ordinary

in all the railways, muy I know why an exception has been mnde in the case
of suburban trains?

8Shri Santhanam: in Bombay even Clags I is overcrowded. We are not
able to provide sufticient number of Class I compartments and therefore it
is not possible to provide Class 11 compartments.

Shri Sidhva: I was referring to Second Class Ordinary.

Mr. Speaker: The reply is there already.

Shri Sidhva: There may.be overcrowding in First Class but may I know
why an exception has been made in this particular suburban service ?

Mr. Speaker: That point is already covered.

Bhri Gautam: Is thu Government aware that the lower middle class people

are being put to s lot of economic hardship on account of sccond class not
being available in these suburban trains?

8hri Santhanam: The remedy would be to increase the number of Third
Class compartments but we are not able to inerease their numoer.

At NZ © AT AZ §HE TSI FT qATS qg1 T 1w CEARTY 4,

& QTHA TFGT YT T, SFT FAT AT Y, q¥ I FT FAT G €Y ?

8hri Bhatt: May I know whether this question of sceond cluss wus referred
to the Local Advisory Comnmittee there, if so, then what was their opinion?

Shri Santhanam: This matter was referred to the Local Advisory Coinmittees.
of both the Railways and theyv came to the conciusion that tha introductioa
of Class II is not desiruble in the case of the Bombay suburban trains.

8hri Tirumala Ra0o: Or account of the absence of Clasg [I accommodation,
people who are crdiverily in the habit of travelling II are now traveling in
I11 class. Is not the Government losing money because of this?

Mr. Speaker: The hon, Membgr is arguing.

8Shri Tyagl: May I know whether there is really any differenca between
the second class special and the second class ordinary and whether this second
clags ordinary is only a prestige-saving device?  What is tha difference bet-
ween the two?

Mr. Speaker: Order, order. He can ascertain it from the railways.
Shri T. Husain: May T know if the fares for second class ordinary and the

old intermedinte cluss are the same and if the answer is in the affirmative,
may ] know ths reason why in class II ordinary no reservations are allowed?

Mr. Speaker: The hun. Member can ask only one question at a time.

ghrl Banthanam: T'c the question whether there is any difference tetween
the old Intermediate Class and the present Class II ordinary, the veply is imx
the negative.
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8hri T, Hussin: 1f there is no difference, may I know why no resorvation
is allowed in the ordinary second class, whereas in the old Intermediate class

it was allowed by paying Rs. 10 extra?

Shri Santhanam: The hon. Member has confused matters. Ten rupees
were charged for reservation of sleeping accommodation in the old sccopff
class ordinary. Instead of that, we have introduced the new Class 1T Bpecial
at u cost of 14 piex por mi'e. This provides sleeping.accormmodation. — This

is in place of the old arrangement.

Shri Sidhva: When the Central Advisory Committee took a deoision that
there should be Second (lass Ordinary on all the railways, may I know why
an exception was mude in the case o} the Bombay suburbans?

Shri Santhanam: This question of provision of accommodation has certain
financial results, and both the Advisory Committees in Bomrbay do not con-
sider it desirable to introduce Class IT in the suburban trains.

DispLACED PERsONS ¥ INDIA HoLpING POSTAL INSURANOER POLICIES IN
PARISTAN

*122, Shri Sidhva: (a) Will the Minister of Oommunjcations be pleased
to stat¢ the number of cases in which displaced persons from West Pakistan
had taken out Postal Insurance Policies in Pakistan and who have imnigrated to
Indin?

(b)y What is the total number of such policies?

() Is it a fact that several displaced persons have submitted their claims
for payments of such policies after maturity?

(d) If so,- have the payments been made and if not, what are the reasons
therefor?

The Deputy Minister of Communications (8hri Khurshed Lal): (1) und
(b).  Toformation on these points is being collected and will b placed on
the Tub ¢ of the Housc in due course,

“Te) Yes.

(d: At the titne of partition the Partition Council decided to divide the
responsibil'ty for sett'¢ement of claims of postal insurance pwlizies between
the Governments of Indin and Pakistan. The claims of the policy helders
why ooted to serve the Government of Tndia end migrated to India befors
the 15th August, 1947 are being sett'ed without any ndue delay by the
Govermment of India in accordance with the rules. The responsibility for
settiing these clninis reste with the Government of India.  Claims for rettle-
ment of postal insurance policies of those who migrated to iria after the
15th August, 1947 sre not being settled by the (Government of Tuda ns the
responsibi’ity for their scttlement rests legally with the TPakisinn Govern-
ment.  The Government of India have, however, taken up the question with
the Government of Pakistan and their reply is awaited.

Shri Sidhva: When this agreement was made, conditions were quite different.
Norugily this action michy have bheen taken by the Pakistan  Government.
Jut now in view of the Government of Pakistan not following their pledges
and ngreements, do the Government intend to pay these peonle the amount
of thair insurance polivies or return to them the premiums paid by thes¢
people, whe have suffered on account of circumstances beyond their making?
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Shri Khurshed Lal: Government are fully alive to the hardship of these
policy-holders who have had to migrate to India from Takistan a_fter ﬂ)e
15tk August 1947, and as I soid, this matter is being taken up with tha
Pukistan Governmont and we are asking them to fix a leter date thun the
15tn August 1947,

8hri 8idhva: In vicw of the Pakistan Government not {forthcoming to pay
anything to these people, may I know whether the Government intend to pay
these uny part of the money which is owed to them?

8hri Khurshed Lal: ! am afraid T nm not able to reply to that question
immediately.  That is a matter which can be decided only by the Finan-e

Ministry, and this questicn will have to be direrted to the hon. Kinauce
Minister.

Shri Sidhva: Is the future action of the Government of Tndia in this con-
nection governed by the funds available with them? !
Shri Khurshed Lal: I wculé like to have notice.
Shri Kamath: 1s the matter being taken up or has it been taken?
Shri Khurshed Lal: 1t has been taken up by the Government of Indin.

8hri Kamath: May I know when it was first taken up with the Pakistan
Government?  Recently or very long ago? )

8hri Khurshed Lal: I have no idea of the date.
8hri Kamath: No idea even ?

Mr. Bpeaker: Order, order. Next question,

ADDITIONAL QUARTERS OR GUEST HOUSES IN THE COMPOUNDS OF PRIVATE-
owNED BuxNgaLows N New DerLuI1

*123. 8hri Deshbandhu Gupta: (a) Will the Minister of Works, Mines and
Power be ploased to state whether it is a fact that there are a large number
of private-owned bungalows in New Delhi whose proprietors are desirous
of putting up additional quarters or guest houses in their compounds and have
approached the Land and Development Officer, from time to time, for necgssary
permission to do so during the last five years?

(b) If so, what is the number of such applications and what is the decision
taken by Government in the matter?

The Minister of Works, Mines and Power (Shrl Gadgil): (a) Yes.
(b) About a dozen. The matter is still under consideration.

8hri Deshbandhu Gupta: May I know, Sir, for how long have these
applications been pending and the reasons for the same?

Shri @Gadgil: They are there for about six months.

8hri Deshbandhu Gupta: Is it not & fuct that most of these applications
have been there for more than a year? :

Shri Gadgil: May be oue or two?

Shri Deghbandhu Gupte: Is it a fact that permission for putting up
additional bungalows caurot be given unless applicants are willing tc puy
additional premium at the rate of 50 per cent. of the enhan~ed value of ‘the
lund, which works out to about Rs. 50,000 on one acre of land? Is that so?
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The policy of the Governmens of Indin with

Shri Gadgll: It is trwe, Sir. Aamber, 1 may

respect to lands in Delhi is perfectly well-known to the hon. )
sum up that the land prices have gone so much that any advantage that
may accrue as a result of that advantage, the Government of Indin, as rep e-
seut'ng the community, must have a share. Therefore ‘t nas been decided
that in the unearned irncrement Govermmnent shou'd haye 50 per cent., whether
it works out to s. 50,C00 o: if it works out to Rs. 1 lakh.

Shri Deshbandhu Gupta: Is it realized that if an applizant waots to
build an additional bungulow on one acre of land lying idle in hig present
bungalow and he has to pay 50 per cent. of the enhanced value, which comes to
about Rs. 50,000 and § per cent. on the same, it comes to about Rs. 250 =»
month, and then puts up a bungalow by investing another lakh on it, the
total works out to about Rs, 1,000 a month. What is the rent likely to bs
fixed by the Rent Controller for such & bungalow?

8hri Gadgil: The Reut Controller is guided by certain *vell-known principles.
He takes into consideration the cost of construction plus a reasonable return.

Shri Deshbandhu Gupta: Is it realized that this policy -is standing in the
way of putting up more houses in New Delhi?

Snri Gadgil: That is not the view shared by the Goverament.
Mr. Speaker: Order, order; the hon. Meinber is going into un argument.

Shri Deshbandhu Gupta: What is the recommendation of the Chief Com-
missioner in this respect ?
8Shri Gadgil: I would require notice.

8hri 8idhva: May I ask whether these lands were originally sold for a
song and at a very low price?

8hrl Gadgil: You are prefectly right.
SociAL GUIDES ON THE RAILWAYS

*126. Sardar Hukam Singh: (a) Will the Minister of Rallways be pleased
to state whether Social Guides on the E. P. Railway have been instrumental
in discovering any cases of corruption against Railway employees?

(b) If so, what is the number of such cases?

(c) Is there any propossl to extend this institution (Social Guides) to other
Railways aleo?

The Minister of State for Transport and Rajlways (Shri Santhanam): (a) Yes.

(b) Two.

(c) The scheme is now in force to a limited extent on all Indian Government
Railways and there is no proposal to extend it.

Sardar Hukam S8ingh: May I ask whether he proposes to give some kind of
permanence to this scheme?

Shri Santhanam: The whole matter is under consideration.

Sardar Hukam Bingh: Are the Social Guides responsible for their functions
to the Station Master where they are working or to somebody else?
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8hri Santhanam: They are certainly under the immediate supervision of the

S&?tion Master, but in some places they are ultimately responsible to a higher
officer.

Sardar Hukam Singh: Are incompatible orders by different officers to these
Social Guides resulting in confusion?

8hri Banthanam: I would require particular information before I can answer
the question.

8hri Raj Bahadur: Have any cases of corruption been discovered against these
Social Guides themselves?

Shri S8anthanam: There have been allegations in some cases.

‘ Shri 8ijdhva: When the Social Guides were appointed at stations, they were
intended only for giving facilities and conveniences to the travelling public and

particularly the third class passengers. If this is so, may I know why the corrup-
tion question has been entrusted to them?

Shri Santhanam: The function of the Social Guide is to help passengers in
all possible ways, and when any passenger is being sought to be penalized by a

ticket inspector or anybody else, it is up to the Social Guide to help him, and
some cases were brought to light.

8hri Tirumala R#o: Is it a fact that the General Managers of Railways are of

the. opinion that the money spent on these Social Guides is not commensurate
with the service that they render?

8hri S8anthanam: That has been the opinion of some of the General Managers.

Shri Kamath: Have any complaints or reports reached the Minister from the
Social Guides or others to the effect that they do not receive udequate encourage-
ment ut the hands of the Station-staff in their work?

Shri Santhanam: There have been such complaints. The fuct is that they
have not been integrated with the Railway administration and that has been the
difficulty. Consequent'y, we are trying to see how far they can be integrated

with the railway administration.
Shri R. Velayudhan: Are they given any special training in social work?

S8hri Santhanam: They have been selected on account of their train‘ng or
other social service qualifications.

Shri Raj Bahadur: What is the total number of the Social Guides oi this
Railway ?

Shri Santhanam: I wou'd like to have notice.

Dr. Deshmukh: In view of the adverse opinion on the working of the Social
Guides may I know whether it is likely that the whole plan will be dropped and
serapped ?

Mr. Speaker: Order, order.

Shri Moti Lal Pandit: May T know whether there are any Social Guides in the
Bengal Nagpur Railway ?

Shri Santhanam: There are Social Guides in every railway, but if the hon.
Member requires more particu'ars, I shall supply them.
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‘GRow MORE FooDp’' CAMPAIGN

*127, Sardar Hukam Singh: (a) Will the Minister of Agriculture be pleased
to state what concrete steps Government have taken to enlist the active co-
operation of the people in urban as \vi‘ as in rural areas in the ‘grow more
food’ campaign ?

(b) What popular organisations and parties other .than the Congress have
declared their willingness to support this campaign?

(c) Have these organisations and parties been approached for mobilising their
resources for the national movement for self-sufficiency?

(d) Have Government: taken any stepg to co-ordinate the efforts of all private
bodies that are working for this campaign?

-The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Th.
following steps have been taken by Government to enlist the co-operation of the
people in rural and urban areas:

(i) The formation of Village Committees consisting of intelligent and in-
fluential farmers and landless labourers was suggested to the governments of the
States und they were asked to charge them with the responsibility of finding cui-
turable waste-lands uround the villages, tuking steps to get them cultivated, ar-
ranging for composting, distribution of essential mauterials, improved seeds, ete.

(ii) Similar commmittees at Taluk and Tehsil levels, where representatives of
the Village Committees would attend and explain their difficulties, were also
recommended.

(iii) The Governments of almost all the States have implemented these sug-
oestions and they have also appointed District and Provincia! Food Production
Tioards to take up this work at higher levels.

(iv) The Village Fanchayats, Rural Development Boards and similar other
organisations which were already in cxistence are ualso being utilired for asso-
ciating the public with the Grow More Food Campaign.

(v) Appointment of suitable pub'ic workers in each group of viiluzes to ass’st
the Tehsildar and to serve as contact between the cultivator and the government
has also been suggested.

(vi) The Deputy Collectors and Tehsildars huve been specially instructed to
keep themselves in contact with the activities of the Tehsil Committees and the
Tehsil workers by being present at their periodical meetings and a'so by invi‘ing
sugg{estions from the people who are likely to know the cultivators and their
needs.

(vii) Formation of crop protection societies of cultivators and distribution of
arms and ammunition to them at subsidised rates hns also been recommended to
the governments of the States.

(viii) In order to encourage the cultivator to increase his yvield per sere, dis-
tribution of prizes to the individual and also to the community at village and
tebsil levels has also been recommended and is being subsidised by the govern-
ment.

(ix) Propaganda in the shape of pamphlets, films, slides, radio talks is also
being carried out.

(x) Regarding people in urban areas, Government has suggested the organie-
ing of student movement in colleges and schools for carrying out prop*ganda and
publicity in furtherance of the Grow More Food drive.
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(xi) An appeal has been made to the people in urban areas for cultivating all
available space in citiss and towns including bungalow compounds for vegetable

growing.

(b) The Government of India is not aware of the offer of any other party to
support the Grow More Food Campaig® The State Governments which are
primarily concerncd with this programme may have been approached by these
parties, and information has been sought from them on this point.

(¢) The Government of India wrote to the Provincial Governments clearly
stauting that the whole-hearted co-operation of Congress Committees and such
other Organizations, as are willing to assist in the Grow More Food Campaign,
shou'd be secured. As the implementation of the Grow More Food programme is
with the State Governments, the actual enlisting of the cooperation will be done
by them.

(d) The co-ordination of the efforts of private bodies working for the food
production campa’gn in every State has to be done by the particular State con-
cerned and the States have been asked to do so.

Sardar Hukam 8ingh: May I know what additional yield is expected in the
year 1949-50?

Shri Jairamdas Doulatram: It is impossible to estimate now, because unless
you get the accurate figures from the provinces you cannot estimate now.

Shri Kamath: Have Government declared or otherwise made known to the
people that where arable land remains uncultivated for no valid reason whatso-
ever, such land will be taken over by Government and leased to others for cul-
tivation ?

S8hri Jairamdas Doulatram: Yes: steps have been taken by some Provineial
Governments and other Provincial Governments have been asked to take sirailar

steps.

Sardar B. 8. Man: In order to facilitate the Grow More Food Campaign, may
I know what steps have Government taken to make available such essential com-
modities as cement and iron directly to the farmers and the agriculturists?

8hri Jairamdas Doulatram: As I have said, the Provincial Governments have
been given all these powers, and the Provincial Governments supp'y these things
to the cultivators; the Centrdal Government makes available to the Provincial
Government, the quota of cement and steel that they require, and my informa-
tion is that the provincial governments are satisfied that their needs are being
met. With regard to the further distribution inside the Province, it is the duty
of the Provincial Government.

8ardar B. €. Man: The Central Government makes available the quota of
cewnent and iron, but do they keep the quota separate for agricultural purposes
from other requirements, or is it an overall quota made available to the Province?

Shri Jairamdas Doulatram: It is quota earmarked for agricultural purposes.

8hri Frank Anthony: In view of the statement made, that it is impossible to
estimate the results of the Grow More Food Campaign, on what basis has the
hon. Minister estimated se'f-sufficiency by 1951?

Shri Jairamdas Doulatram: The hon. Member probably has not understood
me. The Grow More Food Campaign has taken on a new intensity and shape from
July last and the efforts of the Provinces have been mobilised during the last two
or three months. The rabi sowings take place in October and so the real effect
of the Campaign in the Provinces will be seen only in the kharif harvest. But
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judging from the efforts made in the Provinces, we do expect some results even
from the rabi. But the actual figures have not come from the Provinces and
until we get them it will not te possible to make an estimate now. But judg-
ing from the efforts in the Provinces, we do expect a substantial resuit.

Shri Jhunjhunwala: Arising out of the unswer given Sir, do the Government

of India get periodical reports from the P’rovinces sbout the progress made in
their schemes ?

Shri Jairamdas Doulatram: We get fortnightly reports from all the States,
reports regarding the efforts mude in each district, and sometimes in tehasils.
These efforts are in the direction of bringing new land under cultivation, using
better seeds and more manures, and constructing more minor irrigation works
and such other things. All these efforts will begin to show results in the coming
kharif. That is why I say, if ycu ask for an answer with regard to the actua] re-

sults in the shape of cereal production, that can only be given at the end of the
coming kharif.

Pandiy M. B. Bhargava: Has Government any information whether vil-

lage committees of the nature mentioned, are being organised in any of the Cen-
trally Administered Areas?

Shri Jairamdas Doulatram: 1 don’t think they are, except to some extent in
Delhi Province.

Shri Sarangdhar Des: May I know if Government are doing anything with

regard to reclamation of land lying fallow in the possession oi the Adibasis in the
Orissa States?

8hri Jairamdas Doulatram: I chall be glad to make the recommendation to

the State Government, if 1 get details of the areas which the hon. Member has
in view.

ghri A. 0. Guha: What steps have the Government taken with regard vo
making the Provincial Governments go ahead with the minor irrigation sohemes?

8hri Jairamdas Doulatram: [ think we have asked them to dig as many wells
as they can, construct as many bunds and also small dams over small rivers.

Shri Tyagi: May I know what practical and concrete steps have been taken
by the Central Government in the Centrally Administered Areas? I can under-
stand the State Governments taking action within their own areas, but what
about the Central Government’s action in the Centrally Administered Areas?

Shri Jairamdas Doulatram: Similar steps have been taken in the Centrally
Administered Areas also. In some areas where the cultivators are more back-
ward they give whatever assistance they can.

8hri Ramaswamy Naidu: As the present procurement system drives the ryot

from foodgrains to commercial crops, wiil the Government consider adopting the
more pleasant system of levy?

Shri Kamath: With reference to the statement made that the bungalow com-
pounds also should be brought under cultivation in connection with the Grow
More Food scheme, may I know if the Ministers’ Bungalow compounds also
have been so brought under this scheme ?

Mr. Speaker: Order, order.
Shri Kishorimohan Tripathi: Have the Government received any complaint

to the effect that the distribution of cement and iron at the provincial level and
the financial aid are not co-ordinated.
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Shri Jajiramdag Doulatram: As a matter of fact we now propose to send offi-
cers to the Provinces periodically. Some of the Provinces have been inspected
and we have got reports from all the provinces that every possible effort is made
to push up produection.

NeEw OiL-F1ELDS IN INDIA

*129. shri B. K. Das: Will the Minister of Works, Mines and Power be
pleased to state:

(a) whether Government have any information as to the possible existence
of new-fields in India;

(b) if so, in what localities; and

(c) what steps have been taken to explore them?

The Minister of Works, Mines and Power (8hri Gadgil): (a) Yes, Sir.

(b) Assam, Tripura, Punjab, Cutch, Saurashtra, Gujarat and Jaisalmer,

(c) The Geological Survey of India is at present investigating the possible oil-

bearing areas in Kangra district in the Punjab, in Saurashtra, and in Assam.

Messrs B.0O.C. are prospecting in Assam and Tripura; and Messrs Standard
0Oil Company are making a preliminary survey of various areas to decide if detail-
ed geologica! work is justified.

Shri B. K. Das: Muy T know how far the work in Kangra has progressed ?
8hri Gadgil: The investigations are goiug on.

Shri Ohaliha: Now that we have got, as a result of the Boundary Commission,
the Patharia reserve, will further exploration and investigations be done there?

Mr, Speaker: Order, order. That is problematical.

8hri Raj Bahadur: What progress is made in Jaisalmer area?

Shri @Gadgil: Investigation is going on and 88 800N 88 & report is received, the
House will be informed.

Dr. Deshmukh: By what time is uny oil expected out of any of these projects?

Shri Gadgil: Not even God can telll

Shri Tyagi: Muy I know the conditions of the contract under which the
Standard Oil Company are working in these areas?

8hri @Gadgil: 1t is not possible here and now to give the terms under which the
contract is given or the license is issued. If the hon. Member wants the terms, 1
will supply him with a copy.

Shri Tyagi: Have there been any such terms?

Shri Gadgil: When a lease is issued, it is done under certain terms.

Shri Kamath: Is this work of investigation and exploration entrusted entirely
to foreigners? Or are any Indians being trained in this work?

Shri Gadgil: So far as the present position stands, these are the companies
which are doing the work; but if any Indian concern makes an application, then
it will certainly be considered. So far nobody has dared, because it means a very
costly affair, apart from the speculative element involved. To give an example,
nearly fifty bores were done in one case and not one drop of oil was found.
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AERODROMES IN INDIA

*130. Pandit M. B. Bhargava: (a) Will the Minister of OCommunications
be pleased to state the number of aerodromes in India (including those in the
various States), which existed in the years 1988-39, 1944-45 and 1948-49,
owned by the Central Government, Provincial (overnment or any other private
individual or concern ?

(b) What was the number of aerodromes used for military purposes only at
the end of the last war?

(c) How many of them have since been discontinued or are being used for
civil aviation purposes?

(d) What amount are the Government of India spending annually on main-
tenance and upkeep of these aerodromies used for civil aviation purposes?

(e) What amount are Government incurring annuslly on Ground Engineers
and other staff maintained at these aerodromes?

(f) Do the civil aviation companies in India bear any proportion of the
maintenance expenditure?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) A state-
ment giving the requisite information is laid on the Table of the House. [See
Appendiz 1, annexure No. 14]

(b) All aerodromes and lunding grounds avai'able in India and the TIndian
States numbering 421 were under the control of the Air Forces ut the end of the
last War.  This figure relates to pre-partition India

(¢) About 200 serodromes and landing grounds have since been abandoned.
This figure also refers to pre-partition Indin. The number of nerodromes and

Innding grounds at present used for Civil Avintion purposes is 188. The remain-
der belong to the Defence Services but are available for civi! use also.

(d) A sum of Rs. 69 lakhs approximately is incurred annually on the ain-
tenance and upkeep of the aerodyomes controlled by the Civil Aviation Depart-
ment,

(e) The expenditure annually incurred by the Civil Aviation Department on
the emp'oyment of Air Traffic Control, Aeronauticul Radio Communication and
Aeronautical Inspection Staff at various aerodromes is approximately
Rs. 681,18,000. No Ground Engineers are employed by the Government at any
of these aerodromes; such engineers are employees of the air companies.

(f) No, Bir. The operating companies are. however, required to pay landing
and housing charges for the use f the serndromes.

Shri Karunakara Menon: Is there any aerodrome in the area between Cochin
and Bombay ?

Shri Khurshed Lal: I cannot answer that straightway.

Shri Ra{ Bahadur: Arising out of the reply to part (c). may I know the num-
ber of Ianding grounds abandoned from use in Rujasthan?

Shri Khurshed Lal: T will not be able to give separate figures for Rajasthan.

Shri Tyagi: Before planning the construction of new aerodromes, may T know
il Government have taken into account the large number of aerodromes con-

structed during the war on the Bengal-Bihar border?

Shri Khurshed Lal: The aerodromes which are there cunnot be shifted from
there to the places where we propose construeting new aerodromes.
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Shri Tyagi: Is it not a fact that there are available several aerodromes cons-
tructed at a cost of crores of rupees and are lying waste now on the borders of
Bengal-Bihar?

Mr, Speaker: Order, order. Next question.

Crvi AVIATION IN IND1A

*131. Pandit M. B. Bhargava: (a) Will the Minister of Communications
be pleused to state what was the postwar reconstruction development pro-
gramme for extension of civil aviation in India?

(b) To what extent was that programme actually implemented, and what
remains still to be carried out?

(¢) To what extent has that programme been affected by the economy drive
of the Government of India?

(d) How many aerodromes were intended to be started by the Government
of India during the year 1949-50, and how many have actually been startcd?”

(e) What is tke programme of the Government of India in respect of these
for the year 1950-51?

The Deputy Minister of Communications (8hri Khurshed Lal): (a) Govern-
ment’s Post-War Plans for the development of Civil Aviation including those
relating to Civil Aviation Capital Works (Aerodrome and Air-route Construction)
are available in the Library. Briefly, the latter Plans approved in 1944, envi-
saged the construction of 111 aerodromes and 71 Aeronautical Radio Communi-
cation Stations throughout India including the Indian States and the territories
now comprised in Pakistan at a cost of Rs. 16 crores spread over a period of ten
years.

(b) Since the termination of the War, Rs. 6-52 crores have been spent in the
opening, development and adaptation to civil use, 48 aerodromes and 48 Com-
munication Stations. The opening of about 40 aerodromes and several Radio
Communication Stations will remain to be undertaken according to a revised
schoeme which is under consideration.

(c) The recent Government mesasures for economy have considerably affected
the programme for development of aerodromes in India. The current year's
capital grant for Civi! Aviation has been reduced from Rs. 2:92 crores to Rs. 2
crcres and the next vear's estimates will be further restricted to Rs. 1-5 crores,
necessitating postponement of various important projects.

(d) It was intended to open 16 new aerodromes and 13 Communication Sta-
tions in 1949-50 and it is expected that 12 aerodromes and 8 Communication
Stations will have been opened hy the end of the current financial year.

(e) The programme for 1950-51 will consist of the development of aerodromes
in Assam and the improvement of certain others connected with the operation of
the Night Air Mail Service; also the Civil Aviation Department, from the 1st
April 1950, will assume responsibility for the maintenance and operation of about
20 aerodromes in the Indian States.

Shri 8idhva: May T know whether all the international aerodromes in Tndia
are fitted with modern equipments? If <o, which are they?

Shri Khurshed Lal: Much remains to be done on the international aerodromes,
That will be done as and when finance permits.
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Sardar B. 8. Man: In view of the fact that certain civil aviation clubs have
suffered during the last one year, what steps do Government propose to take to
help those clubs, such as the De'hi Flying Club, to make good their loss?

Shri Khurshed Lal: The clubs ure given u subsidy under the rules in that re-
gurd and if any special help is required that will be a matter for consideration.

Dr. Deshmukh: May 1 know the places where these swell new aerodromes
which are going to be taken up for development are situated?

8hri Khurshed Lal: The opening of the following aerodromes is to be com-
pleted during 1950-51:

Akola Meadura

Vellore Raipur \
Saharanpur ‘Cuddappah

Donakonda Ramnad

Bilaspur Agartala

Jorhat Kumbhigram

Shri Tirumala Rao: Is the aerodrome at Ganavaram near Bezwada included
in the list?

Shri Khurshed Lal: That was done last year.
Shri Chattopadhyay: What was the last name in the list read out?
8hri Khurshed Lal: Kumbhigram.

8hri 8idhva: The hon. Minister said that ruch requires to be done for inter-
national aerodromes in the way of modern equipment. May I know if equip-
ment for meeting emergencies und exigencies and to avoid accidents exist in any
of these international aerodromes?

8hri Khurshed Lal: So far as the internationa! aerodromes are concerned
there are the following important prejects which have to be undertaken but which
cannot be undertaken just now due to financial stringeney :

(1) Lengthening and strengthening of at lenst one runway at Santa Cruz,
Bombay.

(2) High intensity runway and approach lighting at Santa Cruz and Delhi.
(8) Permanent terminal building at Santa Crusz.

(4) Instrument landing system at Santa Cruz and Dum Dum.

(5) Permanent staff quarters at aerodromes.

These are very important projezts and huve to be undertaken. They are being
held up for want of money.

8hri Kamath: What steps have been tuken by Government towards the pro-
motion of gliding as part of the development of civil aviation in this country?

8hri Khurshed Lal: We have given a substantial subsidy to the Gliding Asso-
ciation and they have imported gliding aircraft from foreign countries.  They
are having their opening ceremony on the 11th Mavrch from when operation will
begin.

Shri Kamath: Just opening ceremoney or will operations actually begin?

Shri Khurshed Lal: The Club will start operntions from the 11th March after
the opening ceremony.

8hri Rasool Khan: What is the area of land covered by the unused aero-
dromes?
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Shri Khurshed Lal: 1 do not know that mnyself.

Shri Rasool Khan: Will you place the information beforc the House?
Mr, Speaker: Order, order. M. Chaliha.

8hri Ohaliha: What are the gliding associutions to which help has been given?
8Shri Khurshed Lal: There is only one associntion so fur.

RESEARCHgFOR GROWING OF BETTER JUAR CROP

*183. Dr. Deshmukh: (a) Will the Minister of Agriculture be pleased to
stute whether there are any schemes ol research for growing better juar in
any part of India?

(b) If o, what is the expenditure incurred on such research during ths years
1947-48, 1948-40 and 1949-50?

(c) Have any special varieties of juar been evolved for the juar tract in the
States of Bombay, Hyderabad and Madhya Pradesh?

(d) Has there been any research for ascertaining the suitability of manures
for growing better juar?

(e) If not, do Government propose to undertake and encourage such research ?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.
Two schemes, under the auspices of the Indian Council of Agricultural Research,
are in operation, one at Bombay and the other at Mudras, for evolving jm-
proved strains of juar resistant to striga attack.

(b) 1847+48 194849 1949-60
Re. Rs. Rs.

Bombay . . . 6,200 11,760 16,000

Madras . . . .. . 7,000

(c) Yes. Improved varieties suited to different tracts have been evolved by
each of the three State Departinents of Agriculture.

(d) Yes. Field experiments to ascertain the manurial requirements of juar
have been conducted at several research stations in the States of Bombay,
Madhya Pradesh, Madras, Hyderabad and Madhya Bharat.

(e) A co-ordinated scheme for the conduct of simple manurial experiments on
cultivators’ fields on a number of crops including juar, based on the recommen-
dations contained in Dr. A. B. Stewart’s report on Soil Fertility Investigations
in India is under consideration.

Dr. Deshmukh: What would be the increased expenditure on the expansion
of research that the Government propose to undertake? Is there any specific
proposal?

Shri Jairamdas Doulatram: There is no specific proposal.

Oh. Ranbir 8ingh: What is the definition of better juar? Will there be in-
crease in the yield of corn or fodder?

Shri Jairamdas Doulatram: Increase in yield of corn.
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RESERVATION OF SEATS FOR THIRD (CLAss PASSENGERS ON RAILwAys

*124. Seth Govind Das: Will the Minister of Rallways be pleased to state
whether it is proposed to introduce the system of reservation of seats for third-
class passengers in Railway trains?

The Minister of State for Transport and Railways (Shri Santhanam): The
present coaching stock position is not such as to permit any general provision of
reservation of seats for class three passengers. Some Railways, however,
sllow such reservations to a limited extent by certain important trains.  The
purpose of reservation is also partially served by the setting apart on all Indian
Government Railways of an entire class III bogie by all important trains for
long distance class 1II passengers in as much as Special Travelling Ticket Ex-
aminers are posted in them to ensure that passengers in excess of the marked
carrying capacity of the carriage and short distance passengers are not allowed
to entrain.

RESEARCE oON Loxg STaAPLE CoTTON

*125, Seth Govind Das: Will the Minister of Agriculture be pleased to state
the progress, if any. made in the research on long staple cotton in India?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): As &
result of the research carried out under the scheme of the Indian Central
Cotton (‘ommittee 7 varieties of long staple cotton (7/8” and above) have been
evolved. The proportion of 'ong staple cotton (length 7/8” and above) increased
from 26 per cent. of the total production in 1917—22 o 64 per cent. in 1942—47.

RRBOLAMATION OF WASTE LAXDS

*128. Shri Barman: (s) Will the Minister of Agriculture be pleased $o
state the aren of waste lands in cach State reclaimed since 1948 with the help
of tractors and tubewells?

(b) What is the amount of subsidy given to each State for the purpose since
1948?

The Minister of Food and Agriculture (Shri Jairamdas Doulstram): (a) A
statement showing the area reclaimed in the different States during 1948 ~and
1949 with the help of tractors is placed on the Table of the House [See
Appendixz 1, annexure No. 15.]

The information in respect of 1949 has not yet been received from some
States as indicated .in the statement. Almost all the tubewells constructed are
in areas which were not waste lands.

(b) A statement showing the amounts of subsidy given to different States for
the purpose of reclamation from January, 1948 to December, 1940 is placed on
the Tuble of the House. [See Appendix 1, annexure No. 16.]

Separate information for reclamation by means of tractors as distinguished
from reclamation by other means is not available. :
(117)
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CANDY RESEARCH SOHEME

*182, Shri Barman: (a) Will the Minister of Agriculture be pleased to
state what are the objects of Candy Research Scheme at Ravalgaon?

(b) What are the Capital and recurring expenditures during 1949-50?

(c) What are the research results during 1949-507?

(d) How muny Chemists and '‘Karigars’’ have received training in 1949-60
at Ravalgaon?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
The objects of the scheme are:

(i) vesting of indigenous methods of :ugureandy manutacture; (fi) Collect-
ing technical data regarding the plant and the process of the manufacture of
sugarcandy by indigenous methods; (iii) Initiating research work (a)
for introducing new and improved plants and processes for the manufacture
of sugurcandy and (b) on the utilization of candy liquor for the manufacture of
confectionery; and (iv) for imparting training in the manufacture of sugarcandy
and confectionery.

(b) The recurring expenditure for 1949-50 in accordance with the revised
budget is estimated at Rs. 9,600. No capital expenditure is involved during
the year.

(¢) The information for 1949-50 is not yet available.

(d) 6 chemists and 1 ‘‘Karigar”’ have received training in 1949-50.

Foop GRAINS IMPORTED FROM TURKEY

_ *134. Sbri Satish Ohandra: Will the Minister of Food be pleased to state:
(a) the quantity of various food grains imported from Turkey in the years
1948 and 1949.
(b) the prices at which these grains were purchaged;

. (c) whether the accounts relating to these transactions have been finally
settled ; and

(d) if not, what is the exact nature of dispute, if any?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) No
food grains were imported from Turkey during 1948. During 1949, 5,208 tons
Millets and 7,674 tous Spelt were imported from Turkey.

(b) The price of Millets was £21/8 per ton f.o.b. and of Spe't £17/15 per tcn
f.0.b. ‘

(c) Yes, in respect of quantities received.

(d) The supplier in Turkey has not delivered the full contracted quantity
and the matter is being pursued with them in respect of the undelivered
balance.

‘Grow More Foop’ CamMpAIGN

*185. Giani G. 8. Musafir: Will the Minister of Agriculture be' pleased to
state: .

- (a) the amount spent on ‘‘Grow More Food'' campaign during the last two
years; )
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.(bg how much new land has been secured for cultivation during the same
period ;

(e) which of the systems of cultivation by ploughs or by tractors has proved
more economical; and

(d) which of the two systems is being adopted for the new area secured for
cultivation ?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (1) The
Cg;st-ra.l Government spent Rs. 1,92,58,000 in 1947-48 and Rs. 2,78,08,000 in
1948-49. ’

(b) The total urea recluitned during 1947-48 was 81,279 acres, out of which
82,581 acres were rec'simed by the (‘entral Government. The total reclaimed
acreage for 1948-49 was 1,50.614, out of which 71,497 acres were reclaimed by
the Central Government.

(c) Generally speaking, Tractor cultivation for large farms and bullock culti-
vation for small farms.

(d) As a rule. the newly rec'uimed lands are cultivated by means of bullock
power. Only in cases where p'ough cattle is not available in sufficient number,
the Governments of States concerned do mechanical cultivation.

SHRI JAT1 PRARKASH NARAIN'S INTENDED Fast

*186. 8hri B. L. Malviya: Will the Minister of Communications he pleased
to state:

(a) whether it is a fact that Shri Jai Prakash Narain has intimated his
intention to go on fast for an indefinite period from the 5th of February, 1950,
if by that date the Government did not implement their two promises, namely
(i) that they would pay to the postmen wages for twenty-five days during which
period postmen ali over India were on strike in 1946 and (ii) that postmen
would continue to get their increased dearness allowance without any out in
their special pay e« at present; and

(b) what steps Government propose to take to implement the promises and
to prevent Shri Jai Prakash Narain from going on fast?

The Minister of Communications (8hri Kidwai): (a) Yes, a communication
on this subject has been received from 8hri Jai Prakash Narain. Government
have also seen reports in the Press to the effect mentioned in the question.

(b) When representatives of the Postal employees were discussing the de-
mand of an increase in dearness allowance, it was agreed that there would be
no out in their personal pay. As this concession involved some relaxation in the
rules, it took some time to finalise it. Orders have now been issued to pay the
inoreased dearness allowance without any cut. No promise was made about the
payment of wages for the strike period in 1946, and there i no question of im-
plementing this ‘promise’. In regard to the demand of payment of wages for
strike period in 1946, Government have always he!d that no such payment can
be made. They were prepared to consider any solution short of payment of salary
for the period of strike and they are always prepared to consider any practicable

formula.
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The House met at a Quarter to Eleven of the Clock.

O———)

[Mr. Speaker in the Chair]

ORAT, ANSWERS TO QUESTIONS

VOLUNTARY SAVINGS BY GOVERNMENT SERVANTS

*137. Shri Sidhva: (1) Will the Minister of Finance be pleased to state
the total amount recovered from voluntary cuts in the salaries of the Central
Government servants so far?

(b) What is the total amount collected from Government servants under the
compulsory savings scheme?

The Minister of Finance (Dr. Matthai): (a) and (b). The information is being
collected and will be lnid on the Table of the House in due course.

8hri Sidhva: Could we have at least some approximate idea as to what the
amount is under (b)?

Dr. Matthai: The position really is this that the whole of this scheme came
into effect from the 1st of December, and the December accounts have mnot
been closed yet. 8o T am not in a position to make any estimates at all of
the amountg involved.

Shri S8idhva: Was it from 1st December in all cases; was it not from 1st
October?

Dr. Matthai: No, it was from 1st Decemnber,
LoAN T0 EXOHANGE BANK OF AFRICA AND INDIA, BoMBAY

#188. Shri Sidhva: (a) Will the Minister of ¥inance be pleased to state
whether it is a fact that Government have given an overdraft of about 80 lacs
of rupees to the Exchange Bank of Africa and India, Bombay?

(b) What wag the audited report of the bank before the grant of this loan?
(¢) Ts the loan covered by gilt-edged securities?

The Minister of Finance (Dr. Matthai): (a) No loans were granted by the
Government but the Reserve Bank of India advanced Rs. 87-48 lakhs to the

bank during the months of February and April, 1949.

123 P. D.
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PARLIAMENTARY DEBATES

{PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Tuesday, Tth February, 1950 '

The Houes met at a Quarter to Eleven of the Ciock

[MR. SpEARER in the Chair]

QUESTIONS AND ANSWERS
(8ee Part I.)

1145 A.M.
PAPERS LAID ON THE TABLE

PerRoLFuM CoNncEssion RuLes, 1949

The Minister of Works, Mines and Power (Shri Gadgil): I lay on-the Table &
~copy of the Petroleum Concession Rules, 1949, in accordance with section 10 of
the Mines and Minerals (Regulation and Development) Act, 1948. ! #laced in the
Library. See No. P-53/50.]

ANNCaL REPORT OF THE DAMODAR VALLEY CORPORATION, 1948-49

The Minister of Works, Mines and Power (Shri Gadgil): I lay on the Table &
«copy of the Annual Report of the Damodar Valley Corporation, 1948-49, in
accordsnce with sub-section (5) of section 45 of the Damodar Valley Corpora-
tion Act, 1948. [Placed in the Library, See No. IV M 4(8)].

Shri Shiva Rao (Madras): On a point of information, x‘nay I enquire .,0f the
hon. Minister whether, in the first place, he will make available to Members of the
House thé' two documents which he has laid on the Table of the House, and,
-gecondly, in view of the keen interest displayed by many Members of the House,
‘he will give us an opportunity of discussing these two documents?

Shri Gadgil: As reghrds the supply of the documents, they will ke supplied to
the Members. As regdrds the other point, it is open to the hon. Member to
Taise the question in any of the parliamentary forms contemplated in the Rules,
-and I have no doubt that Government will do its best to meet his point.

Shri Shiva Rao: May I remind the hon. Minister that two years ago when he
brought forward this Bill he gave us an assurance on the floor of the House that
when the Annual Report and the Budget of the Damodar Valley Project are
placed on the Table of the House that would be ‘the time not only for raising
questions but even for Resolutions to be moved, and I ag asking him whether he
‘would not redeem that pledge. . - ’

Shri Gadgil: I have not detracted in any way from the assurancé. I have
-only suggested the way in which he can move in order to achieve tds object.

Shri Hossain Imam (Bihar): -Yesterday while discussing another subjegt
the point was raised that agcording to the British Parliamentary practice papem

(251) =
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[Shri Hossain Imam]

laid on the Table should be open for discussion for fifteen days. Are we going to
follow that system ? That is, during that period, on any day, by giving notice,
questions may be raised or the subject-matter discussed, on the papers that had
been laid on the Table.

Mr, Speaker: At least, I am not conversant with that point having been
raised, and I cannot give a decision on that point. But if hon. Members want &
discussion and if Government are able to spare time, certainly the matter can be
discussed in the form of a Resolution or in any other form.

Shri Hossain Imam: Will Government consider allotting a day for this
purpose ?

Shri Gadgil: I have already stated the position.

DaMopAR VALLEY (oRPORATION BupgET EsTiMATES For 1950-51

The Minister 0f Works, Mines and Power (Shri Gadgil): I lay on the Table
a copy of the Damodar Valley Corporation Budget Estimates for 1950-51, in
accordance with sub-section (3) of section 44 of the Damodar Valley Corpora-
tion Act, 1048. [Placed in the Library, See No. IV/M 4(9)].

Shri Sidhva: (Madhya Pradesh): May I know whether an opportunity will be
given to those hon. Members who want to visit the spot to see whether expenses
are incurred properly ?

Mr. Speaker: He may take up the matter with the Prime Minister or the
Minister in charge.

DELHI ROAD TRANSPORT AUTHORITY BILL—contd.

Mr. Speaker: The House will now proceed with the clause by clause resding
of the Delhi Road Transport Authority Bill. Clause 4 was under discussion..

Master Nand Lal (Punjab): I beg to move:
“That for part (e) of sub-clause (1) of clause 4, the following be sabstituted :

‘(e) one member to be chosen by the employees of the said Authority.””

The Minister of State for Transport and Railways (Shri Santhanam): On a
point of order, exactly a similar amendment was moved yesterday by Pandit
Balkrishna Sharma and withdrawn after discussion.

Mr, Speaker: I am afraid the amendment is out of order as there has been a
decision of the House on that point.

Shri @oenks (Madras): With your permission, Sir, I shall move my two
amendments together as they are really parts of one amendment. I beg to move:

(i) “That for part (e) of sub-clause (1) of clause 4, the following be substituted :
“(e) the Chief Commissioner of Delhi, or an official nominated by him.””

_(ii) “That after sub-clause (1) of clause 4, the following new sub-clause (2) be inserted
and the existing sub-clause (2) be re-numbered as sub-clause (3): :

“(2) The Central Government shall nominate a- member of the Authority to be the
""  Chairman thereof.’ "
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In my amendment a principle rather than the personality is involved. In the
Bill it is statutorily provided that the Chief Commissioner of Delhi shall be the
ez-officio Chairman of this -Authority. The Chief Commissioner of Delhi is the
administrator of the Province and is in charge of law and order. As Chairman of
this Authority sometimes he will have to be offender and the judge; sometimes
he will have to be prosecutor and the judge. I felt that the Chief Commissioner
of Delhi, being the head of the Province, Government were faced with the
difficulty that he cannot but act as the Chairman or the head of ‘the Authority if
he is to be there. Therefore, my amendment provides that he should be one of
the members or that he should nominate anybody on his behalf, and that the
Government will be given the power to nominate anybody amongst the members
as Chairman. While my amendment does not take away the powers of the
Government to nominate even the Chief Commissioner as Chairman it will not
be obligatory on them to nominate him as the Chairman as has been provided
in the Bill. I hope the hon. Minister will accept my amendment because I
feel that if the Chief Commissioner of Delhi is the Chairman of the Authority, a
situation may arise in which he will have to act in double or treble capacities.

Shri Santhanam: Sir, though I do not accept the arguments advanced I
am prepared to accept these two amendments,
Mr. Speaker: The question is:
(i) “That for part (e) of sub-clause (1) of clause 4, the following be substituted :
‘(e) the Chief Commissioner of Delhi, or an official nominated by him.’

(ii) “That after sub-clause (1) of clause 4, the following new sub-clause (2) be inserted
and the existing sub-clause (2) be re-numbered as sab-clause 3 :

‘(2) The Central Government shall nominate a member of the Authority to be the
Chairman thereof.” ”’

The motion was adopted.

Mr. Speaker: Master Nand Lal’s amendment to substitute ‘‘one nominee
of the Chief Commissioner of Delhi”’ is the same as has been accepted by the
House.

HARZT A= FTF Sir, I move:
‘“I';at after part (e) of sub-clause (1) of clause 4, the following new part be added :

‘() except s mentioned in cl (a) and (b) all other members of the
Authority shall be whole time paid members of the Authority. '

WA F amw ¥ fea @A Q1€ (Railway Board) swmm war
§ T g7 e Foe Yo X WA A ¥ fawmw T|ga I wA
st ¢ fF gz uw wie gt @R fax o aiw far mar @,
Bfpq R T AW A|l ¥ ¥ & ®WoIw fod smaw o
qar & fr us A% awm W F sW aW ¥ fed awt qw &
A 9z auw A R AT § AR F=H AR Y TAR AN
FT GvaT &1 T@ AN ¥ o fad A wEd W g W
Tk wgrwl ¥ dwT W g WE A ¥ o § I W AR
o qfen & &5 FT 72 TS TEA | I fa< T FE Fwderd 7 gRi
fyrar oF WS AR ¥ FIT gR, S gW SAST T AT

S e

b




254 PARLIAMENTARY DEBATES [7T FeB. 1950

[Master Nand Lal] .
W oad v F gwmar § fFoqwm sm N oW & fed #g
oft ¢ 5 gw qam ¥wad @1 dw (paid) o9, afF  w&afew
feurddeq (departments) 3% gaT™ g AW AR qeatow; feaeddeea
T R v w9 FW gY FeH g ¥ q@T @@ | A} -
A &Y N go @ d queag N NN, IaaT & NS F gSrw
Freed goi 1 gafed FE sAfEr FE gEdRyTA (institution)
A = FFar  IT SR & AT I A IW WX FAEAE T A FQ
§, #1% faderd ok zadee (interest) #Ff Far & | 9T qF W
[ QAFT TAREE A GE, g A A~O) ag ¥ FW FO S o
Fmz g W, safed erfaw § frfaed @7 sdlegam@ ( insti-
tutions) § gw ST X 44T W% FW ¥ fod AfEw W SR IA
- gRfeawn (efficiency) ¥ sor ¥ fod afeEt & 7w Wwad #
faam w7 F @ fr@t wfafadfed ¥ a1 fodme O ¥ daw
AE JUEATE 9X FEE WG, A ) gwmmw w1 fomw g,
& g ofes &1 frorm €, et & gane g I &1 TR S
Z, afF gn g e 1 0F F=E o G AOM F FiAw

o TF
(English translation of the above speech)
Master Nand Lal: Sir, T move:
“Phat after part (e) of sub-clause (1) of clause 4, the following new part be added :

‘(f) except members mentioned in clauses (a) and (b) all other members of the
Authority shall be whole time paid members of the Authority.’”

The Railway Board has been constituted for the management of the Ru'l-
ways and every year during the Budget Session, the Board is adversely -criti-
cized that this white elephant has been tied round our head. But in spite of
-]l these observations, the Railway Board has been allowed to exist because it
constitutes a single Board which controls the working of all the Railways and
it can scrutinize all the things and manage them properly. All the members
contemplated to be appointed to this Authority have to be chosen from other
departments; sll coming from different places, and they will go away after
sttending a meeting. No responsibility shall lie on their head. The res-
ponsibility shall devolve on a General Manager who shall not even
be & member of this Committee. I think that with a view to run the
entire organisation properly, it “is essential that we should employ all
paid members so that they may be put incharge of different departments and
by putting in whole-time work they would be able to run their respective de-
partments efficiently. The Authority shall be compensated for whatever
‘amount it shall have to pay in this manner by a corresponding increase in its
earnings. Therefore, no authority or institution can be run on the shoulders of
those persons who work in an honorary capacity because they cannot take any
responsibility or interest. So long as we do not vouchsafe their interest, they
shall never be prepared to work properly. Therefore, it is essential that we
should try to spend money over the maintepance of all such institutions and
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with a view to ensure an efficient working, all members of the Authority, ex-
cept those to be elected by the Municipality or the District Board, should be
appointed on a salary basis, and we should entrust charge of workshop to
some and permit others to control the traffic or allow some others to take charge
l‘:fm other affairs so that we may be able to run the entire Authority on sound
ines.

Mr. Speaker: Amendment moved:

““That after part (e) of sub-clause (1) of clause 4, the following new part. be added :

‘(f) except. b ioned in cl (a) and (b) all other members of the
Authority shall be whole time paid members of the Authority.’ ™
Shri Santhanam: Sir, the analogy of the Railways is altogether mistaken
here: The Railways have an income of Rs. 200 crores a year while the in-
come of this Delhi Transport Authority is about Rs. 5 lakhs a month. It can-
not possibly afford four or five highly paid full-time officials in its Governing
Body. Therefore, I am not able to accept the amendment.

Mr. Speaker: The question is:
“That after part (e) of sub-clause (1) of clause 4, the following new part be added :

‘f) pt b tioned in cl (a) and (b) all other members' of the
Authority shall be whole time paid members of the Authority.””

The motion was nagatived.
Mr. Speaker: The question is:
“That clause 4. as amended, stand part of the Bill”

The motion was adopted.
Clause 4, as amended was added to the Bill.

Shri Goenka: Sir, I beg to move:

“That for sub-clause (2) of clause 5, the following be substituted :

(i) “(2) A member ncminated by the Central Government under clause (d) of sub-
section (1) of section 4, or by the Chief Commissioner of Delhi under clanse ()
of that sub-section, shall hold office during the pleasare of the norrinating
authority.’ ”’ :

(ii) “That after sub-clause (2) of clause 5, the following new sub-clause (3) be inserted
, and the existing sub-clause (3) be re-numbered as sub-clanse (4):

‘(3' A member nominated as Chairman of the Authority under sub-section_ (2) of
section 4 shall hold office as Chairman during the pleasure of the Central
Government.’

This is only consequential to smendment of part (e) of sub-clause (1) of
2N clause 4 which we have just now passed and I therefore commend it
00N ¢ the House.

Shri Santhanam: I accept the amendment.
Mr. Speaker: The question is:

““That for sub-clause (2) of clause 5, the following be substituted :

(i) (2) A member nominated by the Central Government under clause .(d) of sub-
section (1) of section 4, or by the Chief Commissioner of Delhi under clause (e}
of that sub-section, shall hold office during the pleasure of the nominating
authority.””” :

(ii) '“That after sub-clause (2) of clause §, the following new sub-clause (3) be inserted

and the existing sub-clause (3) be re-numbered as sub-clause (4) :

‘(3) A member nominated as Chairman of the Authority under sub-section (2) of
section 4 shall hold office as Chairman during the pleasure of the Central
Government.’ ™ .

The .motion was adoptad.
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Mr. Speaker: The question is:
““That clause 5, as amended, stand part of the BillL”
The motion was adopted.
Clause 5, as amended was added to the Bill.

Pandit Balkrishna Sharma (Uttar Pradesh): Sir, in moving my amend-
ment T would like, with vour permission, to move it without the reference to
the managing director, because the director includes the managing director.

Mr. Spesker: What is the wording which he finally adopts for his amend-
ment?

Pandit Balkrishna Sharma: I beg to move:

“That in part (d) of clause 6, after the word ‘director’ in line 3, the words ‘or managing
sgent’ be inserted.”

I am purposely holding back reference to ‘‘director’” because the word
“‘director’” in the original draft includes ‘‘managing director’’ also. But as
reference to managing agent has been left out, 1 beg to move that the words
“‘managing agent” be added there.

Shri Santhanam: 1 am accepting that amendment.
Mr. Speaker: The question is:

“That in part (d) of clause 6, after the word ‘director’ in line 3, the words ‘or managing
agetit’ be inserted.”

The motion was adopted.

Shri Santhanam: I beg to move:

““That in sub-clause (d) of clause 6 for the words ‘an incorporated company’ the words,
figures and brackets ‘a public pany as defined in section 2 of the Indimn Companies Act,
1613 (VII of 1913) be substituted.”

The point raised by Pandit Balkrishna Sharma was that shareholders of
private companies should not be exempted. T have agreed with the point and
this has been drafted by our legal draftsmen.

Mr, Speaker: The question is:

“That in sub-clause (d) of clause 6 for the words ‘an incorporated company’ the words,
figures and brackets ‘a public pany as defined in section 2 of the Indisn Companies Act,
1013 (VII of 1913)° be substituted.”

The motion was adopted.

Mr. Speaker: The question is:

““That clause 6, as amended, stand part of the Bill.”

The motion was adopted.

Clause 6, as amended was added to the Bill.

QOlause 7, was added to the Bill.

‘ Shri Goenka: I beg to move:

(i) “That in the marginal heading ‘to clause 8, after the words ‘office by’ the words
“the Chairman or’ be inserted.”

(ii) ““That in clause 8, for the words 'A-n lected or inated ber’ the words ‘The
-Chairm:an or an elected or inated ber’ be substitated.'

This is consequential to the two amendments. to clause 4 which we have
acoepted.
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‘Shri Santhanam: T accept.

Mr, Bpeaker: I am doubtful ahout the first amendment, because it has been
<onsistently held by me that marginul notes do not form part of the statute.

Shyi Santhanam: They may be corrected by the Draftsman.

Mr. Speaker: Therefore, I will only put the second amendment.

The question is:

‘“That in clause 8, for the words ‘An elected or inated ber’ the words ‘The
Chairman or an elected or inated ber’ be substituted.”

The motion was adopted.

Mr. Speaker: The question is:

‘“That clause 8, as amended, stand part of the Bill.”

‘The motion was adopted.

Clause 8, as amended, was added to the Bill.

Clauses 9 to 11 were added to the Bill.

Shri Santhanam: I move:

“‘That for sub-clause (2) of clause 12, the following be substituted :

‘(2) The Chairman or, in his absence, any member chosen by the members present
from among themselves, shall preside at a meeting of the Authority.’ >

This is, in fact, a redraft of Pandit Balkrishna Sharme’s amendment, which
e bas not moved.

Mr. Speaker: The question is:

“That for sub-clause (2) of clause 12, the following be substituted :
‘(2) The Chairman or, in his ab , any ber chosefi by the members present
from among th lves, shall preside at a ting of the Anthority.'®

The motion was adopted.

Mr. Speaker: The question is:

“*That clause 12, as amended, mnd part of the Bill.”
The motion was adopted.

Clausge 12, as amended, was added to the Bill.

<Clauges 13 to 15 were added to the Bill.

Bardar Hukam Singh (Punjab): I beg to move:

“That in sub-clause (3) of clause 16, the following be added at the end :

‘and the right of direct access to the Chai of the Authority.’”

My submission is that the Chief Accounts Officer is the custodian of the
finances and accounts. Therefore, it is fair that he should be permitted $o
have a chance to approach the Chairman direct, and not always through the
Manager. There might be cases where he has to complain agsinst the Mana-
ger himself and it should not be made compulsory for him always to go through
the Manager. He should be able to give his opinion and for this purpose, he
should be allowed to have & chance of direct access to the Chairman whenever
he thinks that he can give his views only to him.

>I1'. Speaker: What is the position?
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Shri Santhanam: I do not think this amendment is necessary. The Chief
Accounts Officer has got the statutory right to record his views on every pro-
possl involving expenditure from the funds of the Authority prior to the consi-
derstion of any such proposal by the Authority. So, before the Genersl
Manager puts anything before the Authority involving any expenditure, the
Chief Accounts Officer will have the right to record his views, and it will be
open to the Authority to call him for any further information, if necessary.
In the circumstances, I do not think this amendment is needed.

Sardar Hukam Singh: I do not press it.
Mr. Speaker: Very well. The question is:
“That clause 16 stand part of the Bill.”

The motion was adopted.

Clause 16 was added to the Bill.
Clause 17 was added to the Bill.

Mr. Speaker: There is an amendment by Dr. Das seeking to omit clause 18.
I am afraid it is the negative of the original proposal. Therefore, I cannot
allow it. He can vote against the clause and if he wishes to say anything on
the clause, he can do so. ’

Dr. M. M. Das (West Bengal): This clausé 18, which I proposed to delete
by my amendment which has not been admitted by you, provides for the ap-
pointment of an Advisory Council by the Central Government, consisting of
not more than fifteen members. The: only function of this body will be to
sdvise the Road Transport Authority on different matters. Its setting up
completes the machinery proposed in this Bill for the carrying on of the ad-
ministration and the day to day business of the D.R.T.A. Apart from this
Advisory Council, the Authority itself will consist of three non-official and
three official members. Of the three non-official members, one will be elected
by the Delhi Municipal Committee, one by the Delhi District Board and one
nominated by the Central Government. My submission is that these non-
officials on the Authcrity will not be whole-timers; they will only attend meet-
ings when invited; and they will be in a perpetual minority, Practically
speaking; it ig sure and certain that they will have little or no influence or
important part to play in this Authority. The three official members appoint-
ed by the Government of India, that is, the Ministry of Transport, and the Chief
Commissioner will practically execute the business of the Authority. Even
if one of the non-official members absents himself, the Chairman will have his
casting vote. Thus, the D.R.T.A. will be a cent per cent. Central Govern-
ment concern, run and owned by the Central Government. The Advisory
Council will be a mere show, having no important function to perform, or
having no important purpose to serve. Therefore, Sir, I find no necessity for
this clause.

Shri Santhanam: The purpose of this Advisory Council is to bring to bear
on the rates and fares and other matters connected with the Road Transport
Authority the general feeling of the public. It is intended to represent all
those séctions of the public which are not likely to find any kind of represen-
tation on the Transport Authority. The passengers’ association, the associa-
#ion of clerks, students and others who travel in these buses will be represented
on the Advisory Council. Their opinion;, of course, will not be decisive, but
it is bound to carry great weight and is likely to shape the decisions of the
Authority. ’

I do nob think my hon. friend’s distrust of advisory councils is justified.
. As it is well known the opinon of the Central Advisory Council for Rsilways
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has shaped the policy of the railways to a considerable extent. Therefore, I
do not think T could agree to the deletion of this clause. In fact the Select
Committee was very particular about the inclusion of this clause. They. insisi-
ed that the strength of the Council should be at least fifteen, so that it may
not be & very small committee of three or four. So, I oppose the ides of dele--
tion and support the clause as it is.

Mr. Spedker: The question is:

“That clause 18 stand part of the Bill”

The motion was adopted.

Clause 18 was added to the Bill.

Shri Santhanam: I beg to move:

“That in clause 19, for the word ‘Province’ the word ‘State’ be substituted.”
Mr. Speaker: The question is:

“That in clause 19, for the word ‘Province’ the word ‘Stat.e.' b9 substituted.”
The motion was adopted.

Mr. Speaker: The question is:

“That clause 19, as amended, stand parﬁ of the Bill.”

The motion was adopted.

Clause 19, as amended, was added to the Bill.

Shri Santhanam: I beg to move:

(i) “That in sub-clause (1) of clause 20, for the word ‘Province’ the word ‘State’ be-
sabstitated.” -

(ii) ““That in part (c) of sub-clause 12) of clause 20. for the word ‘Province’ the word
‘Btate’ be substituted.’ . .

(iii) “That in part (g) og sub-clause (2) of clause 20, for the words ‘Province or Indian
State’ the word ‘State’ be Substituted.”

Mr. M&: The question is:

(i) ““That in sub-clause (1) of clause 20, for the word ‘Province’ the word ‘State’ be
substituted.”

(ii) ““That in part (c) of sub-clause (2) of clause 20, for the word ‘Province’ the word
‘State’ be substituted.”

(iii) *“That in part (g) of sub-clause (2) of clause 20, for the words ‘Province or Indian
State’ the word ‘State’ be substituted.”

The motion was adopted.

Pandit Balkrishna S8harma: I beg to move:

““That in part (d) of sub-clause (2) of clause 20, the words ‘or under any form ‘of temanoy”
be omitted.” -

The reason for my moving this amendment is that T have been told that
under the Transfer of Property Act the word ‘‘lease’ covers all forms of
tenancy and, therefore, these words seem to be redundant sfter the word
“lease’’. I, therefore, suggest that these words may be omitted.

sShri Santhanam: I accept the amendment.

Mr. Speaker: The question is:

“That in part (d) of sub-clause (2) of clause 20, the words ‘or under any form of tecascy’
be omitted.”

The motion was adopleé:
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Shri Ramaswamy Naidu (Madras): I beg to move:

“That in part (g) of sub-clause (2) of clause 20, for the word ‘revise’ occurring in line
-ene, the word ‘determine’ be substituted.”

In moving my amendment I will be failing in my duty if I do not—though
it muy seem presumptuous on the part of a new-comer—express my apprecia-
#ion of the way in which the Bill has been prepared by the Minister and placed
before the House and the way in which the Select Committee exhaustively
considered it and submitted its report. All interests have been provided for
in the Bill. Adequate care has been taken to see that nothing amiss happens
to the interests of the travelling public. Public interest has been safeguarded
by associating representatives of the Munieipal Committee and District Board

on the Advisory Council. The interests of the workers have been adequately
safeguarded.

Mr. Speaker: Order, order. I am afraid the hon. Member is going beyond
$he scope of the present clause and the amendment which he has moved. He

need not go into the general discussion of the Bill at this stage, as that stage
is past. .

Shri Ramaswamy Naidn: The only one item, Sir, which has been losb
sight of is the fixation of fares by the Authority. Part (g} of sub-clause (2)
-speaks only of revision and not fixation. Therefore, I move that in part (g)
.of sub-clause (2), the word ‘‘determine’’ may be substituted for the word

’y

“‘revise’’.
Shri Santhanam: I am accepting the amendment, Sir.
Mr. Speaker: The question is:

““That in part (g) of sub-clause (2) of clause 20, for the word ‘revise’ occurring in line
wone, the word ‘determine’ be substituted.”

The motion was adopted.

Pandit Balkrishna Sharma: I beg to move:-

“That part (i) of sub-clause (2) of clause 20, be omitted.”’ »

As vou will see, Sir, clause (j) provides that the Authority ean purchase or
atherwise secure by agreement vehicles, garages, sheds, office buildings, depots,
Jand, etc. Therefore, I do not see any necessity for clause (i), because the

Authority will purchase only such vehicles as may be suitable for use in the
.#oed transport services operated by it. :

1 hope the hon. Minister will accept my amendment.

Shri Santhanam: I am afraid I am not able to accept this amendment be-
—esuse the enumeration is intended to bring to the special notice of the Autho-
Fity the purchase of vehicles which constitute the main property of the Autho-
xity. . It is to diet their concentrated attention to this matter that this
enumeration has been done. The other things are more or less subsidiary.
There is no difference in substance, and so I suggest that my hon. friend need
met press his apglendment. .

' J

Pandit Ballfishna Sharma: I do not press it.
Mr. Spelkér: Then I need not put it. ' i
Pandit Bylkrishna Sharma: I beg to move:

“That in ';m. (j) of sub-clause (2) of clause 20, after the words ‘posseased by’, the word ™
“apy dealer ¢r’ be inserfed.”

Shri §anthanam: Sir, I accept the amendment.
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Mr. Spedker: The question is:

“That in part (j) of sub-clause (2) of clause 20, after the words ‘possessed by’, the words
“any dealer or’ be inserted.”’

The motion was adopted.

Dr. Deshmukh (Madhya Pradesh): 1 beg to move:
“That after sub-clause (5) of clause 20, the following new -sub-clause be added :

‘(6) Notwithstanding any provision to the contrary, the maximum fare chargeable
by the Authority per passenger shall be anna one for the first mile, nine pies for the mext
four miles and six pies thereafter. '

The maximum freight chargeable by the Authority shal! be half of the above per
mannd per mile.” ”

As T explained yesterday, mry purpose in laying down a maximum is to see
that the Authority would be not only put to the test of working satisfactorily
but it will also give complete satisfaction from the point of view of fares that
are charged by it. As has been admitted by the hon. Minister already, my
maximum is more than what he is charging at the present moment and that
even' this is likely to be reduced any day. So, there is no fear that the maxi-
mum that T have laid down in my amendment would cause any difficulty or
any hardship in the working of the Authority. From that point of view, Sir,
I would very much like that this maximum is laid down so that there is no
temptation on the part of the Authority to raise the fares, while working satis-
factorily in other respects. In these days even when the cost of petrol, spare
parts and motor vehicles has gone up because of the larger duty that we levy,
most of the provinces are charging less than the rates I have mentioned.  So,
there should be no difficulty in the hon. Ministér accepting my smendment. I
would like to know whether he is prepared to accept it.

Shri Santhanam: As I have already explained more than once, the rates fixed
are not likely to go further up, but to put it in the statute will prevent, for
example, the runnirg of any special de luze service for special cases for which
the rates may be higher. I think that the Authority must be allowed some
flexibility in these matters, but we shall see to it that the rates in po
exceed the rates which have been given in the amendment.

Dr. Deshmukh: If what my hon. friend has stated means an assurance that
he will see to it that the rates I have given are not exceeded at any time, ¥
would be prepared to withdraw my amendment.

Mr. Speaker: There is no occasion for withdrawal. I have not placed it
before the Houss. I would like to have ome point clarified. When the hon.
Member says ‘‘nine pies for the next four miles’’, he means I f:ake it, nine pies
per mile. The same will apply to *‘six pies thereafter’”. It is also per mile,
I suppose.

Dr. Deshmukh: It is all per mile, Sir.

Shri Hossain Imam (Bihar): The objection raised by the hon. Minister #
this amendment can be obviated by putting in the words “for ordinary buses™.
An assurance given on the floor of the House is not enough. It is not the
speeches in the House but the Statute which counts. May I know what is
the difficulty in accepting this amendment? May I ask the hon. Minister »
explain to us? '

Mr. §peskor: The question is:

«That clause 20, as amended, stand part of the Bill.”

The motion was adopted. i

dia'use 20, as amended, was added to the Bill. .

Clause 21 was added to the Bill.
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Shri Santhanam: Sir, I move:

“That in clause 22, for the word ‘Pm;inoe’ the word ‘State’ be substituted.”
Mr. Speaker: The question is: ’

“That in clause 22, for the word ‘Province’ the word ‘State’ be substituted.”
The motion was adopted.

Mr. Spesker: The question 1s:

“That clause 22, as amended, stand part of the Bill.”
The motion was adopted.

Clause 22, as amended, was added to the Bill.
Clause 23 was added to the Bill.

Shri Santhanam: Sir, I move:

{i) “That in spb-clnuae (1) of clause 24, for the words ‘Province or in any Acaeding
State’, occurring in line 4, the word ‘State’ be substituted.”

_ (i) "“That in sub-clause (1) of clause 24, for the words ‘Province or State’ occurring in
Yinz 5, the word ‘Stale’ be substituted.’’

{iii) ““That in sub-clause .(2) of clause 24, for the words ‘Province or of the State
concerned’ the word ‘State’ be substituted.”

(iv) “That in sub-clause (3) of clause 24, for the words ‘Province or State’ the word
‘State’ be substituted.”

Mr. Speaker: The question is:

(i) *“That in sub-clause (1) of clause 24, for the words ‘Province or in any Acceding
State’, occurring in line 4, the word ‘Btate’ be substituted.”

. {ii) “That in sub-clause (1) of clause 24, for the words ‘Province or State’ occurring n
line 5, the word ‘State’ be substituied.”

(iii) “That in sub-clause (2) of clause 24, for the words ‘Province or of the State
concerned’ the word ‘State’ be substituted.”

(iv) ““That in sub-clause (3) of clause 24, for the words ‘Province or State’ the ‘word
‘State’ be substituted.”

The motion was adopted.

 Sagdar Hukam Singh: Here I would like to take this opportunity to remind
my hon. friend that certain members of the Select Committee had certain ap-
prehensions and they were assured that some assurance would be given in the
House that, though this provision is passed here, no other routes excepting
those at present operated by the D.T.8. would be operated by this Authority
for at least ten years. Therefore may I request my hon. friend to state whe-
ther he is of the same view and would give this assurance that this Authority
will not extend its operation to routes other than those which are being worked
#t present by the D.T.8.?

[Pawpir THAKUR Das BmARGAVA in the Chair]

Shri Santhanam: I have slready given an assurance that this Authority will
not extend its services beyond the bounds of this City of Delhi, Old and New,
and the neighbouring villages, and into the neighbouring States of Uttar Pra-
desh and the Punjab, unless it is purely nominal. I do not mean by that as-
surance that within the City itself, new routes will not be opened by the Delhi
Transpart Authority, because as no other alternative- services .will be available,
the people will have to have .necessary services. I have given the assurance
twice and I repeat it now that it will not be extended in a manner which will
be detrimental to the other road interests.
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Mr, Ch3irman: The question is:

““Ihat clause 24, as amended, stand part of the Bill.”

The motion was adopted.

Cl_ausé 24, a3 amended, wus added to the Bill.

Clause 25 was added to the Bill.

Dr. M. M. Das: I beg to move:

“That in clause 26, the words ‘and other persons’ be omitted.”

In this clause power is given to the Delhi Transport Authority to issue
passes either free of cost or at a concessional rate to its employees. In -addi-
tion to the employees of this Authority, provision has also been made here to
dssue passes either free of cost or at concessional rates to other persons. I do
not know, Sir, who these ‘‘other persons’’ are. I am not in favour of issuing
any passes to other persons other than the employees at the expense of Go-
vernment money. At least I want to know, Sir, who are the people who are
in the mind of the hon. Mover and whom he means by ‘‘other persons’’.

Mr. Ohairman: Amendment moved:

“That in clause 26, the words ‘and other persons’ be omitted.”

Shri Santhanam: The ‘‘other persons’ are intended to cover the public,
students and others, for whom monthly passes are issued. If these words are
omitted, there won’t be any power left to the Authority to grant concessions.
My hon. friend, Mr. Sidhva has already explained to the House how important
it is that the clerical and other people should have these concessional passes.
8o, I hope, my hon. friend will not press this amendment.

Dr. M. M. Das: Monthly passes fall under the category of concessional
rates.

Shri Santhanam: Yes, under the concessional rates.

Dr. M. M. Das: I beg leave to withdraw the amendment.
The amendment was, by leave, withdrawn‘.

Mr. Chairman: The question is:

““That clause 26 stand part of the Bill.”

The motion was adopted.

Clause 26 was added to the Bill.

Clauses 27 to 30 were added to the Bill.

Pandit Balkrishna Sharma: As the House will see clause 31 deals with
what will be the capital of the Authority. It says:

*(i) All non-recurring expenditure incurred by the Central Government for and -in
connection with the Delhi Transport Service up to the date of establishment of the Authority
and declared to be capital expenditure by that Government shall be treated as the capital
provided by the Central Government to the Authority.”

Now, Sir, this clause does not take into consideration such of the non-re-
curring expenses us may have been advanced till today to the D.T.S. and as
.1might have suffered in depreciation, and that depreciated value bas never been
mentioned anywhere here, and, therefore, there may be an apprehension in
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the minds of some people in regard to the meaning involved in this clause,
and, therefore I move my amendment:

“That in sch-clause (1) of cl 31, after the . ‘ ’ ing in L
following b mavrie (1) of clause 31, after the .word ‘shall’, occurring in line 4, the

‘after deducting sauch sum on t of depreciation of vehicles and other properties
of.bt,lt;e Delhi Transport Service as may be determined in the manner pres-
cribed.”

. I know, Sir, that there is a definite convention, a rule by which deprecia-
tions are given by the Railway Department, but as there was no mention here
of any sort, I have thought it necessary to move this amendment.

Mr. Chairman: Amendment moved:

“That in sub-clause (1) of clause 31, after the word ‘shall’, occurring in line 4, the
following be inserted : .

‘after dedue'tinﬁ:nch sum on t of depreciation of vehicles and other properties
of b;l;e lhi Transport Service as may be determined in the manner pres-
coribed.” "

Shri Santhanam: Sir, while I have no difference of opinion with my hon.
friend, Pandit Balkrishna Sharma, I think this is not an appropriate amend-
ment. As we have already built up a separate depreciation fund, this will
mean that the whole amount must be dedueted from the capital. Therefore,
our words are very. carefully chosen when we say ‘and declared to be capital
expenditure by that Government’. When we fix the capital to be transferred
to the Authority, we shall take account of whatever fund has been set apart
as depreciation fund, and if it is found inadequate, we shall deduct from the
‘total amount incurred such other sums as may be necessary, but to acceps
‘the -amendment as it is will not take account of the existing depreciation fund.
If my hon. friend will move another amendment to clause 32, to make it olear
that the depreciation fund will be transferred to the Authority, I am quite
willing to accept it, and so, I hope, he will.not press this particular amend-
ment.

Pandit Balkrishna Sharma: I beg leave to withdraw the amendment.

The amendment was, by leave, withdrawn.

Mr. Chairman: The question is:

“That clause 31 stand part of the Bill”

The motion was adopted.

Clause 31 was added to the Bill,

Pandit Balkrishna Sharma: I beg to move:

“That in clause 32, after the word ‘shall’ in line three, the words, brackets and figures
‘iamediately on the issue of notification under sub-section (1) of section 3’, be inserted.”

Further, Sir. with your permission, I would like, if the hon. Minister for
Transport will agree to it, to add three more words of which notice has nob
been given. namely: that after the words ‘All property’ the words ‘assets
and funds’ be udded. These words I would like to add so that whatever assets
and whatever funds are there may also be taken into account. Here ‘‘pro-
perty”” may not tske into account the liquid money which might be there for
running the concern or anything of that sort and, therefore, when we are vest-
ing the propertv in the Dethi Transport Authority, T think we s't_:ould make a
provision for that also,- and, therefore, Sir, with vour permission, I would
submit that after the word ‘‘property’’ in the first line. the words ‘‘assets and
funds’’ may also be inserted, and this amendment which I have moved may
also be accepted by the hon. Minister.
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Mr. Chairman: Amendment moved:
“That in clause 32,—

(i) after the word ‘property’ the words ‘assets and funds’ be inserted ; and

(ii) after the word ‘shall’ the words, brackets and figures ‘immediately on the isswe.
of notification under sub-section (1) o tion 3’ be inserted.”

Shri Santhanam: I accept the amendment.
Mr, Chairman: The question is:
“That in clause 32,—
(1) after the word ‘property’ the words ‘assets and funds’ be inserted ; and

(ii) after the word ‘shall’ the words, brackets and figures _‘immedixﬁ,ely on the issne-
of ification under sub-section (1) of section 3’ be inserted.

The motion was adopted.
Mr. Chairman: The question is:
“That clause 32, as amended, stand part of the Bill.”

.The motion was adopted.

Clause 32, as amended, was added to the Bill.
Clause 33 was added to the Bill.
Dr. Deshmukh: I beg to move:

“That in clause 34, for the words ‘at such rate as may from time to time be fixed by
the Central Government’ the words ‘at not less than four per cent, per annum’ be-
substituted.’’

Sir. I have already spoken on this point yesterday, and I do not think any-
thing has happened in the meantime to make me change my view. I think
it should be made a rule that in advances that have been made by the Central
Government, thev should get the minimum interest which they are required’
to pay for their own borrowings. Sir, it has been said that this Authority is.
likely to pay additional interest under any circumstances. If that is the ease,
then there should be no difficulty in accepting my amendment. The diffi-
culty would only arise if the Authority is not in a position to pay this mihimum:
interest. As I have already stated yesterday. the whole thing is being left:
to the Central Government, and that, T think. is not correct. I say so, be-
cause, for one thing, this Authority has already been given considerable:
latitude in all matters and secondly, there should not be so 1nuch mix-
ing up of the financial interest of the Authority and the Central Govern-
ment, I think. The Central Government should have with it some ecriterion
to judge of the efficiency of this Authority, and I think fixing a minimum:
rate of interest would be a proper thing. Secondly. it has been pointed ous"
that the Central Government has the authority to determine the depreciation®
also. T eonsider this as an additional ground why a minimum rate of interess:
ought to be laid down, because the Central Government has, by the next fol--
lowing clause complete latitude to determine the depreciation at any rate that
it wants. So in view of the fact that the whole thing is a sort of arrangement
between the Central Government on.the one hand and the Authority on the:
othir, we want to be assured as Parliament, that the minimum interest which:
we are required to pay on our borrowings ought to accrue to the State ex-
chequer. I have -heard the hon. Minister ask, ‘‘Why should you be so
covetous of the interests of the Central Government, the Central Government$
ftself would be very careful about safeguarding its own interssts’’. That,



266 PARLIAMENTARY DEBATES [7Tr FEs. 1950
[Dr. Desamukh] ‘

8ir, is no argument at all, for if that were the case, that the Central
Governmen: s so conscious and competent to safeguard the country’s interests,
then Parliament is not necessary, no debate is necessary and no discussion is
necessary. But it is absolutely necessary to safeguard the interests of the nation
-and that is the purpose of having Parliament, and that is why I insist that this
minimum rate of interest ought to be laid down in this Statute so that the
Authority that is created will have some incentive to work profitably in ite
-operation. )

Mr. Chairman: Amendment moved:

““That. in clause 34, for the words ‘at such rate as may from time to time be fixed by
‘the Central Government’ the words ‘at not less:than four per cent, per annum’ be
substitated.””

Shri Santhanam: I was greatly interested in the exposition of the functions
of Parliament in relation to financial affairs which the hon. Member made.
Hitherto I thought the main functions of Parliament were to see to economy, to
reduce taxation and to see that all the funds of the Government of India are
Pproperly spent. But now.........

Dr. Deshmukh: I regret the hon. Minister has yet to understand all the
‘functions of Parliament.

Shri Santhanam: Anyway, the only objection to having a definite rate of
interest is that it may interfere wih tHe proper functioning of clauses 34 and
'85. Taken together, these two clauses make the Transport Authority liable to
distribute the entire surplus exactly as the Central Government wants. If
it wants five or six per cent. to be given, it will have to be given and the balance
.may be distributed between the reserve fund and the depreciation fund.
Therefore the Transport Authority has no power at all to dispose of the surplus
in any way it likes. The Central Government should be given absolute discre-
tion to order the Authority, and I hg¥e no doubt that the Finance Minister and
the Finance Department are not likely to forego any funds. that the Transport
Authority can reasonably give to the Government of India. So long as we give
the discretion and the power to the Government of India, I think the House
ought to be satisfied. In extreme cases, it.should also be possible for the
‘Central Government to reduce the rate of interest got from the Authority, if
under .the circumstances, the Government’s own rate of interest comes down.
If Government has to pay only, say 23 per cent., why should we insist on extract-
ing four per cent. from the Transport Authority? The Transport Authority may
not be able to pay, because if it reduces the fares.........

Dr. Deshmukh: If you can get on your own credit money &t a lower rate
of interest, then you can return the capital borrowed from the Central Govern-
‘ment,.

Shri Santhanam: I did not want to put any limitation on the power
given to the Central Government. That is all that is wanted. And so I am
:afraid I am not able to accept the amendment of Dr. Deshmukh.

Shri Hossain Imam: When the much bigger undertaking of the hon.' Minigter
‘—+the Railways—have got fixed rates of interest, and when that has not in
any way interfered with the disposal of the funds, I fsil to understand why. this
small restriction should have any such restrictive effect. The hon. Minister
stated that a erore invested in the Authority was a gross exaggeration. Perhaps
fifty to sixty lakhs may be correct and interest at the rate of four per cent. will
amount to about two and a quarter lakhs, and Government; should not take
snything less than what they actually, pay. Will the expenditure of sixty or
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seventy thousands make such a difference as to make it impossible for the Autho-.
rity to give any relief or any good to the people? By fixing the rate of interest
we are not restricting the liberty of the Authority or restrieting the power-of the
Central Government from cha.rumg more or charging less. The Gpvern.mentr
can always say that such and such a line should be worked und they can give
a subsidy of say, Rs. 50,000. 1 feel it is only & question of whether the Govern-
ment wants to listen to the arguments irom the House or not. As it does not
want to listen to such urguments that is why this adamant attitude is taken.

Sir, I do hope that the Government will reconsider the po~.1tmn and be prepared
to listen to the House.

Shri Biswanath Das (Orissa:) 1 do not know why the Government is putting
up a stiff attitude with regard to a small amendment like this. Dr. Deshmukh
very pertinently pointed out thet-if4hix Authority is able to stand on its own
legs and is able to isd money in the open muket let it-have the option to get
it at one p=r cent. even. No one stands in the way. The hon. Minister kiows
that we get money from the international- market at four per cent. interest.
Why should the hon. Minister prefer a smaller percentage than the percentage
that we have to pay in the international money market for & loan that we our-
selves raised ?

Sir, there is a tendency to spend money easily on the part of statutory autho-
rities. T have always insisted and I stand on my insistence that these statutory
authorities with the prestige and power of the Central Government should have
a lot of limitations which they are not having today. There is on their part a
tendency to spend money lavishly, easily and carelessly, unless certain ¢pokes
are placed on their wheels of motion. This is a necessary limitation but it is
not a spoke. If it is a spoke let him objeet to it. But it is a very necessary,
desirable and justifiable limitaticn in the sense that we ourselves pay in the
international money market four per cent. The hon. Pinance Minister will him-
self admit that he is not able to find money at 24 per cent. I do not know what
his programme is going to be. There is no reason why a Transport Authority
whioch iz beifg constituted with the power and pre@txge of the Government ot
India should not be willing to give as much as the Government themselves are-
giving to their creditors.

T may in this vonnection also state that I-am not happy with such authorities.
My hon. friend knows and the hon. Finance Minister will bear me out when
I say that we in the Minance Committee did not find a rosv picture of this
Corporation. The ftsi égtimate—I am referring to the compensation—was aw-
fully heavy. We agreed to it in our enthusiasm for the nationalisation of the-
transport service but rubsequently found to our cost that it was horrible. The
buses which were given out to be very useful and would stand the test of service.
did not and in the result we had to pm'chase §0 many new ones all at once and
that was the cause of the piling up of the investment. Therefore unless in this
semi-nationalised service certain things are statutorily enforeed you can never
expect economy in administration of such bodies. * I therefore insist and appeal
to the hon. Minister to accept the amendment which is verv n-asonable, useful
and necessary.

_ Shri Santhanam: My friend Mr. Hossain Imam was wrong in stating {hat the
Railways have statutorily agreed to four per cent. That hax been done by s
convention. It does give plentv of flexibility and latitude for Government......

Shri Hossain Imam: For five years.
Shri Santhanam: Even within five years if there ig difficulty there nothmg

to prevent the Government and the leways coming to an agreement. That i
why 1 want that power should be given to the Certral Government—it is mot:
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given to the Transport Authority—to adjust at whatever rate it likes. The
Central Government is in complete possession of the whole field. It can fix the
rate. Mr. Biswanath Das is wrong in saying that I want a lesser rate. It may
be a higher rate: it depends upon particular circumstances. After all we are
creating & new Authority. I am speaking for the Government of India today.
‘The Authority is to be born after the Bill is passed and becomes an Act. There-
$ore let us have some latitude to consider ‘the position of the Authority after six
months or one year of its functioning. If it can pay more we will take more.
if it cannot and if we find it necessary that we should insist cn better mainte-
nance or reduction of fares let us have also that latitude. Let us not say that
it should be juet four per cent. and leave it alone like an orphan child to do
whatever it likes. This is only to give discretion to the Central Government
-and the House can trust the Central Government to take care of its own interest.
“The Parliament can always control the Government. It can certainly censure
:$he Government for not getting as much as it should from the Authority.

Mr. Chairman: The question is:

“That in clause 34, for the words ‘at sach rate as may from time to time be fixed by

ithe Central Government’ the words ‘at not less than four per cent. per annum’
substituted.”

The ‘motion was negatived.

Mr, Chairman: The question is:
“‘That clause 34 stand part of the BillL”

The motion was adopted.

-Clause 34 was added to the Bill.

The House then adjourned for Lunch till Half Past Two of the Clock.

%he ouse re-assembeld after Lunch at Half Past Two of the Clock.
[Mg, SpeAEER in the Chair.]

MEMBER SWORN
Shri Mukhtiar Singh (Uttar Pradesh).

DELBI ROAD TRANSPORT AUTHORITY BILL—contd.
Sardar Hukam Singh: I beg to move:
““That after clause 34, the following new clauses be added :

‘3A. The Authm:ity shall be liable to pay all Central, Provincial and Local taxes as
they would have been paid by a public company.

34B. The Authority shall pay an annual contribution to the General Revenues to be

determined by the Central Government on the basis of its capital in the beginni
of every financial year.’” P e beginning

My object n moving this amemdment is very simple. I wish that at the
end of every year there should be a clear picture before the Government as well
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as the public about the real profits that this Authority has eariied. We have
been told while discussing clause 34 that all the surplus that there would be
after defraying the expenses would be at the disposal of the Central Government
and that there is no need of specifying any rate of interest—whether it should
be four, three or five per cent. I agree that the surplus would be at the disposal
of the Central Government. But after all it is an experiment in nationalisation
and T believe that even this D.T.S. or any other Authority that might be substi-
tuted would not bring in much profits. The private owner of & bus or a vehicle
has to pay many taxes—registration fee, insurance fee, licence fees, quarterly
taxes and other things. But this Authority or government-owned corporation
would have exemption from all these, as the Bill stande at present.
Apart from the exemption of all these taxes, there is another privilege that this-
Authority will enjoy. .As has been stressed here, the fares are very high. In
spite of it werfind that-at least 25 per cent. of the passengers go standing while the
buses run. I have seen even Members of Parliament performing their journeys
standing while they come to the Parliament House from Constitution House. I
Tnaintain that the profits earned, even as it is, with all the concessions and ex-
emptions, unlimited supply of petrol, immunity from payment of taxes, are not
25 per cent. of the gross earnings. Therefore, in my opinion this D.T.S. or this
Authority cannot be run on the basis of a proiitable business. Hence I want
that there should be no misunderstanding or doubts left in anyone’s mind
-whether at the end of the year this Authority has really earned any profit or not.
I have brought this proposal that the profits should be subject to these taxes,
:s0 that only net profits might be left which might be known to the Government
:as well as to the public. Sir, I move.

Mr, Speaker: Amendment moved:

“That after clause 34, the following new clauses be added :

34A. The Authority shall be liable to pay all Central, Provincial and Local tgxes as
they would have been paid by a public company.

Z4B. The Authority shall pay an annual contribution to the General Revenues to be

determined by the Central Government on the basis of its capital in the beginning
of every financial year.’”

. -~
Shri Santhanam: The hon. Mover of this amendment would appear to be
very anxious to demonstrate that the D.T.S. has failed and all his arguments
went to show that this Authority could not function successfully. In any case
1 think his amendments are not quite necessary or suitabls. So far as the first
part of the amendment is concerned, so long as this Bill does not give any
exemption, all those taxes are payable. I have already said that we are not
taking any exemption from either the Income-tax or Super-tex or any Central
iaxation. There is one clause about exemption from the Punjab Motor Vehicles
Tazation Act, which exemption I am going to give up when that particular
clause comes up for consideration. Therefore the suggested clause 84-A has no
:application.

So far as 34-B is concerned, when the Central Government is going to get the
interest on its investment and also its usual taxation on the surplus, I do not
think it is reasonable to say that there should be a further contribution made to
the General Revenues. After all, when we create a national utility serviee
and create an autonomous authority that authority must have some reserve
funds to improve the service and reduce fares. We are not creating it as a
body to make profits. The intention is that it should be a non-profit making
body for public service, and this idea of fettering it with all kinds of charges 8o
that it may not function is, I think, in the spirit of those who object to the
nationalisation of any of such services on principle. I do not think that is the
attitude of the House and I am afraid I cennot accept this amendinent.
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Mr. Speaker: The question is:
““That after clause 34, the following new clauses be added :

‘34A. The Authority shall be liable to pay all Central, Provincial and Local taxes as
they would have been paid by a public company.

34B. The Authority shall pay an annual contribution to the General Revenues to be:
determined by the C‘ent.lal Government on the basis of its capital in the beginning
of every financial year.’

The motion was negatived.
il m TT : 1 beg to move:

““That after clause 34, the following new clause be added :

5

‘34A. Payment gf share a/ pmﬁts to the Delki and New Delki Municipal Committecs

and Delhe District Board.—The Authority shall pay not less than twenty-five:

per cent. of its net profits to the Delhi and New Delhi Municipal Commxttees

and the Delhi District Board which sum shall be distributed between them in
sach proportion as the Central Government may diroct.””

Marey & w2 faqy 7Y s 1 oo & 13 7 afrenal & grow
F FT ST ® WW G go g | AW TR QAT qWAT ST
f foeeht F1 aga 991 W Ao TadE ¥ geaton FE & fod faedt §
A RN uF SFR A A wg § FEer 9gd W AEE wEaAe
¥ GrEAT 9T TAT § | FZ AST WH E | IW TFI FT WA qSH
S IR AE 7o o0 Twg &7 @@ gIq F W @rara
amias fafreex § #2371 a1 fF et A 939 T TR 70 T FTH
T ET FT W E, 79 fod s fERER 1 1 gare & A8 477 AT
3 39 qua T A7 5 IR qAST L8 AR F GEY AN &1 A A7 3 AR
#F NS 792 W M Ay A A qF 997 791 5 Jar I F@g o4r
IAwT @A T 41 | feed miafaifedr sk af feer wyfafadfedt
A g7 § 9 @ gwR Nfewrgs ofar (Notified Area) fafas @z
(Civil Lines) f 3% # d@ 9782 1 a3 § gl 02 gF w
g 78 N o faAr guw 5 A emEw €9 Fawa gy
gag Wiz Q N g FTe AANAC ¥ FNE AW WH I AIH @ o7
@t & S N fee wfafadfed A fofrew A § i fm ot
g Wet AT W F1E a7 (3T qg T Afgwed (vehicles) T § 1
| R AT t fr fooht mfafadfedy & & qeve-w) T ¥, ¥¢q%0
| T FEFT FY 3@ @ A [TRG T @9 HAT AT AT T LR ¥%-Yo
' gz THW 9@ oT@ 9% EH0 AR A 9 FTEAE afaw @
2 T g T T FRO & IEW FF AATS T (original
. schemes) ¥ ET ST a1 @ § WifF 3T T wTATALN §
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feedt &, ST w23, sEET 8T FTAHA G GO TR 5% w1 AT
fafesm smadaw Fig ¥ fou o@ oA ofwe 39 (Terminal Tax) Y
T8 frwar. 38 atg A uF i w98 A e S T—fawre) Y Y
& 98 ot feoor wfafaifedt ) N fewr 78 firoar | a& aom
F1 AfaF1T 370 §, 374 faecdl yfafags 90 & arvet @ awdr
H, 3fF7 a8 wwEt ST T I § DA ST @M g, WA A@
FH (fair) W1 § fF 97 s foeoht syfafadfed t @ed awd
g @ awE F0@ § 91 71 awg A & fr @A qvAEA w1 OE
ferar fest &t mfafaifedt &1 7 fear 9@ | &7 sded= &
fas 3y gfem & "R & g, 7z W quw @st free I3F F
qR aiq (e Nfre & &) s ag N AW S F qieAr Qaw o
A qg IV N fF qEd a=s ged # W, 398 a9 w9
gua ge ) s wyfafadfedy st 1€ qre adf I @ a@ wed
HoB! FETAT F AL W GRA | X GHAATE fF R AT W AE
FO A AR N 7 O F T & W IR @R g9 § 9w
FT I | 9§ UF ga arfora) qadrw g i faar g fr wadde
FNE TIATH AFH F AR A G, qAF W F AT § FE I
T fRREesid 3§ aras fafewx & f¥ew =0 fF ag @9
W oagg a8 § feold @ & W foF = et w1 fagw
®] §eq @AT qMigd | F SAg FgW 5 N gaaw 49 9w ey
g a8 Sfgg § AT ag 3Iq w9 #X |
(Englich translation of the above speech)
‘Shri Deshbandhu Gupta (Delhi): I beg to move:
““That after clausc 34, the following new clause be added :
ki "Disiri. BoaraTh, thoriie chalt. oo ot e’ el Committecs
per cent. of its net profits to the Delhi and New Delhi Municipal Committees

and the Delhi District Board which sum shall be distributed between them
in such proportion as the Central Government may direct.””

I have not to say anything particularly in this connecticn. In regard to
Delhi, unfortunately many sorts of misunderstandings have arisen in the House.
It is generally believed that Delhi gets a pretty large amount from the Central
Government on various accounts and it is placed in such a position that a consi-
derable burden of its expenditure is borne by the Central Government finances.
This is a great misunderstanding. Similar misunderstanding prevails in regard
to roads. Sir, when I had made this suggestion before the House vesterday,
then the hon. Minister stated that the Government are already spending suth-
cient amount over the maintenance of roads in Delhi and hence the question
of the apportionment of the share of the profits of the Authority does not arise.
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I had pointed out at that time that his information in this respect is not correct..
To-day when I tried to collect figures in this connection, I found that just as F
had stated yesterday, his information was wrong. Not a single pie is spent by
the Central Government within the limits of the Delhi and New.Delhi Munici-
palities and similarly within the limits of the Notified Area and Civil Lines Area
Committees over the maintenance of roads except that the ncome which accrues.
from the Licence Fee is distributed by the Central Government. No specific
amount, is paid in respect of these roads which are situated within the limits of
the Delhi Municipality on which these lorries and tram-cars or other such
vehicles are run. I know that the Delhi Municipality spent Rs. 4,48,840: over
fhe maintenance of these roads during the year 1948-49 and now during the
year 1949-50 this amount will go up to Rs. seven lakhs and more expenditure:
is likely to be incurred on this account in the ensuing years; and for this reason:
only, it has had to postpone many of its original schemes, because it lacked'
finances. ) .

Sir, no terminal tax is levied on the materials worth several lakhs of rupees
imported into Delhi by the Central Government every year ir connection with its.
building operations. Similarly the Delhi Municipality does not get any share
from its other source of revenue viz., electricity and water. They have got the
right to ply the buses, and the Delhi Municipal Committee can earn money
from this source. ‘But they (the Delhi Municipality) are being deprived of the:
means of their income. It is, therefore, in all fairness that when you use the
roads maintained by the Delhi Municipality and earn money, there is no reason
that a share out of this income should not be paid to it. I have asked for. only
25 per cent. in my amendment and that too from the net profits viz., after
deducting all expenditure, and this shall also have to be further distributed
between three places. This will give an advantage that the roads will be main-
tained in a proper condition and the wear and tear of the buses shall be reduced.
If you do not give any grant to the Municipality then it shall not be able to
maintain the roads properly. I think that if at all you accept to pay anything
in this manner, then thig would mean giving by one hand and taking by the other..
This is a very plausible proposition and I do not see any difficulty in its being
accepted except that the Government may not be ready to agree to any proposal.
I would request the hon. Minister that in view of the fact that he himself is
living in Delhi since long, he should devote particular attention towards Delhi.
T would urge that the amendment proposed by me is quite appropriate and
he should accept this.

Mr. Speaker: Amendment moved:
“That after clause 34, the following new clause be added :

‘38A. Payment of share of profits to the Delhi and New Delhi Municipal Committecs
and Delhi District Board.—The Authority shall pay not less than Lwenf.y-ﬁva
per cent. of its net profits to the Delhi and New Delhi Municipal Committees
and the Delhi District Board which sum shall be distributed between them im
such proportion as the Central Government may direct.’”

Shri Santhanam: This amendment was circulated only this morning. My
hon. friend Mr. Deshbandhu Gupta was there in the Select Committee Lut the
point was not raised there at all. Certainly he cannot expect that I should
immediately accept it without considering all its implications. For instance, what
does he mean by ‘“‘net profits’””? Will it be ‘“‘net profits” after paying the
Central faxes or before paying them? In an ordinary company the term will
be considered applicable before payment of Government taxes. I think the
hon. Member is suggesting an improvisation. I am only saying that it is not possi-
ble for me %o aecept, without proper notice and without considering its implications,
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an important amendment of this character. If my hon. friend had been very
particular about this, I wish he had raised it in the Select Committee when I
could have asked my Department to calculate the consequences and give a full
picture of the financial effect. Sir, all that I can say is that if this Transport
Authority is able to build up a surplus, then I am preparsd, either by the rules
or by other directions, to consider the desirability of making a contributior
towards the roads. I am not prepared to take his statement that the Central
Government is not contributing anything to these bodies. What the Centraf
Government does is that it pays practically all the deficit amounts of the Delhi
Administration including the expenditure on roads.........

Shri Deshbandhu Gupta: Even there he is labouring under a misconception.

Shri Santhanam: We are paying from the Central Road Fund and also from
the Reserves.

So, we have first to see that this Transport Authority is put on a proper foot-
ing and is able to do properly its particular service which is in the interests of the
city itself. Afterwards all the profits can be shared. My suggestion is that the
House should give this Authority a reasonable birth and a good start.  Later,
there will be plenty of time to consider about sharing the profits.

Shri Deshbandhu Gupta: May I ask a question, Sir? The hon. Minister has
expressed his inability to agree to my amendment. But does he accept ab least
the principle of the amendment? As to his other point, is it not open to-
Members who are not on the Select Committee to move an amendment ?

Mr. Speaker: That is entering into an argument.

Shri Deshbandhu Gupta: I only want him to concede the principle.: If he
concedes that much, I will be satisfied.

N

Dr. Deshmukh: Sir, in my speech yesterday I have supported the claim
made by my friend Mr. Deshbandhu Gupta so far as contribution to the Delhi
Municipal Committees and the District Board was concerned. It is all right
for the Minister to complain that this question was not brought to his notice
earlier, but maybe one does not think out everything at the proper moment and
maybe the Minister has been taken by surprise. Even so, as was urged just
now by my friend, it was quite open for my hen. friend to accept the principle.
T think I am correct in inferring that he does accept the principle that the Delhi
Municipality and the various other authorities whose duty it is to maintain
the roads in proper order, are entitled to a certain share out of the profits of this:
Transport Authority. There are two matters of dispute that have arisen between

_him snd my hon. friend Mr. Deshbandhu. The first is whether the Central
Government slready contributes a substantial portion towards repair and main-
tenance of roads. If it does not contribute directly for that purpose, the ques-
tion is whether the Government makes good any expenditurs that the Delbhi
- Municipslity incurs on its own undertakings. T do not think it can be correct
-to say that whatever expenditure the New Delhi Municipality or the Old Delhi
Municipality incur, the Central Government is prepared to make good the deficit
or any difference between their revenue and expenditure. T do not think the
Central Government will accept any such uncertain responsibility. In fact.
my hon. friend’s contention is that the Municipalities do not get anything for
the special purpose of repair and maintenance of the roads. This is a matter
which can easily be verified to the satisfaction of all. If it is found that my
hon. friend’s contention is correct, then the hon. Minister should make up his
mind to part with a substantial portion of the profits. He has tried to define
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net revenue in a particular way. All that we ask for is the recognition of the
fact that, since the maintenance of the roads is a burden on the municipalities
and since these buses run through municipal limits, a portion of the profits of
this concern is a legitimate means of making good whatever expenditure is in-
curred by the municipalities on road maintenance. If there is a straightforward
acceptance of this responsibility by the hon. Minister, I think we shall be
satisfied. Anything short of that will be regarded as highly unsatisfactory.

Shri Hossain Imam: This amendment was circulated to us only last night.
May 1 suggest to the hon. Minister that he may consider an amendment to
this amendment. Supposing we say that ‘‘the Authority shall pay such per-
centage of its net profits as the Central Government may direct’’, it will give
full latitnde to the Government, at the same time give an assurance to the
Delhi Municipality that it will get a share of the profits. The Government
does not bind itself to any specific percentage, and the net profits may be defined
in the manner Government may deem proper. This amendment will only give
some assurance to the Municipalities that they will get some share of the pro-
fits of this public utility service running within their Jimits mostly.

gfeq Fg I Wil : fagex @eaA ags A ww gEET |
ag gagw § & 9 gy AN ams Qe fewe Igaw T A &
ag fagrae &Y geea & Fifs smw wwTa € fF w9 3@ awd
A T awy 3w g www (Rules) # 3g & foq wdsm (provision)
F@ & fou A § @ AW ag § fF o 9ge facer Fgag F
Fam forr § 9® 9g8 W AT AMAY § BET AmE 3@ oaw
ferra ag 2 f& strg w9 audier @ FTIET 0 S IEH AR
Faw e farer ggw TR F AN ¥w A § A9 IWE 99w
# AW F W AAAC I9d Afea ® a8 @ fw o maifes
THA 93 AT AT AT AR IFT A7 ergiFma (direction) F¥ T
a% | @d TS faed T 4w A s el F 3w fout F
®@ ¥ 9 QAT FT I 3@ & 5ga (future) fafrrzx qraw adi
g 1 Aafas @t i fF &g S awElT F AT F AT IW IqS
F q@AH F7I gC ag I (vague) @ f¥ fegar woar ww &
AR fomar g wafas a9k 3 3@ & FE w A 5 97 @
wfafaifsdy (Municipality ) st fefigse #t$ (District Board) #t
gg% QA T@ & a1 AT I7% Aqfedw (maintenance) ¥ fou
FE T NE FAAI F0fZT | AT AT IF AT M AR I fF AR
FF ST F YW FE A T F Ige WAL FH A qsAT |

(English translation of the above Specch)

Pandit Thakur Das Bhargava (Punjab): After listening to the speech of
the hon. Mr. Santhanam, I think that the proposal made by my hon. friend
"Mr. Deshbandhu Gupte is quite in order, because you have stated that you
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eannot accept this at present, but you are prepared to make provision to this
effect in the Rules. This means that you concede the principle suggested by
Shri Deshbandhu Gupta, but your difficulty at present is that you cannot fix
the amount. Then you should accept the principle underlying the amend-
ment which has just now been suggested by my hon. friend Mr. Hossain Imam
and the Government should reserve it as their right to pay any amount which
it may deem proper and make the payment under their direction. There is
no difficulty in this. While you have stated in your speech that if you make
such a provision in the rules, it will not be binding on the future Ministers, the
proper course would be that you should accept this suggestion and by acceding
to that principle you should keep it vague as to how much amount you will pay,
and you may pay as much as you may think proper. There is no doubt in that
when you use the roads of the Municipality and the District Board, you should
pay those bodies something for the maintenance thereof. If you accept the
suggestion which has been made by hon. friend then this will not in any way

affect your principle.

Shri Santhanam: As I have already said, this is a thing which requires to be
examined properly. I cannot now accept anything either in principle or in
actual wording and then find myself in difficulty. Supposing it is necessary
that this D.R.T.A. must build up a reserve fund of a certain dimension before
it can do anything else, and supposing the present funds are wholly inadequate
and sufficient allowance has to be made for either the depreciation fund or

maintenance fund...............

Shri Deshbandhu Gupta: The amendment of Mr. Hossain Imam does not
- come in the way.

Sh.r.i Santhanam: VYes, it does. All I can say is, I undertake on the
formation to the D.R.T.A, to consider the question of paying some percentage
of profit o these bodies. , ’

8hri Tyagi (Uttar Pradesh): Supposing the House is anxious that the Munici-
pal Board should be accommodated, in that case, would you please accept it?

Mr. Speaker: Order, order. The hon. Member will address the Chair.

Shri Tyagi: My submission is that, if it is the wish of the House that justice
be done to the Municipal Board, the Minister will reconsider his opinion. I
understand that rost Members of the House agree that the Municipal Board
must have a shure and this amendment is quite safe. I think such a small
change, if agreed to after listening to the opinion of the House, will add honour
tc the Department and to the hon. Minister. I suggest that he accepis it.

Mr. Speaker: Order, order. It is not for me to interfere at this stage, but
I also hold some views and possess some experience of these matters. I also
find it difficult immediately to agree to such an amendmen®, without properly
cops_ldermg‘ its implications. The point which, as I understood, the hon.
Minister tried to make was that the local authorities are entitled to charge taxes
such as wheel tax etc. Now, I do not know what taxes the Delhi Municipality
iy charging, but T take it they are charging some tax in connection with the
use of roads by vehicles. I presume so. I do not know the facts. I am noé
arguing the matter on behalf of the hon. Minister. But the chief point seems
to be this. 1f the D.R.T.A. is & public utility coneern, will it be a good principle
to allow it to make profits just for the purpose of revenue or would it be better
to reducedt;le fares to such an extent that the maximum number of poor people
are serve
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Shri Deshbandhu Gupta: This percentage will be reserved for roads.
Sﬁﬁl Sidhva: It is the Provincial Government that maintains the roads.

Mr, Speaker: I am not arguing. It is not the function of the Chair to
argue. I am only placing the point of view of the hon. Miuister and trying to
say that, it would not be proper to force him to accept anything. However,
if the House is so clear and wishes to threw out his suggestions, it
can do so, and accept Mr. Gupte’s amendment. It is no use pressing the hon.
i\dlr;ll]s.tei:. After all, it is not such a clear matter as some hon. Members seem
o think.

. Shri Deshbandhu Gupta: May I, for your information, point out that there
is at the moment no wheel tax levied by the Municipal Committee on buses?
All that we get is a share of the licence fees. There is nothing unusual about
it. Everywhere, the provincial administrations charge such fees.

Mr. Speaker: The situation may be different. I think the matter is closed.

Shri Santhanam: I was making one or two points, which T want to complete..
I want to tell my hon. friend Shri Tyagi that I am trying to convince the House:
of the undesirability of accepting the amendment. A percentage of the motor
vehicles tax collected is given to the Municipal Committee. As you know,
there is one member of the Delhi Municipal Ccmmittee and one member of the:
Delhi District Board on the D.R.T.A. When I accepted this representation, it
was on the basis that these people will have no direct interest in the finances of
the Authority. If we bring in this principle now, it will mean that in all matters
relating to the rates and fares, these representatives will be guided by the point
of view .of the share of profit that will come to their respective organisations.
If this principle had been adopted at the beginning. the whole constitution would
have been quite different. I am only saying that when a whole Bill has been
based on a certain principle,. it wouid be quite undesirable at the last minute
to change the structure simply because of impromptu considerations. After all.
the Central Government have got full power in regard to the disposal of whatever
profit this Authority may make. If the Authority is able to make so much profit
and does not use that suvplus for reduction of fares or improvement of the
service, it will be always open to the Central Government to transfer such part
of the surplus as it deems fit to any other body. The hon. Members here will
be there to take care of the interests of the Delhi Municipality, or the Municipal
Corporation if it comes into being as an autonomous body. You can then invest
it with the powers of taxing the motor vehicles or the Transport Authority or do
some such thing. Therefore, I think all these matters should rot be confused

3 here. I suggest that, for the moment, the House should not accept-
P-M.  this amendment.

Shri Tyagi: He is too clcver to beat.

Shri Hossain Tmam: Is he giving an assurance ?

Mr. Speaker: He has said what he had to say. So I am putting the amerd-
ment to the House. The guestion is:

“That after ciause 33, the foilowing new clause be added :

‘54A. Payment of share o ofi*ts to the Delki and New Delhi Munici Committees

ua n:g Delhi ’Diatn'c: ’B%rg.—'l'he Authority shall pay not less than twenty-five
per cent. of its net profits to the Delhi and New Delhi Municipal Committees
and the Delhi Dietrict Board which sum shall be .distnk:}m;d between them in
such proportion as the Central Government may direct.’

_ The motion was negatived.
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Mr. Speaker: The question is:
“That clauses 35, 3 and 37. stand part of the Bill.”
The Motion was adopted.
Clauses 35, 36 and 37 were added to the Bill.
Shri Santhanam: I beg to move:

(i) ““That in sub-clause (1) of clause 38, for the words ‘Auditor-General of India’. the-
words ‘Controller and Auditor-General of India’ be substituted.

(ii) ““That in sub-clause (2) of clause 38, for the words ‘Anditor-General of India’ the-
words ‘Controller and Auditor-General of India’ be substituted.

(ili) “That in sub-clause (3) of clause 38, for the words ‘the Central Legislatore’ the
word ‘Parliament’ be substituted.” :

They are purely formal amendments.
Mr. Speaker: The question is:

(i) “That in sub-clause (1) of clause 38, for the words ‘Auditor-General of India’ the-
words ‘Controller and Auditor-General of India’ be substitated.

{ii) “That in sub-clause (2) of clause 38, for the words ‘Auditor-General of Ingdia’ the
words ‘Controller and Auditor-General of India’ be substituted.

(iii) “That in sub-clause (3) of clause 38, for the words ‘the Central Legislature’ the
word ‘Parliament’ be substituted.”

The motion was adopted.

Mr, Speaker: The question is:

““That clause 38, as amended, stand part of the Bill.”

The motion was adopted.

Clause 38, as amended, was added to the Bill.

Cleuse 39 was added to the Bill.

Shri Santhanam: T beg to move:

“That }1,: snb-cl‘:mg? ‘(ZA sf clause 40, for the words ‘The Tentral Legislature’ the word

be su

‘Parl
Mr. Speaker: The question is:

“That in sob-clause (2) of clause 40, for the words ‘The Central Legislature’ the word:
tPall' ¢ be Thetitnted

The motion was adopted.
Mr, Speaker: The guestion is:
«That clause 40, as amended, stand part of the BALT

The motion was adopted.

Clause 40, as amended, was added to the Bul.
Clauses 41, 42 and 48 were added to the Bill.
Shri Santhanam: I beg to move:

“That in clause 44, for the words “The Central Legislaiuis’ wherever they ocrur. ‘oe
Parli  bo substituted.”

‘wor rar

My. Speaker: The question is:

“That in clause 44, for the words “The Central Legislatore’ wherever they occar, the
word ‘Parliament’ be substituted.”

The motion was adopted.
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Mr, Speaker: The question is:
“That clause 44, as amended, stand part of the Bill.’:
The motion was adopied.
Clause 44, as amended. was added to the Bill.
Clause 45, was added to the Bill.

HIEREX A &S . I beg to move:

“That in clause 46, for the words ‘Whenever the Authority acquires under this Act the
whole or any part of any undertaking’ the following be substituted :

‘The Authority shall acquire whole of the undertakings.”

qg WA @FT ALY, qfew w@T FF AL @ G IH 2T
F g quar W N VI Inasrdy FW I § 1 To Mo F AT
ATASTET G AF § W A FT q9At ag  a@er § F go @o
sqadz fFdft swsEfEr (undertaking) F1 Fet F T8 ¥ @ § ) S
w fewt w7 foar smar §, SEW SR F qErET FT ATEA0FAT
qeaT & | St wafre ¥ A% w2 fedT A § o) g @m T8 g )
Ay gud @y fF M9 F gRR AR AfF aRE] W ardw
AP IR 43 WA 5995 IRT wumg N gHn T A qEEs
IFT Mg mr G o) dw FF F3 o7 fearar Rl F A=
fed ew 2% (goods truck) a3 gT &, 4% AW I TSI wreat
F§ o 5g ATHT IV & WX AT IEF! AFA@rET F, q I
W FT FAT S T | AW g THd § fHogAAE W [ N
dae 48 &, gt ar@ $E erEA (finance) E § Ay wafwEs
F74 (commercial concern) § | IfFFTAN aF ag § 5 7 =g faw
Ffae Fadd &, afs 5@ IfE ¥ aaane &1 fasderdy @ g,
TadN FaT F w2 A, AT AT w@raw A e § s
TFEEAIFNE, AT a8 S A1 G ¥ IT T H GINQ § AN
foiT #1 a8 T & @Y a9 QAT FH AT g I B § AN
Fg WG ZaE AT STAY 1 FaT L W s ag Fraw A
FaAT arr felt AR o

Shri Santhanam: This amendment does not seem to fit in with the clause at
::Jl.

Mr. Speaker: That was what | was trying to follow. The point that he is
probubly making out is that the Authority should take over the whole »f the
undertaking. Perhaps he wants to suggest that in other places where such under-
4akings have been takeu over, it has resulted in injustice.
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HEET T o1 AN a7 ydaT1 98 § fF I 98 ¥ 97 w9 W
FI STAT AT TR AN ® & A gAAgqar § 5 waawe @1 W
®T g war g fF a8 s qwm A ¢ fF 9 wwAr FW SRET
A F5 Wd R A7 AT FT @I F¢ 3, I AR JR TN
TAIRE F @A TIAAE  F BT G AMI g, FIH TG F
I T8 F fea FT IF A S 9@ 1€ Aq9mT A w@ar
AR FIE FW A FT GHd | TN G4 FE ® F, @ IqHT
w7 Q@ g fF 5@ &&= A fogd s s sy sodt & 9%
FASAN LI & 6F gw@r g AT & agar § & @da=e a2
IFHT AT T |

(English translation of the above spéech)

Master Nand Lal: I beg to move:

*‘That in clause 46, for the words ‘Whenever the Authority acquires under this Act the
whole or any part of any undertaking’ the following be substituted :

‘The Authority shall acquire whole of the undertakings.’

The question does not merely relate to this, but just as it seems, all the
States in the country are going to nationalize. Nationalization has since been
made in U.P. and it has been found from the experiment made there thap the
U.P. Government are not acquiring any undertaking. The people have to face
hardship on that route which is monopolized. Thus we have seen that in
Cawnpore the lorry-owners 1emained sitting idle for four months and so long as
they did not threaten to lcunch Satyagraha, the Government did not permit
themn t) ply on ary route. Just as I had stated yesterday, the bulk of the gocds
trucks which are run in Delhi are owned by those of our refugee brethren who
have sottled down here. 1f you nationalize these, then what will be the con-
dition of these persons? You can say that you are not prepared to pay any
compensation, we have got no finances, and this is a commercial concern. But
my submission is that this is not merely a commercial cencern but in this
manner the Government takes the responsibility to provide a route, employ-
ment and accommodation to the people. By monopolising any route, You are
ousting the people who are already plying their vehicles on that route out of
their trade—they having no other business to do. Where should they go along
with their trucks and lorries, and how will they pass the rest of their days? °

Shri Santhanam: This amendment does not seem to fit in with the claguse at
all,

Mr. Speaker: That was what T was trying to follow. The point that he is "
probably making out is that the Authority should take over the whole of the
undertaking. Perhaps he wants to suggest that in other places where such
undertakings have been over, it has resulted in injustice.

Master Nand Lal: T would submit that those who are already plying their
trucks and lorries on those routes should not be disturbed. I think that it
becomes the responsibility of the Government not to take any action by which
they may be thrown out of their business and forced to retire to their homes and
thus ruin themselves. It becomes the duty of the Government to purchase
their trucks and lorries, because after the monopolisation by the Government of
those routes, they are not left with any business and thus they cannogy carry on
any work. When the Government monopolises any route, then it bécomes its
duty to purchase all those trucks and Jorries' which are plied on that route and
I would urge that the Government should do this.



280 PARLIAMENTARY DEBATES {7t Fes. 1350
Mr. Speaker: Amendment moved:

“That in clause 46, for the words ‘Whenever the Authority acquires under this Act the
whole-or any part of any undertaking’ the following be substituted :

“The Authority shall acquire whole of the undertakings.’’ -
Shri Santhanam: It is not possible for me to accept this amendment.
) Mr, Speaker: Then, I shall put the amendment to the House. The question
is:

“That in clause 46, for the words ‘Whenever the Authority acquires under this Act the
avhole or any part of any undertaking’ the following be substituted :

‘The Authority shall acquire whole of the undertakings.’ ™
The motion was adopted.

Shri Santhanam: I beg to move:

““That in part (b) of clause 46, for the word ‘Province’ the word ‘State’ be
substituted.”’

Mr. Speaker: The question is:

“That in part (b) of clause 46, for the word ‘Province’ the word ‘State’ be
substituted.”

The motion was adopted.

Mr. Speaker: The question is:

“That clause 46, as amended, stand part of the Bill."*
The motion was adopted.

Clause 46, as amended. was added to the Bill.
Shri Santhanam: I move:

“That in clause 47, for the word ‘Provincial’ and for the word ‘Province’ wherever they
«woceur, the word ‘State’ be substituted.”

Mr. Speaker: The question is:

““That in clause 47, for the word ‘Provincial’ and for the word ‘Province’ wherever they
L.occur, the word ‘State’ be substituted.”

The motion was adopted.

‘Mr, Speaker: The question is:

“That clause 47, as amended, stand part of the Bill.”
The motion was negatived.

Clause 47, as amended, was added to the Bill.
.Clause 48 was added to the Bill.

Bhyi Ramaswamy Naidu: I will move the other two amendments standing in
1my name.

The Central Government, in their zeal, to secure as much profit as possible
to the Authority, will do an injustice to the Punjab State and the Delhi District
Board and the Delhi Corporation. This amendment seeks to make the vehicles
of the Authority taxable under the Punjab Motor Vehicles Act and as such, the
#axing authority will have the power to tax the vehicles of this Authority and
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the proceeds may be distributed between the Punjab State and the Delhi Cor-

poration. I hope that this amendment will be accepted by the hon. Minister
and the House. I beg to move:

{i) “That in clause 49, the words beginning with the words ‘from the operation of’ and
ending with the words ‘the rules made thereunder, or’ be omitted.”
(ii) “That in clause 49, the word ‘other’, in the last line, be omitted.”
Shri Santhanam: I am accepting the amendments.

Mr. Speaker: The question is:

(i) “That in clause 49, the words beginning with the words ‘from the cperation of’ and
«ending with the words ‘the rules made thereunder, or’ be omitted.”

(ii) “That in clause 49, the word ‘other’, in the last line, be omitted.”
The motior. was adopted.

Shri Santhanam: I beg to move:

“That in clause 49, for the word ‘Province’ wherever it occurs, the word ‘State’ be
substituted.” :

Mr. Speaker: The question is:

“That in clause 49, for the word ‘Province’ wherever ii occurs, the word ‘State’ De
substituted.”

The motion was adopted.

Mr. Speaker: The question is:

““That clause 49, as amended, stand part of the »Bil.l."

The motion was adopied.

Clause 49, as amended, was added to the Bill.

Clause 50 and 51 were added to the Bill.

Shri Santhanam: I move:

“That in sub-clause (3) of clause 52, for the words ‘The Central Legislature’ and for the
words ‘That Legislature’ the word ‘Parli t’ be substituted.””

Mr. Speaker: The question is:

““That in sub-clause (3) of clause 52, for the words “The Central Legislature’ and for the
words “That Legislature’ the word ‘Parli t’ be substituted.”

Par

The motion was adopted.
Mr. Speaker: The question is:

“‘That clause 52, as amended, stand part of the Bill.”
The motion was adopted.

Clause 52, as amended, was added to the Bill.
Clauses 58 and 51 were added to the Bill. z
Shri Santhanam: I beg to move:

“That in sub-clause (1) of clause
substituted.” -

Mr, Speaker: The question is:

“That in sub-clause (1) of clause 1, for the figures
substituted.’’

1, for the figures ‘1949’ the figures ‘1950’ be

‘1949' the figures ‘1950’ be
The motion was adobgod.
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Shri Santhanam: I beg to move:

“That in sub-clause (2) of clause 1, for the word ‘Province’ the word ‘State’ be
substituted.”

Mr. Speaker: The question is:

“That in sub-clause (2) of clause 1, for the word ‘Province’ the word ‘State’ be
substituted.” )

The motion was adopted.
Mr. Speaker: The question is:
“That clause 1, as amended, stand part of the Bill”
The motion was adopted.
" Clause 1, as amended, was added to the Bill.
Shri Santhanam: I beg to move:
“That for the existing Enacting Formula the following be substituted :
‘Be it enacted by Parliament as follows :--"."
Mr. Speaker: The question is:
“That for the existing Enacting Formula the following be substituted :
‘Br it enacted by Parliament as follows : —.”
The motion was adopted.
Mr. Speaker: The question is:
“That the Enacting Formula, as amended, stand part of the Bill."”
The motion was adopled. ‘
The Enacting Formula, as amended, was added to the Bill.

Shri Santhanam: Sir, we are now setting up a new convention not to have
Preambles.

Mr. Speaker: The question is:

“That the Preamble stand part of the Bill.”’

The motion wes negatived.

Shri Santhanam: 1 beg to mnove:

“That in the long Title, for the word ‘Province.’ the word ‘State’ be substituted.’
Mr. Speaker: The question is:

“ That in the lorg Title, for the word ‘Province’ the word ‘State’ be substituted.”
The motion was adopted.

Mr. Speaker: The question is:.
““That the long Title, as amended, stand part of the Dili.~

The motion was adopted.

The long Title, as amended was added to the Bill,

Shri Santhanam: Before we proceed further, I wish to make a request. In
amendment No. 77, it has been pointed out to me that the words “immedi;ste'}v‘
on the issue of notification under sub-section (1) of section 3" may cause some
difficulty, and io obviate the difficulty, for the words “‘immedintely on_the issue
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-of notification under sub-section (1) of section 3", the words ‘‘on such establish-
ment’’ be substituted. The reason is that we may issue a notification now but
ithe Transport Authority may come into operation on the lst April, and accord-
ing to the amendment, the entire property will begin to vest as soon as we
issue a notification. All- that my ffiend Mr. Balkrishna Sharma, wants is
that as soon as the Road Transport Authority is established, all the property
should vest in it. 1 request permission of the House to substitute the new
-wording.

Mr. Speaker: I think it can come in the Third Reading; it is purely verbal
-and ccnsequential aleo.

Shri Santhanam: I beg to move:
*That the Bill, as amended, be passed.”

“8ir, we 'hav-: had enough discussion on this Bill and I do not fhink it is
Dbecessary for me to go over the ground again, I hope the new Transport
Authority will furiction successfully and the Heouse will be glad that we passed
‘thix Act today.

Mr. Speaker: Motion moved:

“That the Bill, as amended. be passed.”

Bhri Santhanam: I beg to move:

‘“That in clause 32, as amended, for the words ‘bmmediately om the issue of notification
under sub-section (1) of section 3’, the words ‘on such establishment’ be substituied.”

Pandit Balkrishna Sharma: Sir, before you put it to- vote, -theve is anothei-
grammatical mistake which ] wish to bring 4o notice. In Section A the word
“‘he’’ is missing in the last lime. ‘

Mr. Speaker: That will be the business of the drafteman; he will scrutinize
the whole thing again and all patent and grammatical errors, punctuations,
-small and big letters, all these will have to be attended to by him.

Pandit Balkrishna Sharma: The whole pronoun is missing. Perhaps he
msy not look into it unless...............

Mr. Speaker: All patent mistakes are corrected and ultimately the matters
corne to me also and I will then look into it,

Mr. Speaker: T};e question is:

*“That in clause 32, as amended, for the words ‘immediately on the issme of notification
under sub-section (1) of section 3’, the words ‘on such establishment’' be substituted.”

The motion was adeplede

Dr. Deshmukh: The only suggestion that I want to make is this: When my
hon. friend spoke, he mentioned ‘‘1st of April” as the date for beginning the
functioning of this Authority. 1 hope, Sir, he will kindly avoid the date; we
know to our cost the consequences of inaugurating the Government of India
Act 1935 on that date. :

‘Mer. Spedker: The question is:
“That ‘he Bill, as amended, be passed.”
The motion was adopted.
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The Minister of Works, Mines and Power (Shri Gadgil): I beg to move:

“That the Bill to consolidate and amend the law relating to the government of the regular
Army, be referred to a Select Committee consisting of Shri Mahavir Tyagi, Shri H. V.
Kamath, Shri B. Shiva Rao, Shri G. R. Ethirajula Naidu, Shri S. K. Ahmad Meeran,.
Shri Awadheshwar Prasad Sinha, Shri Sadiq Ali, Shri Ram Nath Goenka, Shri Raj Bahadur,.
Shrimati G. Durgabai, Shri M. Ananthasayanam Ayyangar, Major General Maharaj Shri
Himatsinghji. Shri Tayapa Hari Sonavane, Shri Pidathala Ranga Reddi, Shri 8. Sivan Pillai,
Dr. P. 8. Deshinukh, and The Hon’ble Sardar Beldev Singh with instructions 1{o report.
on or before the 20th February, 1950.

The three services, namely, the Army, the Navy and the Air Force are
under three different Acts. The Army is governed by the Indian Army Act
of 1911; the Indian Navy Discipline Act of 1984 controls the Navy, and the
Indian Air Force Act of 1932 controls the Indian Air Force in this country.
It has been long felt that the provisions of these various Acts which govern the
three respective services are inadequate for modern requirements, and hence
it has become necessary to revise all the three Acts and to bring them in line
with what is required taking into consideration the present political set-up
and all other things. So far as the Army Act and the Indian Air Force Act
are concerned, the revision has been completed with the result that two Bills
are now before the House. One is that which I have now asked the House
%o refer to a Select Committee and the other will also be asked to be referred
%0 a Select Committee after the present motion has been adopted.

Now, it is a well-known fact that the Indian Army Act of 1911 was modelled
more or less on the provisions of the corresponding Act in the United Kingdom.
Things have now become altogether different. Even in England necessity has.
been felt in connedtion with some of the provisions of the Act which govern
these three Services and a special Committee has been appointed to examine
the question of revision of the British Naval Act. Inasmuch as some of the
provisions of this Act were modelled on the provisions of the English Act, the
Government of India thought it better to delay the consideration regarding
the revision of the Naval Act of 1984. For the present revision is sought of
the Indian Army Act of 1911 and the Indian Air Force Act of 1982. This
revision has become necessary, as I stated, on account of various changes, but
there are other matters also which justify a revision. Now there are several
Acts apart from the main Act of 1911 which contain certain provisions which
affect the personnel and the officers of the Indian Army. It was thought
necessary that all these provisions should be incorporated in one Act. Hence:
the present Bill for a consolidated Act. An attempt has been made to make
it self-sufficient and all matters connected with the Indian Army, both officers
and personnel, working conditions, recruitment, constitution of court martial,
procedure, punishment and everything have been embodied in one full. com-
plete, self-sufficient Act.

The second thing was, as 1 stated, there has been a change in the constitu-
tional position of this country. From a subordinate Government it became
a Dominion and after the 26th January 1950, it has become a Sovereign
Democratic Republic. It is. therefore, only logical that all those things which
were justified and appropriate for a particular political status should now be
revised and should be made appropriate and adequate to the present status of
thig country.

Then, there has been some differences in the matter of grading of punish-
ment, in the matter of classification of offences in the Army Act itself as well
as in the other Acts which govern the personnel of the Air Force. It was thought
desirable . that there must be uniformity among themselves as glso uniformity
with the géuera‘n provisions of the criminal law of the land. Ar offence
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which is punishable with a certain punishment under the Army Act is punish-
able either with a higher punishment or with a lower punishment under the

ordinary law of the land. It was felt that thig should also be eliminated as
far as possible. '

Keeping these viewpoints, the Bill has been drawn up and is now before
the House. Prior to 15th August, 1947, the House will remember, the army
was considered as part of His Majesty’s forces.- There were British officers
and Indian officers and Indisn personnel. The Army Act, 1911, made
provisions in certsin respects, and wherever the Army Act was silent, the
provisions of the corresponding English Act were invoked. Now it will not bz
in keeping with our present status that that should continue. Hence that has
been changed and no special provision has been made. As I said, this Bill
is completely self-sufficient. On the 15th August, 1947, when there was
the change from a subordinate government to dominion status, an Ordinance
was issued because it was absolutely necessary, otherwise there was no provi-
sion to govern certain sections of the personnel of the Indian Army. The
provisions of that ordinance have also been incorporated.

Now, there is another factor, namely, the States’ Forces. As the House
1s aware, the States have in many cases merged and in many other cases bigger
groups have come into existence. The main point with which the Bill is con-
cerned is what will be their relation with respect to the Indian Army. - It has
now been decided that they will be part of the Indian Army. Hence
it is neceseury that the States’ Forces should also be governed by the provi-
sions of this particular Bill. !

Now. the House is aware that certain Fundamental Rights are guaranteed
under our Constitution, and it is desirable, as it is the case all over the world,
that the fighting forces must not have the same measure of civil liberties as
are guaranteed to other citizens in the land. It has been, therefore, decided
that relevant prowisions should be incorporated. The provisions will relate,
firstly, to the right to associate, the right to meet in public, and right to attend
at public meetings. That right has been curtailed. The second right is under
Article 22 of the Constitution which lays down certain provisions about pro-
tection against arrest and detention in certain cases. Obviously the army per-
sonnel cannot be given that advantage, for reasons which are so apparent that
they need not be detailed here, and it has been decided, and I should add,
very rightly, that nothing in Article 22 of the Constitution should apply to
any person who is taken into military custody under the provisions of this-Aect.

These are the main features of the Bill. As I said, it is a consolidating
measure. Certain enactments have been repealed, such as the Suspension of
Sentences Act, 1920, Ordinance No. 36 of 1943 and Ordinance No. 37 of 1945
and so on.

There is oue aspect in relation to the property of the deserter, and the pro-
perty of the deceased from the army personnel. That has not been touched so
far. c’i[‘he intention is $o bring a separate Bill so far as these matters are con-
cerned.

This is all I have to say. In my humble view this is not & controversial
Bill, and, at any rate, T am only suggesting reference to a Select Committee.

Mr. Speaker: Motion moved:

*“That the Bill: to consolidate and amend the law relating to the government of the regular
Army be referred to a Select Committee consisting of Shri Mahavir Tyagi, Shri H. V.
Kamath, Shri B. Shiva Rao, Shui G, R. Ethirajulu Naidu. Shri S. X. Ahmad Meeran.
Shri Awadheshwar Prasad Sinha, Shri Sadiq Ali, Shri Ram Nath Goenka, Shri Raj Bahadar,
Shrimgti /(% Durgabai, Shri M. Ananthasayanam Ayyangar, Major General Maharaj Shri
Himatstpglfji,- 8hri Tayapa Hari Sonavane, Shri Pidathala Reddi. 8hri S. 8ivan Pillai,
Dr. P..8, Deshmukh, snd. The Hon'ble Sardar Baldev Singh-with instructizus to report
on or before the 20th Fobruary, 1850.”
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Shri Hossfain Imam (Bihar): We are all in agreement that in the changed
circumstances a more consolidated and complete Army Bill is urgently required.
But what I have to complain of is that the Defence Department hgs not given
us as much information ‘as it should have. A reference has beep made in the
Objects and Reasons and also in the speech of the hon. Minister that certain
Acts have been incorporated which were not part of the Army Bill as jf existed
in 1911. Bur we have no reference anywhere as to what clauses have been
taken from outside the Army Bill and what are the clauses of the Army Bill
which have been dropped. In the Btatement of Objects and Reasons, a gerexal
statement has been made, but a specific intiration on this 'head is neither made
in it nor was the Mover instructed by the Defence Department to give us more
information on that head.

Secondly, I find that there are in this Bill some anomalies which do not
fit in with the state of things as they are to-day. I refer to the words “‘King’s
Commissioned Officer””. What is the position now? What is the position of
these officers? They are no longer, I hope, King's Commissioned Officers.
They must have beep pow given some other name. '

Shri Gadgil: May 1 explain? This Bill was printed ‘before the 26th Jan-
vary, 1930, and that only shows how quickly we are moving. But when the
Eill goes to the Select Committee the name of the King will go, as it has gone
all pver the country and necessarv changes will be made. As I said, changes
appropriate with the present status will be made.

Shri Hoesain Imam: Sir. 1 was not referring to that. because we all know
that. What I was referring to is this. When the Bill was introduced at the
fag end of the December session it was weil known to the Defence Department
that it will not be proceeded with at that time. It could, therefore, have
easily introduced the Bill after the 26th January. 1950, and all this troubie
could have been avoided. This has not advanced the cause of the Bill, it
could have been proceeded with even after the 26th January, and its introduc-
tion 1 the last days of the December session has only resulted in a useless
waste of time and energy.

[ have a particular grievance against certain punishments provided in this
Bill, that they are somewhat excessive. I do not like to refer to the details of
the Bill in the general discussion. but vou will find that these penalties are
provided for such paltry offences, as I am going to cite. and it will be seen
that there is something which needs to be looked into. When yvou turn to
Section 34, item (k), you haye: ‘‘being a sentry in time of war or alarm,
sleeps upon his post or is intoyicated;””. In time of war when the man is st
the front his responsibility is very great but in time of alarm if a sentry sleeps
or 1 intoxicated, that he should be punished with death is something unhesrd-
of.

Pandit Bajkrighns Sharma (Utter Rradesh): It iz very much heard of.
Shri Gadgil: It is really very merciful.

Shri Hossain Imam: Simjlarly there are other anomslies. For the same
offence at two places two kifids of punishment are suggested. T refer fo clause
36. item (c): ‘‘a sentry sleeps upon his post or is intoxicated” and clause 42
(d): “‘breaks out of barracks, eamp or quarters’’. For the first offence the
punishment is 14 years imprisonment and for the latter it is two years. I am
suggesting that it would help us if we knew what are the punishments for
offences in different countries like America, France and England and compare
them with our own.

I do not wish to say anything about discipline. There iz no doubt: that
diseipline must be msintained and it 'nhould_jm_yegx;}wiqt 9. But we find
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that for using insubordinate language a man is to be punished with imprison-
ment for ten years. Insubordinate language is a very wide term. I am
referr'ng to clause 40(b). If a man is ordered to go out and he says ‘‘All

right” in a tone of anger it may be called insubordinate language. The Act
must be more specific.

I appreciate the attitude of Government that it is not bringing forward the
Navy Discipline Bill till the British amended Nawy Bill is passed. It shows
that the Government is moving in the right direction. We should like to have,
if T may be pardoned for saying so, more consolidated information available
to us on these subjects. As far as this Parliament.is concerned it is a new
House and we should like to know the world practices also, so that we may
be able to compare them and see that we are not making our law either too
stringent or too weak. I do not want that we should go to either of the ex-
tremes. 1 do not want that our penalties should be much harsher than they
are in other countries. At the same time every care should be taken that
insubordination is not tolerated.

I should also like to know something about the point which the hon. Minis-
ter made that certain fundamental rights are to be infringed. I wonder
whether on a constitutional issue a justiciable right can be taken away with-
out an amendment of the Constitution.

Shri Gadgil: It is there.
An Hon. Member: There is a provision in the Constitution itself.

Shri Hossdin Imam: That amendment will not be in the nature of an ordi-
nary legislative Bill but it should be in the nature of a constitutional amend-
ment. It should be brought forward as a separate measure, as an amendment
to the Constitution and not to the Army Act. The Army Bill by itself cannot
amend the Constitution: it must be by means of a separate Bill in which we
will say that such and such clause in the Constitution is restricted in such and
such manner.

Shri Sidhva (Madhya Pradesh): But it is in the Constitution itself.

Mr, Speaker: I do not think it is a point.to be argued now. He is merely
pointing out & point for comsideration by the Select Committee. There shall
be no discussion on the point here.

Shri Hossiin Iimam: Besides this, I should like to know when the hon.
Minister proposes to bring forward the other part of the Bill which is left out.
I am referring to the subject of insolvency. May I make a suggestion which
will be helpful to the Government and the House, namely that these two Bills
may be referred to the same Select Committee, so that there may be more
uniformity and similar provisions may be made in both.

a1y qRaTCer fag . § 39 faw F1 g ¥ w1 § ) W wEe

¥ aga SR AR v A 7y fFw ¥ amgm far § e g el
AT W &1 G FER A AT G ¥ 797 & Q@ar, 3w
7w fao & grawad & og ava1 § fr 5@ fao &1 O a0 WA FTR
& F G ST g W GETIAH AT 7 & frww W fF
tq fad & ¥ @ax AT &, 7 Bz A aERy T A9 (State-
ment of Objects and Reasons) #, # fus & stxa I & sgreur & o
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[arg TwTTE fag)
aumfa St & 38 fagag & aga fadl ¥ feowed 3aramar g A @
| §F_ g9 @aT g;wwsm gfF @it aflem F ot ¥ F wEw
HyFH WAL AGE | TG O qA AGH §, AT I A GO
AT FIA T F IfF Far ar, e aga g9 g ¥ Af@
FEAT AT | T AT F TG E g7 FA 39 F fou § W A, Faodw
T FT 4| aga faeat § fafewr st dae (British Army Act)
oI g 9T, W Sy 7N 9R0Eg 7 F71, sfeqw ot 92 (Indian
Army Act) F &M at a1 & | ag ¥\ 9gq ST A FWA & | W
HagTIE A & | T F I1%3 U T YS9 (Pension Regulation)
a1 3 A A FT S FF afd I F7 aer farar | IfFT @
Frq 7 YT (Regulations) IZT 4 | Sfea Jr § F g Fgr, ¥
Hﬁﬂm*rqmﬂ%aﬁmmw%aﬁ$§w%mmmlm
78 faw ot at fadsz F42Y (Select Committee) & ST @I E, T &
armar g fr ffadt ge@ N adgmagsa d N 3 g9 @ g F
aagar § fr 4fe gaT 3w onft t3dT g §, WA Wifva gang,
W & Gar fawga Fw g aifee foag & [ F AT IR F I
gfrr frer wras ) afes 4 ) FgmfF 9 *@ fao d Ea@ amd
7R fawd a3, 9 9fD fegam & faow Asam g s & &
FeAF A, afew gafaal § § o yaF # afas faen fredt e
Fooma F fr Y ¥IMAAAE WA w@d A R W
f, TgET 39, F ¥ A, N & A 9 o adl
fe garT 3@ w@ @A §R X W @@ & @nr agRd # Andt
T §, WA I q@7 Ie@ § fv AR [\ F dfw fae,
afes B g% al FMAR &7 A g afra F &fw e & o,
E k4
HE

S

F @t gele #er 3 fF foew ow fadar #AE & AT E

29 fagy X frAR * i gw fen ¥ wfa IR W ¥ A
afedt ¥ gza 7 =cx WA, AR agsy s Rmm e wge
JEOF. 7T a7 Afgh 1 dar o wew w@ fw el R aAR R
fou aga Iy g T € g Qv g9 ¥ gy A X A AW
axar § fr AWM @ F @ 2@ ¥4 fod @ ¥ gww ww g, e
9q ¥ grd grd w3 ¥ sy w0 §1 A @) AwE FAI
fod W F& qA.@, N gTA EWAT NG g A& W, e
T &% ¥ O wfgh e A F S @ aw F fed arfaas
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#15 (martial court) a1 3T F 7 w4 fafas (Civil) s Fefs
#FZ (Criminal court) # ¥ IFT qFEW AT AT | A F g
qF gudar g 79 o @ax § & aifrs s &7 dwdw
g A g wr1 Sar wEr wnar & fv ¥ A fefafeT (Disoip-
line) F AMAT FEIT IEA § | AT A, @ T@ TN AR QAT
wifga fs fefaftom ox qat qu ad g, ot oF awg M fedede
F7=q (dependent virtue) g, fefaftom avlt wafr & aF &
UF agd a9 T A § WX B ¥ ow A | gW &
aAT e, ag &9 N &g §, T 5@ F A Am oag W
W Far arfey fr fefafed sar 9 &1 99 47 wa fefaftem

UF @E A A 31 FE A ST E R AT FWE, T
gwémgaﬁt;ﬂﬁﬁg’fwm dar g fow Fgw fofa-
o & s 5@ & 39 % fao 7 @ AE@ FT IIEW faw
W oA wfed fr s ¥ G g T § WK Amg ¥ owwmEr
#E gad A A A a1 99 3 o A s et frea gAr
AT WIATREEAIRITEIA AT § O o J™ F
CyeTaT HI A ag @) away, an o ¥ gw fRefafew & s
mﬁgsﬂ%fm#gﬂﬂ'{aﬁﬁm g ek a fefafeT
TN AR 39 F oo § G @ @ A wET v g, _w
Em & T I F wrrw A Gy HAeT g, 98 faege SEW g,
wmﬁawﬁfafmﬁmm#ﬁwaﬁélagaﬁﬂﬁ
g fp sty fr g9 ST guEy § A o9 F faw @ o w9z |
Jar § ag7 daea fefafeoq, matn, & A@am Fga a=Q §,
T A g Ay a8 IeX A1 A fF mmm W AR W
& A% oafr & Fur a1 fF ¥ W gutew Q9 Q@I FAT A
grar &1 s Sarter gAY ¥ gar 411 AF @ AR g v Y
o faodt €, @ 5@ a% F1E @@ a@ I9H f@oE 7 81, IR
Far frely st =nfied, &Y a8 Qar o, AT wed @ & Frefige dam Y

[PaNDiT TEARUR DA BHARGAVA in the Chair)

g WA A | @Y T ATd F @A GWT | AR T AT 7 FFA
i @@ @R 9§ F% AR WA i frar § R oW
IqFT IAX W HF q@ ¥ AL faor) @Y WU ey F IR
F gzt qr ANE AT 9T JAT 7 S AN W 9 AR 7O AfEs
(martial) §\x AFATTS  (non-martial) 1 AT W 4T | A
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[ag aweroaer fag)

g a1 @1 5 &t torF & fawat= (Recruitment) & a%ar
a ﬁzmﬁ%qﬁ@mm:w a0F ¥ g3 & ok
TR WAL M A F A FAT T T
a1 @Y I A W e & A § AR s g queAr faEm
I € T ¥ @ g R Ty W afea v Faard) aaw foay
S| Al §T 38 A1 UF A9 £, IfFT 97 9% @ A9 § @
§ 39 g% ug Ffag F g fF AR [ F AT Aw I AW
w f&r o, oifs w9 7 9 W F1 o1 ar W # fas %,
aﬁt e ¥y qx faufa o2, @ ar T & & oF T3 & dnfsa
T IR F T TEE ) @ oaw ¥ ogwEar g
F gusT FIRA awF fas T aff AR R ag 3@ A
, @ T ﬁmﬁgnaarﬁ*a%%m%mﬁ
sﬁ1 qﬁ iz § 39 4gw ¥ gr s, Sfea & gaan
weT aga f5 AT ag Tfed fe aR W & o9 awg ¥ fawel=
@, oW W &, 5@ ¥ for Wt agi wfeww (provision) Far
aifed | §F #% TR ST g1 5 wrd oww 9 g § Fawade
Q@ g @ fowade ¥ fod agi wa=h #m &) 9Tg qH #E
gaT A& fasv | @ @9 ¥ 98> [\ A g F JAT a @wsA
I QA JAT F A AR W F I 77 wfafafacs w1 g wam >
F F (q9X FE@T O AR g8 A FA A AT ATfREF |
AT AT T AN WA T @ T ES N am &1 =R g
&Y ot o A WA | TG A O T ] A HEAR G A® AT
S O 39 &1 R AW S Igi § W I § | IfFT A FHAT I
gan 3% fod Gun waeq g wifed v s #ma &1 gw 39w an
WMATAR FT I fF Tft o 9 97 AT A §B o0 F AF
gt 38 o #1360 F fod a9 qa § o @ & qAAar § fa
m$zafaauaea§s$xﬁauwaﬁma$mz § F15 gETT
T Wew @ & AR 57 7 N A IuiE w7 g e e WA F
I T FTIT | AT F GG F q A F9 q0g T (agency) g
mﬁaﬁgwﬁrfmmmwﬁﬁmﬁvﬁ:&mﬁmmwiw
&Y faeefy st A EFAT FOT AN A FWA @I N
Tafsd 58 o B foaar q, vt afgan, saTar ST @F SAT 9k
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TF @Al § g 3w # qmow o)X gEErd W @)
foft g WS @ ), 7 g% fearAz (Department) & aga 2, AT
Ig TgT NAR WK ARG F A1 TN g § PR & fawmr F @
g #F T af ) Sfew Fag s M E A we Qv e
f& o &5 Wi A @ @A a1 W E fE @ § A 9 Swafa #
aE @ AT A AN AT &) I9W T AT AT ¥ G a | AW
TS NFAT a7 o1 W& I H 04 7@ @Y =fed fom & ag
THYIT AT EFAT g1 W qTAT gHTR AT faART FY 9T A1, 3747
2T AR ZX T § Afgan At & 7@t o3 e fow & 3w § faad
(O & FEAGT FIAA A T | GAT F WA AT FAT A qFIET
qT T 3 #Y v fniT & &\ 39 A 39 faw B afgar A
g g @A § et AT Q) oF gz w1 & el At
FET T !

aR wfys ag & aff sgm, dfew A N T 7 AT AW
ST & fr fadve #A ¥ w3eg oW I 9T fEIre &3

(English translation of the above speech.)

Babu Ramnarayan Singh (Bihar): 1 whole-heartedly welcome this Bill.
The hon. Minister has spoken with great zeal and enthusiasm and has shown
how fast the Government is moving in this matter. Well, as far as I am
concerned I do not see the (Government machinery working with any expedi-
tion, but as regards this Bill I can say that it has been introduced at the right
moment and with sufficient promptness. As regards this Bill Shri Hossain
Imam has raised an objection that the Bill is not much informative. Detailed
information was not given either in the Statement of Objects and Reasons e
in the text of the Bill itself or in the speech delivered by the hon. Minister.
Mr. Speaker Sir, 1 have been taking interest in this matter since long and as
far as I am in the know of the things T can say that the hon. Minister himself
is also not verv well informed on matters connected with the Defence Services.
As far as T know formerly the Indian Army was governed by very few enact-
ments but a majority of work was got done by issuing direct commands. As
far as 1 know there were not very many enactments for this thing also, there
were three or four Acts only. In certain matters the British Army Act was
followed and as the hon. Minister has said the Indian Army Act was no doubt
there, This Indian Army Act itseif is a very small Act. Tt also does ot
contain many things. Then there was another enactment called Pension Re
gulat'on. These only were the two or three enactments with which the Army
was governed. But there were a large number of regulations to supplement
these enactments. But as I said just now that the affairs of the Army were
conducted in a far larger degree through direct conmands that were issued
rather than through these enactments. Well, for the present this Biil is being
referred to the Select Committee, but 1 think that perhaps it also does mnct
contain all those points that are essential. I think that as our country has
iust riow attained freedom and has been declared a Republic so this Bili shouid-

ave been so comprebensive as to enable the people living in the far distant:
dorners of our countrv to get military training. But T submit that through
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this Biil or any othe- Bill that might be introduced each and every young man
as also each and every

young woman of our country should be given military

training.
I know that after joining the army the persons not having bravery and
boldness hy nature also acquire bravery and boldness. Then there is no doubs

about thie fact that even aiter our country becoming independent ali the people
-of $his country are not equally renowned for bravery. Therefore at the pre-
sent time it is essent’al to give extensive military training throughout the
length and breadth of the country and if possible compulsory military training
should be given to each and every individua!, and I hope that the members of
the Seiect Committee will take this possibility also into consideration and by
introducing compulsory military training we should try to give rise in our
.young men & sense of glory for character building, bravery and boldness. As
you have just said that in the present Bill heavy punishments have been re-
commended -for some certain offences. So with regard to these punishments
T can say only so much that the military profession is the noblest profession of
our country but at the same time it is the most difficult one also. So if heavy
Punishments are recommended for ordinary offences. then in my opinion it would
not result in something bad but the punishment should be just and proper.
Formerly there was a martial court for the military personnel, and at times
the cases of military personnel were also referred to civil and criminal courts.
As far as I have come to know proper triais were not held by these martial
-courts. As it is generally said that observance of discipline is indispensable
for the army. Mr. Speaker 8ir, we must remember the fact that discipline
is not an independent virtue but so to say it is a dependent virtue. I acknow-
ledge the observance of discipline to be perfectly essential and it is also a fact
that the military personnel must observe discipline by every means possible,
but besides all this we must also know what is meant by discipline. As I
have just said that discipline is not an independent virtue. Someone sits to
judge, another passes judgment, while still another issues orders and the
rest have to obey these orders. So the person of whom we expect perfect
discipline must also have an unflinching conviction that justice and nothing
but justice can be meted out to him. He must have such unflinching convic-
tion that in every case and under every circumstances he would have justice
and nothing short of justice can be meted out to him, and only when the per-
'son of whom we expect perfect disc’pline would have full confidence of thig
fact then only strict discipline could be observed. If he were to think that
this new Act is ciumsy and incomplete and the judgment that would e passed
on him would be unjust and improper then under such conditions we cabmot
expect perfect discipline from him. As the people at large believe and as it
has also been laid down in the Bill that it is essential for the Defence forces
to observe strict discipline. But besides this it must also be clearly provided
that proper trials should be held and justice and nothing short of justice be
meted out. As I said in the very beginning formeriv the defence services were
‘governed more by direct commands than by actual enactments. I know that
-the common practice, that if a person was granted a pensioh then as a right he
continued to receive it till no detrimental reports were made against him,
was not invariably followed in the military and pensions of certain persons
~were even stopped on flimsy grounds. So we will have to see to this point

[Paxpir TrARUR Das BHARGAVA in the Chair.]

-glgo. I will like to submit one thing more. I have many times tabled ques-
tions on. that point but at no time have I received a clear and definite answer.
Jn the past during the British rule in India recruitment for the army was
‘made on strange principles. Formerly there was a diserimination of martial
sud pon-mertial races and the result was that from certain areas recruitment
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4o the army could be made and from certain areas not. In this way there
were only very few areas in our country which used to monopolize the recruit-
ment to the army. As the country has become independent so it is useless to
have this diserimination now, but as opposed to this each and every boy and
girl should nov; be trained-as a soldier. Well thig is besides the point. Till
the time this scheme is not being put into practice we should try to make
efforts that recruitment be made from the four corners of the country so that
the benefits resulting from enlisting in the army may be derived by the whole
of the country, and if any calamity were to fall upon the country then:the
entire population of this country in a body may take to arms for its defence.
As far as I understand the Bil: in question does not contain anything about
the organisation of the army and if the Bill does not provide for such an orga-
nisation then it is decidedly very faulty. It is quite true that some certain
changes would be effected in the names and designations ete. of the officers,
but I would like to submit at least so much that besides ait this provision
should also have been made in the Bill ubout the method of recruitment to
the army from tne four corners of the country. Several times I have enquired
of people that in some particuiar province recruitment to the army is being
made so through which agency recruitment is being made there. But I have
-always drawn bhlank. So we have to see in the first place how the army should
be organised. The army also should have representation of all the persons
in the country. We will have to discuss this Bill in the light of this fact
and this should also form a part of the Bill in question. The former practice
was, but let bvgones be bygone. It is hoped that the old practice will not
be foliowed now. A very few people who read newspapers, come to know of
the things that are passed in this House. We, who are here, also come to
know of them. But arrangements should be made whereby we may be able
to give th's Bill widest possible publicity throughout the length and breadth
.of the country so that all the people may come to know of it and if they
find anything that might be able to benefit them, then they may take
advantage of it. So I think that this Bill lacks in many things. I
did not find any provision for the organisation of the army and I hope the
Members of the Select Committee will try to make up this deficiency. As
regards the organisation of the army recruiting agencies may be opened at
different places and the recruitment should be made through these agencies.
As T have said nearly half of the total income of our country is spent on the
-army. Therefore this Bill should be made as eomplete and comprehensive as
‘possible.

4 P.M.

Mr. Speaker Sir, there is one point more; favouratism and bribery may be
rampant at other places, they are too much mn everv department, but it can
be said with great sat'sfaction and pride that in the Defence Department such
vices were singularly absent. But I do say and you should know it that these
-days we are hearing such rumours that nepotism and favouratism are gradually
creeping in the Defence Services also and are consp’cuously seen when promo-
tions and appointments are made. So in the Acts that are to be enacted such
provisions should definitely be made so &s to root out any possibility of
favouratism and nepotism. We will have to keep our Defence Department so
clean, so exemplary and so compact aund well organised in every sphere that
all the vices rampant in our country today may not be able to oross the thresh-
hold of our Defence Services. The well being of our country depends upon
‘the organisation and efficiency of our army. Therefore the members of the
‘Select Committee should spare no pains in making this Bill as comprehensive
and compact as possible.

I do not want to submit anything more, but I hope the members of the
Select Committee will take into consideration the suggestions that 1. nave made.
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. Suxi Sidhva: This is a Bill over which there should not be much opjwsi—
sion. Ever since it was circulated last year, I have tried to study the various.
clauses and tind that almost all the clauses refer to punishment for various
offences that may be committed by the men or officers of the Army. Each
and every item of offence r

v is so methodically mentioned that I do not think.
there is much scope for discussion on this Bill.

. One of the main principles of this Bill is that it seeks to enforce discipline
among the men and officers of the Army. Actually, I do not think anybody in
this House would like to see that discipline is in any way disturbed. As every-
one knows, in civilian life also discipline has played an important part. Our
independence is due to the spirit of discipline which we had in the Congress
Party. But for the great manner in which discipline was observed in the
Congress Party as a whole—of course barring a few exceptions, which did not
matter—we may not have achieved independence. Similarly, discipline in the
Army has become a great neeessity. Now the Army is ours. In the olden
days the courts-martial used to impose many kinds of punishments which we
disliked because the Ariny was maintained for mercenary purposes, but today
it is maintained for the good of the people and for the defence of the country.
Today the men of the Army are our helpers in that sense. Therefore, we must
see that discipline is maintained and if the punishment is a little more severe
than that in civir life. we should see that the Army is given the greatest
messure of convenience and facility at the hands of the civilians.

In the olden days when courts-martial were held. those courts were
absolutely closed to the public and the press. Where the accused was a
soldier but the complainant was a civilian, even there the civilian complainant
was not allowed to present himself before that court.

On a hurried examination of the prowisions of this Bill, I find there is a
slight improvement suggested in this matter which I welcome. Let me give
the House an illustration from my own personal experience from which the
House will see how courts-martial were held in the past. In my early days
I used to see third-class raillway compartments marked, ‘‘Reserved for
FEuropeans and Angio-Indians’’, and in those compartments mostly persons
who. wore hats, collars and neckties, particularly the military people, used to
travel and Indians were scrupulously not allowed to travel in that compart-
ment. It was an insult to us that in our own country when accommodation
in the railways was not available to ordinary persons, a carriage on each train
should be reserved for the class of peopie I hawe mentioned. 8o, when I was
travelling in one of those compartments, I was thrown out by a military officer.
When I resisted my luggage was thrown out and then T myself was bodily
thrown out of the compartment on to: the platform. This matter took a
gerious turn, not automatically but because I did a good desl of propaganda
to see that this kind of incident did not occur again. A court-martial was
ordered because the matter was raised in the House of Commons. Such a
matter could not be discussed in the Assembly in those days. as vou, Sir,
yourself know, but as the incident was widely. reported about. it was raised

in the House of Commons and the Army in India was asked to have a court-
martial.

Then the court-martial took place. The accused was presented. Buk
1, who was the party concerned, was not called to give my case.
' mm Imam: In what vear was it?
. Shri Sidhva: It was in about 1926.
Bt Gadgll: Whst was the result?
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8hri Sidhva: The result was that the court-martial took place, and the man
wus discharged. ’

An Hon. Member: Were you then Mayor of Karachi?

Bhri Sidhva: What is the use of this question? There is no question of
Mayor or anything in this. The point is, it should be & matter of prestige on
the part of every person, however small be may be, to see that such attempts
-at insuiting Indians should not be tolerated and these Britishers brought to
their senses. 1 only wanted to show that. ] wrote a letter to the court-mar-
tial requesting it to allow me to present my case. Neither myself nor my

Jlawyer was allowed, and the accused was d'scharged. It was that kind of
-court-martial. : 2

I was, therefore, particularly anxious to see that some coordination is
brought about between the civilian and miilitary rules. In this Bill, sqme
-provision is made o allow an opportunity to a civilian, either in' the civil court
or sessions court. From that point of view 1 weleome the provisions in this
Bill. It was in this eonnection that 1 was compelled to bring my ‘personal
-experience to the notice of the House.

There are very serious pupishments provided. A maximum of 14 yesrs is
-prescribed for  mutiny, desertion or fraudulent enrolment. We know what
desertion means; what mutiny means. If there is mutiny today in our Army,
which is the Army of the people, there should undoubtedly be very strict
yunishment.  Fourteen years is the maximum. It does not mean that 1%
years are generally given. That is in the case of a full-fledged court-martial.
Now, there is another minor court-martiai—something like a summary trial.
It can be held for minor offences dike insubordination, quarrel between soldier
and soldier, disorder, refusal to obey superior officers, breaking of barracks or
use of criminal force. For such offences, two years is the maximum punish-
ment. T think for similar offences, the punishment provided for in-.the pre-
vious Act was six years. Of course, I speak subject to correction. The pre-
-gent Bill is a slight improvement in this respect. It is good that only two
years have been prescribed for such offences. We know only too well how
serious these offences are from a military point of view. Defiance of a supe-
rior officer’'s order means. you know what—absolute disorder. If it is permit-
‘ted it spreads everywhere. 8o we have to be cautious in seeing that such
incidents do not occur and for that purpose a little higher punishment is neces-
-sary. ;

I have great pleasure in supporting this Bill, which 1 do whole-heartedly.
Out of a total of 196 sections, with the exception of a dozen or so, the rest
-relate to wvarious offences and the punishments relating to them. From a
military point of view, this is desirable. Moreover. I would not like to inter-
fere in the discipline of the Army. T am sure these suggestions must haye
been made by the Genera! Officer Commianding or the Commander-in-Chief.
They must have considered these matters very seriously, and suggested wkat
the; thought best forthe interests of the country and for the maintenanee of
discipline in our Armed Forces. T, for one, would not like to interfere in any
decision ‘whjch the Commander-in-Chief may have come to in this matter.
T do not know whether the Commander-in-Chief has scrutinised these provi-
sions. but as the highest officer in the Army, T feel sure he must have be_en
consulted. Tt is not as if the hon, Minister has himself prepared this Bill.
“Tt must have been donie in consultation with the Army Officers, and ss far as
military discipline is concerned, at least I would not like to interfere.

My hon. friend Shri Hossain Imem startled the House by saving that for
such and such a thing death punishment has been provided. But he forgot
‘the purpese for which tliis Bill has been brought before this House. He hns
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not scrutinised both sides. If he had compared the previous Acts and the

present Act, he will see that wherever leniency is necessary, leniency has been:

shown and wherever strictness is necessary, they have left nothing to be
desired.

Shri Gadgil: Hear, hear.
Shri Sidhva: So, I welcome this measure and strongly support it.

Shri Chaliha (Assam): What about punishments in the U.S.A.?
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(English translation of the above speech)

Khwaja Inait Ullah (Bihar): Before this Bill which has been just moved
and which the hon. Members have been asked to refer to a Selest Committee,
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.@s sent to that Committee, 1 will like t.o submi{ that our Army has not remaiﬁed
itf; fs.x:;x_harly known ‘ald type end I will' proceed to give reasons in support of
<this plea.

_Till recently the Indian Army has been used like a hired cart. I mean by
this to say that it was merely a weapon to rule over the country. But now our
Army is an organisation of which we can be proud and-will continue to be so in
futurs. For all times to come it will prove to be a batcp of young men of this
land responsible for its defence against any foreign aggressor and for maintenanee
of peace within. My submissign is that the measure we are going to legislase
has implications not meérely towards our present day Army. 1 would like to
impress upon the House that the measure, we are going to pass.is, in fact,
meant for all of the young men of this country. It is these young men whom
we wish to enlist themselves in the Army in times of need and, again it is these
young men and young women of the country whom we expect to join its ranks
when ‘Bharat Mata’ (Mother India) is in need of them. If, then, this is a
legislation primarily to affect the young men, it*will be an unjust 1 to proceed
with it without consulting them and without their knowing about it in the
least. I, therefor2, want this Bill to be circulated among the young men of
the country and in them I include those also who are serving in the Army at
the present time. Such a course is desirable because we are engaged in framing
of this law primarily to apply them and, as such, it will be wrong not to consult
them and the step iteelf will be tantamount to opinion of merely one section.
1, therefore, want all young men to be consulted on all clauses of this Bill
“irrespective of their being hard: or lenient.

I wisk to draw your attention to yet another matter. 1 have gone through
the Bill in a cursory manner only as yet and therein I find that a different
legislative measure is proposed to be brought forward for the soldiers, which
will serve the purpose of giving them clear instructions not to participate in
certain activities and disallowing their taking part in a procession or a nieeting.
1 hold this all against the spirit of our consfitution. ‘When this right has been
conceded to all individual in the country and to the nation as a whole, it cannot
be taken away on any pretext, whatsoever until the clauses of the Constitution
are changed to that effect and till then we cannot prevent anybody  from
exercising the same. In the constitution every individval has the right to
join any organisation, to patticipate in every progession and participate in the
activities of any party. There i8 no reason then why certain sections of our
Fopulation should be debarred to. take parg in certain ,activities. -, Before this
Bill is brought before the House, I would like you to consult the young men
of our country for whom you want to enact it as also to alter accordingly that
pars of the Constitution which s likely to be infringed by adopting that course,
Liooking at the extremely hard nature of this Bill, as the hon. Shri Hossain
Tmam has described itiiit appears as if the draftsman responsible for its belng
0, had never an oceasion to serve in the Army or to havé any experience there-
of. A punishment of 14 years has been provided for offences of insubordination.
Tt shows he has no experience of life in an army. - Tf people in India’ come to
know of it that such harsh punishments have: been provided in the Army Law
and a slight slip in their conduct there may mean gallows or a fourteeri years
-term. T think we will need to open g separate department to eplist the young
‘men in the Army and to give an occasion to the people to know  the re
nature of the law as applicdble to the Armhy. I, therefore, repeat my suggestion
“to circulate this Bill among the young men of India who are serving in the
‘Army at present or 'whom we want to enlist the Army‘in times to come and

they shonld s consulted hefore the same is apglied to ﬁem



ARMY BILL 299
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(English translation of the above speech)

Lala Achint Ram (Punjab): This Bill is being moved with a view to re-
orgunise the Army. This is an acknowledged fact that the heroic spirit must
dominate the Army at all times. An army is bound to meet a failure in
accomplishing the task before it in the absence of such a spirit; becomes use-
less if, within its ranks and files the sense of discipline disappears and again,
there can be no hope of its ever becoming strong if unity of purpose remains
no more an order of the day there.” In the proposed Bill, too many punish-
mients have been provided for offences of various nature.  For instance, my
hon. brother has pointed out the provision of 14 years’ punishment for offences
of disobedience. I don’t claim much knowledge of the affairs of an army,
but, whereas so many punishments have been provided, it appears to me as if
no coneideration has been given to take steps for creating an atmosphere which
may dssuade the armymen to commit such offences. I don’t see how far it
is u right procedure to adopt to provide opportunities to the armymen to
commit those offences on the one hand and to punish them for the same on the
other. To take an instance, the Army is accustomed to an excessive use of
wine these days. I simply fail to see the true logic in making them, firstly,
use wine and thus instigate them to commit offences, and inflict punishments
on them subsequently. So if the purpose is to achieve observance of discipline
within the Army, I, while admitting my ignorance in many respects, appeal
to you to realize the indispensable necessity to keep. their mind and brain on
the right lines and create an atmosphere wherein this may be feasible. Wine
is a thing which is a hindrance in that way. You should lessen its use in the
Army so that a proper atmosphere may be created wherein observance of
discipline becomes a reality. :

Another matter about which I feei is that the Government should pursue
its policy with regard to abolishing of all divisions and sub-divisions within the
sountry and stop recognition of Hindu, Muslim and Sikh differences or dis-
#pctions on. grounds of caste or ‘sub-caste. I believe the column regarding
vast2 of an individual has now been eliminated from even the census records.
Recently when a military parade was held on the January 26th, I saw men
of the Dogra, Sikh and Jat platoons marching together. T trust these distinetions
will cogse to exist before long and we should strive fo eliminate them as far
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2 possible. In spite of assurances being given for the last two and a half or
three years that there shall be no distinction on grounds of custe, we see some
-of the things still working on those lines. 1 hope there shall be introduced no
such thing in the new Army. Such distinctions should be abolished therein.

Besides these two things, in independent India, I want you not to become
.oblivious of the fact that the real source of heroism lies in the teachings of
Mahatma Gandhi. Our Defence will remain an impossibility till the chivalrous
spirit pervades the Army. I admit our Army to be certainly a brave onc znd
T know it is defending the country these days. The real inspiration for brave
-deeds, however, can come through Mahatma Gandhi’s teachings alone. I am
aware that an awakening is noticeable in the Army. Our armymen read news-
papers and discuss politics. The literature on the teachings of Mahatma
Gandhi, therefore, should be procured for them along with that being provided
‘to them on other topics at present.. It will develop in them a sense of true
bravery. Real bravery and deliverance are possible to be had only if we ack
.on Mahatma Gandhi’s teachings.

I had to submit only this much.
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qFEd AT § AT A qeed JTEY 2 d) A9 A9 § TF A<@ 7 T
TTET 44T &Y ST § | AgEET qWeE & 5 g 5F W19 @Y 94, 92 qAE-
F & fwgw o | AT H st oY 23 S FY AgR T FIWT AT
e § FF gAIR TOTR A & e qee A1e1 4 o) et sSr A ww §
TErdY feard o Suwr AT FF A W GAY 0T B F JRHA S Y
I 73E ) AR IR few F AT Ig wEAT 97 giarg S R o™ U
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RIESURUCIRR G|
Foae a3 w=T qefiar @ 9w STE gude AT A &
AT IW aTq A1 AY g W Af FHar X ¥ gr N wwar § 7
qES A1 AT F1 aF7 A @, g w3 &1 AR W F
e 99 F & qq farAmrd geatedr § | SfFw oF am w1
Tt & 78 @ gFar 5 wgf aw Bw F faudy v oawar § HW
I Al & ¥ & Y we¥ Ao § | ogh aF AT F ACEF §
I dar fafee aoqd § @war ar fr wser foar @r sTaT §, w=S
AT Ao arS FN ATARAFAT ST § ¢ qfreRdt ¥ Wt F oo A
MS oizd ¥ fod 3q fFew A uaraeasar W7 & R § 39 ool
#F§ aQ AT O AEA g R owiw & awaz & fod ag A
wed 7@t & fFag oot foad arer ), s SAAAT SrIAT &1 ES
F awgd ¥ fou wew@ ¢ A1 e 5 9uw fas wwam & IR 9
T IaF g ATad @ a1 99 3@ FT ST F AR WH Al dfeF
I R AR AT F AWM AN FAT R ARF I A Fg a1 g 5
SY o fanrd @ & 9 wiedl & ¥ Y eww aw § I} A
fes el @@ € ok fegmma & mmglqﬁ@m%qﬂ
S o7 aud | A fRdy Sra-ara #r faar qx af afer & @wwar
gﬁzuﬁq%aﬁzq&mwﬁmﬁaﬁrﬁm g fFlt | Swa%
TR & A FHRE I WTER &, WS & I AW F AT FAA
z%ﬁ:nﬁcm%fmagfm@srmtglm‘t% TFT ®
7z o1 f5 ¥aw d0al ¥ for & swad & g @, aammm

Ak gt 9@ 7 9 wae Q9 Fa¥ &, va%r fpewg & ag an
& gzusomcso%ﬁm@wa’f g1 s @ ag |&F
3y &, uwar foen § 1 zafed & og oot wwmar g f osIwA
23 ¥ 997 I@ A9 FT @@ qI 9T eag @ g fF Fma [/ A
TgY g I At F Aeg? fear Wi 5 @ A e qF fawgy
) z=ee fas (Transport Bill) # aE &1 fa% 4r
gt & fou ff § guwmar § fF ORR wATw ¥ oawmed ¥ fea
adee ot & fox o 1 fam @ d we aedr fod o §
aﬁaa:nﬁmﬁm@% fauTT 1 ST SMA &7 a%d  fRear §
7 IuF ag S fazarg @A § ) 99 IR § IRHe aar faa smar
# wawr Ao 98 @t & fr ag fedl R qrewrer (Psychology)
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g gaA @5 | gafed § qg I€Q guAar § f5 I gwd g
7q FT 7 F&qqre 3y fr ag fa% 9 s 1 FNTA F | F
faofa™ § 5@ fiser ¥ F1a% #197 F914 @ 5 S o Fdsw & ag
FIA T g faqEr 9l @1 1 @¥ A aw AR ¥ 3@ ar, fF.
areat & ¥ Q) gaa AT g 9r a1 farea A9 gar 4qr
I 1 AT faeai a1 f &g AW a4 FI e aq 1 Sfe
T A Fafpoad g & | F TweTQ § F7 gFar g fF A @
9% gC Fo Wi JWEA F wAl g w4 R Sy Far faardy
Wt gu it g argawa A faer @it swRR @9 W ag
F e T a7 qF | A SWHE a ag IS I 1Y, IN
ug 3@ foq dtar e fr feeft owax @ oo A3 g gwer &
SR R ofFfgRl ff a1 af | w@ fou & wwew g fF
fog qvg & fafas & N aw= &1 q@ e 78 § & I oA 9ge
WA gaT ALY I A gl JEHT FT & | T qW@ dRA F SR
N S AT I g9 qg 98 SWIRK a9 AT /U JEGL &4
ag & A faqdy w7 &

UF AT AT FT qE F d 4 feorr =agar g ag oy
I FIRAG | TT AN F A § 5 fomwd w9 =S W
T &1 3fFq ag@ ¥ g anfag gar & f farsdt w9 siq g e
* g 339 & fou wE Ay gfamdy F g At Af ¥fFw s g;w oaw
SawTawEeT fFar, AT cwfed & 4 awwar 5 99 9w W
(integration) gt Y & 3% sgRTX &, M IAH TF § I I
FHE T @E S ) BATT F IaT g NI A ATSEE @y g,
ST SAMIT IH FT AG) & IAHT AHT # waX LA fFar wrw, @R s
&= (rank) 39 9@ 37% &% 71 @@ foar 9@ @R FER F oA
oo agt fF & #1 e e ¥ ofefos & s s @) A oft
T &1 €T @1 S, URAEfA= FTEqS WA g I@F TF FT €A
fsaT & "war g1 @ qT

Sgl a% FIE ARE F qeSF g, 7 I99 fragw F<Ar Amgarg
S g TT A 9T 47 A ag7 R w4rE foaad fewwr o FwHm &
TARX { FE AT R B F I IFA TS TAH AW Fal A TF
Fgafee (nationalist) #gam & &Y fa® a9 FWT 9%, ITH F1E FHY
FEh A8 oft, T@EA & 98 FIq 9, R 7% F fewar | e 96 s
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(= ok fag)
FEL qAAfEST B WA G @ MR A} S IW WEAT Y qghed g
T AR 7, TAled I BT & frare oy ) T ¥ o) a9r fgen
g I¥ FAR AT TG UF T=90 AT § | FA AmEo THo To FEX &
Ifeqa dmae amdl Frdt alt ¥ &7 78 oft, ST g% @ ¥, §F =
@ 7l wgan 5 aala agq savar @q ffar v, ¥fwT goAT ST FA@TT
T fFar a fqaar w=wt aata 9% Avw Fear arfed av ) AmEo wRo
To & Forar Y agF F ATy o000 000

Mr. Chairman: I hope the hon. Member realises that his remarks are
absolutely irrelevant to the issue before the House.

=g ik fag ¢ I bow to your ruling. Tw faefa® & & srawy
garen faar awar g wg 49 & oo § }E A=te § qg ardy e ey )

.

F 3@ TR § SAR AG FgAT AAT, TWAT & Fer
agar g 5 aga aR AfE F SO oW T wWird AW saw @
o fF ST R eR A gW T | gER ag fF fom e F SO wew
TATE I fedfl @0 @ NN qgT TS A 91X g AN F wOF AT
frd gaX ®Eq FT 9T TFA G | TIT F2I gC A 39 faw #7 (Select
Committee) ¥ AT FT THIT FIT § |

- (English translation of the above speech)

Ch. Ranbir Singh (Punjab): While giving my support to the Bill for the
reorganisation of the Army I have the feeling today that although the time
is no more when we, the fighting men of the army, used to think that the
country was divided into two parts, one part being represented by the people
belonging to the martial races and the other by those of the non-martial races,
yet nobody can deny the fact that even today if vou were to take a census of
the soldiers in the Army you will find that just those people are serving in the
Army a¢ soldiers who wused to be designated as  the martial races
during the British rule. Just now my honouable friend, Lala Achint
Ramnji. was talking about the caste distinetions, that is, such divisions
of the Army as the Jat Regiment or the Dogra Regiment. I am
one of those men a number of whose relations are serving in the
Army in varicus capacities, from the rank of a soldier to that of a
colonel. At the same time I have also had my connection with Lalaji and
other friends like him. Moreover, I do not at all subscribe to the idea of caste
distinctions. But I have talked with my brethren of the Army and they are
of the opinion that if the names such as the Jat Regiment, or the Sikh Regi-
ment or the Dogra Regiment are removed this would tell upon the efficiency
of the Army. The main reason for this advanced by them is that when, in the
time of a war, the different regiments, viz., the Jats, the Sikhs and the Dogras
go into action they are animated by a spirit of competition. The Mahrattas
vie with the Jats for the capture of a certain position. And, Sir, I should like
%o tell this House through you that even today the men of our Jat regiments
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advance forth with a fervour when they are reminded of the gallantry shown in

France, during the first Great War, by the men of the 6th Jat Regiment,

who belonged to my parts. This awakens in them the same kind of sentiment

as is éroused today in the heart of a national soldier in shouting the slogan.

‘Victory to the Father of the Nation’. I cannot raise that issue today and I

admit that the time of the division of the people into the martial and non-

martial categories is no more. India belongs to all of us and everyone has to-
essume his responsibilities. But I cannot help saying that so far as the

soldiers in the Army are concerned they belong to the fighting groups of people. .
In the case of the commissioned ranks, however, proficiency in writing and:
speaking of English has unfortunately come to be regarded as the criterion for

selection in the same way as in the case of civil employment. I beg to sub-

mit, in this connection, that it is not very essential for a military officer that

he should be a good writer and should be able to speak English fluenfly. On

the other hand, what is required in the case of a military officer is that he should

be possessed of a stout heart and that when he finds death dancing before his

eyes he should not run away ouf of fear at the sight but go forward and elevate-
the name of his country. And, I could assert that those officers who have

risen from the ranks of the soldiers have proved to be possessed of a superior

mettle and have fought with valour. I do not want to be misunderstood. I

do not take my stand on the caste classifications, but if you want to promote-
efficiency in the Army you must see that before a man is promoted to the

officer rank or granted a commission—even in the case of a direct appointment
to « commissioned rank—he must be required to serve as a soldier for a

certain period. During the British regime the officer ranks were reserved for-
the PBritish. They regarded it as their birthright to be taken as officers in

the Army. The other group of people was the one designated as the martial’
races, whose lot it was to be recruited as sepoys on Rs. 17 or Rs. 8. Today

this country belongs to us all and everyone of us has an equal title vo it.

Hence, I regard it as very important that it should be made a condition pre-

cedent to the grant of a commission that the person concerned should have

to put ir compulsory service for two years as a soldier. ‘In the Transport Bill

too there was mention of experience. I think that in the case of the Army

as well only experienced persons be appointed to the commissioned ranks. If

a person is appointed without that preliminary qualification he does not get

ar. opportunity to form an estimate of the mentality of a common soldier, nor

are those people likely to repose confidence in him. When a map is directly

appointed a lieutenant the result is that he is unable fo understand the:
psychology of a soldier. Hence I regard this as important that while our

Government should have the power to grant a commission to whomsoever they
like they should frame rules and regulations to the effect that whosoever
aspir2s to a commissioned rank must initially enlist as a soldier. Formerly"
the usual practice used to.be that only such a one from among the Indians
who happened to he a subedar major or a risaldar -major was offered the-
oppertunity of appointment as a lieutenant or a captain. But, today, it is
unfortunate—I can speak with knowledge of the matter—that whereas some
of those who had been my fellow-students enlisted as lieutenants others, less

fortunate ones, who joined as soldiers and having attained a Viceroy’s Com-

mission became Jamadars, could never become lieutenants. Those who had

joined as lieutenants became colonels. They got their opportunity because of
backing by some higher authority, no matter whether they were efficient or
inefficient. Hence, I feel that just as in the case of civil emplovyment the usual

mode of promotion is by seniority and on a graded basis in the same way in_
the Army too a man who is to become a lieutenant should before that become -
a Jamadar and must inifially start as & soldier.

T wish to draw your attention to one other matter which relates to the’
armies of the States. Some people think the States forces are not so efficient.
Experience, however, has shown that when the States’ forces went forth to-
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fight shoulder to shoulder with our other forces they might not have been
equally eflicient but they acquitted themselves fairly well. Hence, I fail to
<understand why, ir case of integration, their officers should not be given the
same ranks as they enjoyed before. Every man who is not incapable or too
old should be retained for purposes ot integration and his existing rank can-
-sidered in the final allotment of ranks. I do not mean to say that this should
be done even at the cost of efficiency but that considération should be given
to ttie existing ranks with due regard to the requirements of efficiency.

Now, I wish to make a submission with regard to the court martial. During
the British regime some people in the army, who came to be influenced by the
Congress propaganda, happened to say such things while in thut service as
are said by nationalist minded people, for which fault they were discharged
from ‘the Army although they had no other shortcoming and could .and did
fight gallantly. Only, the British could not stand their nationalistic outlook.
The major part of those soldiers is well known to our countrymen. They are
known as the I. N. A. The Indian National Army was not inferior to any
other Army. I do not say they have been treated very badly but they have
not been treated as well as they should have been. There are others too besides
the I. N. AL

Mr. Chairman: I hope the hon. member realises that his remarks are
absolutely irrelevant to the issue before the House.

Ch. Ranbir Singh: I bow to your ruling. I could show you the reference
in- the Bill; all this falls under court-martial.

Without saying anything more on that subject I want to say only this much
that a considerable number of people in' the Army have in the past been treated
-oppressively and, therefore, care should be taken to see that they are not so
treated in future. I would also urge that some redress should be provided in
the case of those who happened to be vietimised, either in the form of a
-pension or in some other form. With this I support the motion for the reference
of this Bill to a select committee.

Shri Gadgil: I am very grateful to the House for the general approval
which it has given to the Motion. Tuking the speeches of hon. Members one
after another, I find that two points have been raised by my hon. friend, Mr.
Hossain Imam; one was about punishment and the other about doing away
with certain constitutional rights. My hon. friend 1s well aware of the fact
that the Constitution lays down clearly in article 33 that the Parliament has
-got the power, so far as the maintenance of discipline in the army is concerned,
to Yestrict the scope of the various rights guaranteed in the Constitution. He
is well aware also of the fact that that is the substantial position all over the
world, and the reasons are obvious. Does he want the army people to mix up
with current politics? Would he like the idea of the army people joining in
demonsirations held by the Muslim League or any other communal or com-
mounist bodies? Would he like them to form trade unions and would he like
them to act in defiance of certain orders that may have been issued by the
Commander-in-Chief on the ground that every citizen is.guaranteed the right
to associate and the right to free expression? * If .that is his idea of running 2
Government and maintaining intact the entity of the State, the sooner we get
-rid of him or he gets rid of his ideas, the better

Shri Hoasain Imam rose—
" Shri Gadgil: 7 am not giving way.

Kow gs regards the punishment, hé is well aware of the fact that in any
. criminal jurisprudenck aggravating as well as extenuating circumstances find a.
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place.  That is exactly what is being done here. Would he like & sentry
sleeping when he is on duty? What is he there for? What is dishonesty in a
trader, want of discipline is in a soldier. The very basis of the Army is
discipline and from what my hon. friend seems to think of ‘punishment’, I
should say that he is sadly mistaken about the whole position, the whole role
of the Army in the country.

Now my hon. and old friend Ramnarayan Singh was quite pleased with the
provisions of the Bill as they are but he wanted the Army to be ggs, gasor
oS - .

A= ganfsa

ag TAT &) HHAT § I ITH JINISA FT HTAAT &, I T Ig FAY
Ffsrafi asa § | AAT A G grow M@ ad & s godr
St {7 §, 78 oS qdet 78 W g §fF ey § fF oo ag 4
¥ Me fol gu o F31 a0 IRA G & @ I § fr W AEE
AT, A FT AN FAT I967 W X gwaAar § 5 oF O §
1T I T FT ST Ig IV qAE § 7O, g AV A qrw g, e
THF A A PR AG WA FE A [GTS, a1 @ qdF ¥ v 3
F F1 B @ I fF 979 o7 ag  ofwmw (permission) &Y A
# gagar § f& o A Qe wq LI fog g €, g EW arer A g,
zafad ag 3% gr & I 9957 3@ F1A § 0F aM@T g, I FBT @Y
ST Fifgd | A gEA G ERAIA M, a7 A FW & gHF@T § <
S FT & 1 IT IR0 71 & AT AATF &1 & 19 $Q@ &, IWWF aq
€ IHT 9 FIHE | §F T F gaAT AT JIIHTS Jq H GIAFT |

[This is feusible only when they possess the necessary thinking power with-
out which no consolidation in that field can be possible. There has arisen a
situation in the country as not to allow our Army to remain the familiarly
known old type. Our soldiers are conscious that they are no more employed
as mercenary type of men. They know it well that our country is now free
and are conscious of their duty to defend it as such. I believe to defend
oue's country as part of Dharma—sa religion duty and I have every hope
they will discharge the same in that spirit. 1 agree so far as that goes. But,
if the intention is to allow them to participate in the administration of the
country or to -incorporate in this Bill some provision envisaging such a per-
mission, then, in my opinion, what my hon. friend Babu Ramnarayan Singk
wants to achieve will not become a reality. It will be, therefore, a right
thing to do to allow the model of consolidation envisaged in this Bill to take
its shape. As for other things concerning one’s patriotism, I think, that is a
job for other people to do. This is a concern of those who participate in politics.
It is a task to be done by the leaders of the country. Let us create such an
atmosphere in the country.]

Another speaker referred to the fact that all the young men in this country
must be consulted before this thing is put on the Statute Book. Probsbly
he is not aware of the fact that hundreds of young men become majors every
minute. Ts it intended that I should go on continually consulting tkhem
every now and then? That will be an endless adventure.

14 P. 8. Deb.
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I am sorry, that he has entirely misunderstood the position. The position
is that I have attempted nothing in this proposed Bill which is startlingly new.
What was scattered in several enactments, what was found to be inadequate
for the modern conditions, what was not in tune with our present political
status all that I want to bring together and consolidate in one Act. There
is nothing new, nothing like a departure from the present except where it
Has become absolutely necessary.

Reference was made by one of the speakers about the communsal character
of certpin regiments. The present policy of the Government is to do away
with communal representations in the various regiments of Armed Forces,
but in the present circumstances, it is not possible to introduce it immediately
in the existing regiments. However, this has been the accepted policy to
be implemented as early as possible, but gradually.

It anay interest many Members of the House to know that the distinction
between martial and non-martial has been abolished. )

My hon. friend, Mr. Sidhva said something about reservation. In good
old days reservation was for Anglo-Indians. I remember, Sir, in the year 1912
when I had to travel from Ahmedabad to Viramgaum the train was crowded,
but one compartment was absolutely unoccupied with the sign board ‘Dhidione
mate that is reserved for Scheduled Castes. 1 entered it; the ticket
collector asked me and I said am a ‘Dhedia’ for the purpose of travel. Now
there is 210 necessity for these things. The reservation for Anglo-Indians is
gone. The reservation for the ‘Dhedias’ is gone. We have now entered an
era of equality of status and of opportunity.

I am glad that certain constructive suggestions have been made in the
course of this debate. I~have not the slightest doubt that the Members of
the Select Committee will take them into consideration and I am sure that
the House will pass this Motion.

Shri Hossain Imam: My hon. friend had completely misunderstood me
when he thought that I was questioning the right of the Parliament to enact.
What T was saying was that it should be enacted .under the provisions of Section.
83 80 that we may look at it with this wording namely the fundamental righ’ -
had not been infringed but had been restricted under the Act. What I object
4o is that any Act passed without mentioning Section 83 cannot be deemed
appropriate.

‘Mr. Chairman: It is hardly a personal explanation. It is more the ex-
position of law. The question ise
 ““That the Bill to consolidate and amend the law relating to 'the government of the regular
Avmy, be referred to a Select Committee consisting of Bhri Mabavir Tyagi, Shri H. V.
Kamath, Shri-B. Shiva Rao, Shri G. R. Ethirajulu Naida, Shri 8. K, Ahmad Meeran,
Shri Awadheshwar Prasad Sinha, Shri Sadiq Ali, Shri Ram Nath Goenka, Shri Raj Bahadur,
Shrimaii G. Durgabai, Shri M. Ananthasayanam Ayyangar, Major General Maharaj Shri
Himatsinghji. Shri Tayapa Hari Sonavane, Shri Pidathala Ranga Reddi, Shri 8. Sivan Pillai,
Dr. P.-8. Deshmukh, and The Hon'ble Sardar Baldev Singh, with instructions to report
1m or before the 20th February, 1950.” .

"The motion was adopted.
AIR FORCE BILL
wh: Minister of Works, Mines and Power (Shri Gadgil): T beg to move:

"Thaz the Bill to consolidate and amend the law relating to the government of the Air
Force, be referred to a Select Committeeconsisting of Pandit Thakur Des Bhargava.
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Bhri Ari Bahador Gurung, Shri R, K. Sidhva, Shri M. V. Rama Rao, Bhri Mihir Lal
“Chattopadhyay, Shri Mohanlal Gautam, Shri H. G. Mudgal, Shri Satis Chandra Samanta,
Shri Sita Ram S. Jajoo, Shri Vangallu Kodandarama Reddi,. Shri Joachim Alva, Shn
Biswanath Das, Shri Jaspat Roy Kapoor, Shri Mathura Prasad Mishra, S8hri P. Kuphiraman,
Thakur Lal Singh, and The hon. Sardar Baldev Singh, with instructions t» report on or before
cthe 20th February, 1950.”

_Sir, there is nothing in this Bill which is different from the Bil]l which has
just now been referred to the Select Committee. The provisions are identical
except in one respect, namely, the provision of summary court-martial, which-
finds a place in the Bill which has been just referred to the Select Committee
-does not find a place in the other. I do not want to repeat the arguments and
I hope other Members will not do the same.

Shri Bishwanath Das (Orissa): May I request you to see that my nanie is
-omitted. I am busy otherwise.

Shri Himatsingka (West Bengal): When the Bill is absolutely similar, why
not send it to the same Select Committee?

Mr. Chairman: I understand Mr. Bishwanath Das does not want his name
to be proposed. If the Mover agrees to it then his name may be deleted.

Shri @adgil: I am not agreeable to the' deletion of his name. I think
Mr. Biswapath Das should be there on the Committee.

Mr. Chairman: Then I take it that Mr. Biswanath Das is agreeable. The
question is:

.“That the Bill to consolidate and amend the law relating to the government of the Aix
Force, be referred to a Select Committee consisting of Pandit Thakur Das Bhargava,
Shri Ari Bahadur Gurung, Shri R, K. Sidhva, Shri M. V. Rama Rao, Shri Mihir Lal
Chattopadhyay, Shri Mohanlal Gautam, Shri H. G. Mudgal, Shri Satis Chandra Samanta,
Shri Sita Fam S, Jajoo, Shri Vangallu Kodandarama Reddi, Shri Joachim Alva, Shn
Biswanath Das, Shri Jaspat Roy Kapoor, Shri Mathura Prasad Mishra, 8hri P. Konhiraman,
“Thakur Lal Singh, and The hon. Sardar Baldev Singh, with instructiens to report on or
before the 20th February, 1950."

The Motion was adopted.

PATENTS AND DESIGNS (EXTENSION OF TIME) BILL
The Minister of Industry and Supply (Dr. S. P. Mookerjee): I beg to move:

“That the Bill'to provide in the case of displaced persons for the extension of the time
limited by or under the Indian Patents and Designs Act, 1911, for the doing of acts there-
under, be taken into consideration.’®

This is a short Bill the object of which is to amend certain provisions of
the Indian Patents and Designs Act, 1911. Under that Act, there are time
limits fixed within which certain acts have to be done by persons who wanted
to apply fcr patents. It appears that a number of such applicants were
persons who used to reside in areas which have now fallen within Pakistan.
Unfortunately they could not comply with the strict requirements of the Act
and their applications did not come within the time limit fixed under that Act.
The result of this has been that they have not been #&ble to take out their
patent rights. The law as it stands provides for no extension of time. Although
‘the number of such cases is not very large—up till now about 75 to 80 such
-cases bave been brought to the notice of Government, but we thought it would
be desirable to amend the Act in a suitable manner so that these special cases
may be considered, and necessary extension of time may be granted by the
Controller of Patents.

I have myself given notice of one or two formal amendments. One of them
T should like to explain, and it relates to persons who may have got patents
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in view of the patents not being granted to the displaced persons. There may
be a few such cases. If such patents have already been granted to others and
rights have accrued to them, then obviously we have to do something to.
protect such rights. Therefore, I have given notice of an amendment which,
hon. Members will see, provides that while giving full benefit to the displaced
persons, the Controller of Patents will take into consideration the cases of
other persons to whom rights might have accrued meanwhile, and pass orders.
as the exigencies of the circumstances might demand.

There is nothing controversial about the Bill and I hope, it will be accepted
by the House,

Mr. Chairman: The question is:

*"That the Bill to provide in the case of displaced persons for the extension of the time-
limited by or undei the Indian Patents and Designs Act, 1911. for the doing of acts there-
under, Le taken into consideration.”

The moti)n was adopted.
Mr. Chairman: The question is:
" “That clause 2 stand part cf the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

Dr. 8. P. Mookerjee: 1 have an amendment to clause 3. As 1 have:
already explained, I have given notice of an amendment in order to cover the:
cases of bona fide persons to whom patent rights might have been granted by
the Controller because the applications of the displaced persons were time-
barred. T beg to move:

““That after sub-clause (2) of clause 3, the following new sub-clause be added :

(%) Where it appears to the Controller that an order aliowing an extension of time,
if made, may prejudicially affect the interest of any other person who, subse-
quent to the date on which the original spplication or proceeding by " the
displaced person should have been completed, has applied for or obtained a
patent in respect of an identical invention, the Controller shall, if he makes am
order allowing nn extension of time, attach to such order such conditions as-
he may deem fit for protecting the interest of such other person.’”

Mr. Chairman: The question is:

““That after sub-clause (2) of clause 3, the following new sub-clause be added :

“(3) Where it appears to the Controller that, an order allowing an extension of time,
if made, may prejudicially affect the interest of any other person who, subse-
quent to the date on which the original application or proceeding by the-
displaced person should have been completed, has applied for or obtained a
patent in respect of an identical invention, the Controller shall, if he makes an-
order allowing an extension of time, attach to such order such conditions as
he may deem fit for protecting the interest of such other person.’”

The motion was adopted.

Mr. Chairman: The question is:

“That clause 3, as amended. stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to the Bill.

Dr. 8. P. Mookezjee: I have suggested the addition of a new clause which
will give power to QGovernment to make rules especially to ind'cate the form
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and manner in which apphcatxon of this Act may be made auvd the procedure
5p u tobe ‘adopted by the Controller for dealing with such apphcat\ons
: That is all the purpoge of this amendment.

Some Hon. Mémbers: You may read the amendment.
Dr. S. P. Mookerjee: I beg to move:
“That -after clause 3, the following new clause be ad;;ied :
‘4. Power to make Rules.—(1) The Central Government may, by notification in the;

Xﬂ:mal Gazette, make rules for the purpose of carrying out the.objects of th:s
ct.

(2) In particular, and withont prejudice to the generality of the foregoing power;
such rules may provide for—

(a) the form and manuer in which any application under this Act may be made By
a displaced person; and ’

(b) the procedure to be adcpted by the Controller for dealing- with  any :ﬁmh any
application

Mr. Chajrman: The -question is:
*“That after clause 3, the following new clanse be added :
“4. Power to make Rules.—(1) The Central Government may, by notification in ‘the
Official Gazette, make rules for the purpose of carrying ont the objects of .this’
Act.

(2) In particular, and without prejudice to the generality of the foregoing power,
such rules. may provide for—

(a) the form and manner in which any appllcahon under this Act may be: made by
a displaced person; and

(b) the procedure to be adopted by the Controller for dealing with . any such any
application.’

The motion was adpptod.
"New clause 4 was added to the Bill. i
Dr. S. P. Mookerjee: I bog to move:

(i) “That in sub-clause (1) of clause 1, for the figures ‘1949’ the figures ‘1850° be-
substitoted.”

(ii) “That for sub-clause (2) of clause l the following be substituted :
(2) Tt exiends tc the whole of India evcept the States in Part B.”
M:. Chairman: The question is:

(i) ‘‘That in sub-clause (1) of clanse I, for the figures ‘1949’ the figures ‘1950° Ben
satatituted.”

(i) ““That for sub- cla,use (2) of clause 1, the followmg be substituted :
“(8) It extends to the whole of India ‘except the -States in- Part B.”"’

The motion was adopted.

Mr. Chairman: The question is:

“That clause i, as emended, stand part of the Bill.”

The motion was adopted.’

Clause 1, as amended, was added to the Bill.

Mr, Ohairman: The question is:
““That for the existing Enacting Formula, the foﬂowing be subs{.xtnted
“YBe it A‘,jby“‘ t. as foll —

The motion was adopted. !

such
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¥r. Chairman: The question is:

““ia7r tae Enacting Formula, as amended, stand part of the Bill.”

The Enacting Formuia, as amended, was added to the Bill.

“Mr. Chairman: The question is:

The motion was adopted.

“*Phat the Preamble stand part of the Bill.”
The motion was. adopted.

Mr. Chairman: The question is:

~*That the Title stand part of the Bill.”

The motion was adopted.
The Title was added to the Bill.
Dr. S. P. Mookerjee: I beg to move:

“Thai the Bill, as amended, he passed.”
I am thankfu! to the House for the silent but solid support they have given.

Mr. Chairman: The question is:
“That the Bill, as am‘.:nded, be passed.”

The motion was adoptod.‘

[7ra Fes. 1950

The Housxe then adjourned till a Quarter to Eleven of the Clock on
Wednesday, the 8th February, 1950.





